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LOR SABHA
Wednesday, 26th February, 1058

T™he Lok Sabha met at Eleven of the
Clock

. [Mz. SpEaxzr wm the Chair)

ORAL ANSWERS TO QUESTIONS

Ceairal Mining Research Institute,
Dhanbad

J Shri Snbodh Hansda.
M. ShAt § C. Samanta:

Will the Mimster of Education and
Seclenlific Research be pleased to
state:

(a) whether 1t 1s a fact that a Cen-
tral Mining Research Institute 1s be-
ing set up at Dhanbad, Bihar,

(b) if so, what progress has been
made 1 the establishment of the Ins-
titution asg regards the construction of
building, procurement of equpments,
sppomntment of staff etc, and

(c) what expenditure has been n-
cuwrred thereon so far?

The Deputy Minister of Education
and Scientific Rescarch (Bhrl M. M.
Das): (a). Yes, Bir.

(b) A statement giving the required
information is laid on the Table of
the House. (See Appendix III, annex-
ame No. 34.)

(¢). Rs. 596 lakhs approximately
w u"lw.

Shrl M. M. Das: An X-ray diufrac-
tion equipment has been received as
a gift from Messrs Siemens and
Haleke and Siemens—Schuckertwerke
of West Germany through the Prime
Minister of India It will be install-
ed in the new buildings as soon as
they are ready I am sorry the cost
of this instrument 1s not at my dis-
posal now

Bhri Bose: May I know the func-
tions of this institute®

Shri M M. Das: It will carry out
research 1 mnng

Shri § C Samanta: May I know
the total number of techmcal person-
nel that will be employed when it
will be fully run?

Shri M. M Das: In the early stages,
the technical staff will number about
80 approximately Then, if there is
further expansion, then the number of
techidcal staff wall go up

Bhel Bubedh Hansda: May I know
whether the institute has started func-
tionlng and if so, the nature of the
reseatch work that has been taken
up?
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Shri M. M. Das: This is the only
research institute about mining. Their

is no proposal at present before Gov-
ernment or the Council of Scientific

and Industrial Research to establish
similar research institutes in any part
of the country.

Air Survey and Training Directorate

+
[ 8hri 8. C. Samanta:
*433. 3 Shri Subodh Hansda:

Will the Minister of Education and
Scientific Research be pleased to lay
a statement on the Table showing:

(a) whether an Air Survey and
Training Directorate has been estab-
lished for the Survey of India;

(b) if so, the number of persons
who have been given training in Air
Survey;

(¢) equipments with their value, that
have been purchased or otherwise
obtained from other countries; and

(d) the total expenditure that the
Survey of India will have to incur
for further development of the Direc-
torate?
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The Deputy Minister of BEdusation
and Sclentific Research (Shri M. M.
Das): (a) to (d).-A statement giving
the required Information is laid em
the Table. [See Appendix III, sp-
nexure No. 35.] p

Shri 8, O. Bamanta: May I know
whether aerial survey has commenced
after the post-war period?

Shri M. M. Das: No, Sir; aerial
survey by graphical methods is in
vogue in the Burvey of India singe
1024,

Shrl 8. C. Samanta: May I know
whether this aerial survey eliminates
ground survey totally?

Shri M. M, Das No; air survey does
not eliminate altogether ground sur-
vey. Ground survey also has to be
taken to a smaller extent.

Shri Subodh Hansda: What steps
have been taken for the training of
Indian personnel for carrying out
gerial survey? "

Shri M. M. Das: The training has
been given to 8 number of officers.
In addition to that, two officers were
granted fellowships by the United
Nations Technical Assistance Adminis-
tration for a short course of training
of 3 monthg at the factory of the firm
in Switzerland which is supplying
some of the machines. Two more offi-
cers were granted fellowships by the
U. N.T. A A for a 12 month-course
in the latest methods of survey using
sterio-plotting machines at the Inter-
national Training Centre for Aerial
Survey, Delft, Netherlands.

Shri 8. C. Bathanta: May 1 know
whether any foreign expert has beeth
invited to give training to Indian pes-
sonnel here?
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Oenirdl Excise Office, Kalimpong
o

Shri 8. C. Samanta:
Shri Subodhk Hansda:

Will the Minister of Finance be
pleased to state:

(a) the names of the districts or
the areas which are served by the
Assistant Collector of Central Excise,,
Kalimpong Division, West Bengal;

m{“" X

(b) whether it is a fact that com-
munications with Kalimpong are diffi-
cult and it remains practically isolated
:?:d five months during ramny season;

{c) the nature of the difficulties in
locating this office at a more conve-
nient central place?

The Deputy Minister of Finance
{Bhri B. R. Bhagat): (a) The jurisdic-
tion of the Assistant Collector of Cen-
tral Excise, Kalimpong Division covers
the Darjeeling, West Dinajpur, Malda
and Jalpaiguri (minus Alipurduars
8ub-Division) Districts.

(b) Yes, Sir. The road to Kalimpong
Division remains frequently blocked
during the monsoons when landslides
are quite common on this hill road.

(c) It was decided in principle
sometime ago, that this office should
be shifted to Siliguri which is more
centrally situated. Unfortunately, how
ever, owing to serious shortage of
office as well as residential accommo-
dation in Siliguri it has not been pos-
sible hitherto do so. Attempis are
however still being made to shift this
office there and in the meantime an
alternative proposal to locate it at Jal-
paiguri is also under examination.

Shri B. C. Samanta: May I know
whether at present special facilities
are given to the men who are in
service there and if so, what are they?

Shri B, B. Bhagat: Facilities to the
staff? I want notice for this.
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Shri B. B. Bhagat: This was also
one of the considerations which result-
ed in some delay in shifting the office
from Kalimpong, because particularly
we have taxed, put a duty on, silver
coming from Tibet. We are trying to
organise a land custom centre there to
prevent smuggling.

Indian Sclence Congress

+
Shri Rameshwar Tantia:
495, ) Shri Warior:

Shri A. K. Gopalan:
Skrl Punnoose:

Will the Minister of Education and
Sclentific Research be pleased to lay
a statement on the Table showing:

(a) the main topics discussed at the
Indian Science Congress held at Mad-
ras in January, 1958;

(b) the names of the foreign scien-~
tists who were invited to the Congress;
and

(c) the steps taken to implement
the decision taken therein?

The Deputy Minister of Education
and Scientific Research (Shri M. M.
Das): (a) to (c). A statement giving
the required information is laid on the
Table of the House. [See Appendix
111, annexure No. 33]

Shri Rameshwar Tantla: What were
the recommendations made by the
Science Congress and what steps have
been taken to implement them?

Shri M. M. Das: In reply to this
question, I have laid a statement on
the Table of the House. I would like
to draw the attention of the hon, Mem-
ber to the last paragraph of this state-
ment. I will read out only two lines:

“It is not the object of the Ses-
sion to take any decisions which
require to be implemented.”
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Shri Rangs: Is it not a fact that the
Indian Science Congress is a non-offi-
clal institution? Do the Government
of India give any grants to them?

Shri M. M. Das; Yes; it is a non-
officlal organisation and the Govern-
ment of India give grants to it.

Shrl Warlor: May I know whether
any committees were formed in this
Science Congress and the objects of
the committees?

The Prime Minister and Minister of
External Affairs and Finance (Shri
Jawaharlal Nehru): For a large num-
ber of years, extending the scope of
its activities, more and more commit-
tees on more and more subjects are
formed every year. To reply to this
question and any detailed information
would involve writing a big pamphlet.

Shri Punnoose: It may be correct
that decisions are not being taken, but
certainly information has to be made
available. May I know the steps taken
to derive profit out of the suggestions
made there?

$hri M. M, Das: The last paragraph
of the statement laid on the Table
makes this point clear:

“At the Session of the Science
Congress, scientists, research wor-
kers, students etc. from all parts
of the country and a number of
foreign scientists and representa-
tives of various countries meet on
a common platform and present
the research work they have done
during the year, invite criticism
from their-colleagues and seek
constructive guidance from seniors
to stimulate further research work
in the country.”

Indusirial and Non-Industrial
Employees in Defence

+

Shri 8. M. Banerjee:

*496. Bhri A, K. Gopalan:

( Shri Jagdish Awasghi:
Will the Minister of Defence be
pleased to state whether the dispartiy
between the non-industrial and indus-
trial civilian employees in Defence

»
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Smluulnthemnthrnll‘un and
holidays has since been removed?

The Deputy Minister of Defence
(Sardar Majithia): No, Sir.

Shri 8. M. Banerjee: May I know
when the committee is likely to sub-
mit its report on this matter?

Sardar Majithia: By about the end
of this month.
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Dr. Ram Subhag Singh: It is men-
tioned in the statement that the
Defence Services were not given the
five rupees interim relief on the
ground that they were getting provi-
sions in kind. May I know whether
ﬂ:lis supply of provisions is being
given after the recommendation of the
Pay Commission or whether it was in
existence previous to that, and, if so,
why this discrimination has been
made?

Sardar Majithis: Part of the Ser-
vices have been supplied the provi-

living, which included these provisions,
the amount has been cut down to halt
in their case.
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Sardar Majithia: As you know, Sir,
the Cominission recommended five
rupees dearness allowance for all the
personnel serving in the Government.
Because these personnel were getting
certain articles in kind for no extra
cost—they were getting it free—,
therefore we thought that half of the
compensation which was given to the
others would be adequate compensa-
tion in their case.

Institation of Engineers

+
{ br, Ram Subhag Singh:
*500. . Shri 5. C. Samanta:
|_ Shri Subodh Hansda:

Will the Minister of Education and
Scientific Research be pleased to
state:

(a) whether the Institution of Engi-
neers has approached Government for
its statutory recognition; and

(b) if so, the action taken in the
matter?

The Deputy Minister of Education
and Scientiic Research (Shri M, M.
Das): (a) Yes

{b) The matter is under considera-
tion. N 4

Shri Subodh Hansda: May I know
the reasons for the delay in the Gov-
ernment taking a decision on this
matter?
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Shri M. M. Das: It is a long story.
The Institution of Engineers wanted
that some statutory recognition should
be given to them by an Act of Parlia-
ment in lieu of the Royal Charter that
they had received before from the
King of the United Kingdom. When
the matter was referred to the Law
Ministry, they said that without as-
signing any definite function to this
body no such Act could be passed by
Parliament. Then it was thought that
the task of compulsory registration of
Engineers will be assigned to this
body. After further consideration it
was decided that no such compulsory
registration was necessary. The Insti-
tution of Engineers has now represent-
ed to the Government that it be de-
clared as an institution of national im-
portance under the provisions of items
44, 63 and 64 of the Union List in the
Seventh Schedule to the Constitution.
Now. Sir, there are other similar insti-
tutions in this country. e g., the Insti-
tution of Cchemical Engineers, the
Institution of Telecommunication Engi-
neers and others If there is a central
bodv then this can be done 8o, the
Engineers themselves are thinking of
creating a central body which will be
given the recognitinrn

Shri S§. C. Samanta: May I know
whether any other professional body
has been given statutory recognition
during the existence of this Institu-
tion and after it applied?

Shri M. M. Das: I am not sure on
this poimnt, but I think that Chartered
Accountants have been given some
kind of statutory recogmition by an
Act of Parliament—but I am not sure.

Shri Subodh Hansda: May I know
whether the Institution of Engineers
is the only body of its kind or there
are other similar bodies also?

Mr, Speaker: He has said so; he has
referred to the others.

Shri Subodh Hansda: May I know
the date when the Indian Institution
of Engineers requested the Govern-
ment of India for statutory recogni-
tion?
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Shri M. M. Das: It was in 1950, just
after the declaration of the Indian
Republic.

Juvenile Delinguency

*501. Shri Panigrahl: Will the Minis-
ter of Education and Sclentific Re-
search be pleased to state:

(a) whether any survey is being
conducted in India to assess the ex-
tent and causes of juvenile delinqu-
ency; and

(b) if so, which of the places in
India have been selected for conduct-
ing such sample surveys?

The Minister of State in the Minis-
try of Education and Sclentific Re-
search (Dr. K. L. Shrimall): (a) and
(b). A statement is laid on the Table
of the Sabha. [See Appendix III, an-
nexure No. 38.]

Shri Panigrahi: Are the Government
of India aware whether the United
Nations has offered any assistance for
;:o:ducti.ng any such survey in Pun-
ab?

Dr. K. L. Shrimali: I have no know-
ledge about this; I shall need notice
to answer that question.

Shrimati Ila Palchondhuri: Since
there is a lot of juvenile delinquency
in the refugee colonies, has any sur-
vey been made in the refugee colonies?

Dr. K. L. Shrimali: I am not aware
whether it has already been made in
the refugee colonies.

Shri Panigrahi: May I know what
amount has been given to the Madras
School of Social Work for carrying
on the survey?

Dr., K. L. Shrimali: A grant-in-aid
of Rs. 8,000 was paid to the Madras
8chool of Social Work for this parti-
cular project. *

Shri Mahanty: May I know the
purpose of conducting the survey,
whether it is to eliminate delinquency
or just to have an academic apprecia-
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tion of it? In view of the fact that
poverty is at the root of delinquency....

Mr. Speaker: Order, order. It is
not a question. The hon. Member is
saying that you must wipe out
poverty, what iz the meaning of delin-
quency, delinquency must continue
until poverty is removed and so on.

Shri Mahanty: I want to know what
steps they are taking to eradicate
juvenile delinquency.

Mr. Speaker: They are making a
survey.

Dr. K. L. Shrimall: There are vari-
ous causes, social, economic and others,
which cause juvenile delinquency; and
all the efforts of the Government,
which are for the improvement of the
society as a whole, will eliminate juve-
nile delinquency It is a very wide
question. But I might inform the hon.
Member that the Central Social Wel-
fare Board is giving grants to volun-
tary organisations which take care of
these children.

Shri B. 8. Murthy: May I know
whether any assessment has been
made as to the increase or decrease
in this delinquency?

Dr. K. L. Shrimali: I have already
said that some of the institutions have
taken up sample surveys.

Shri Hem Barua: In view of the
fact that a large number of books in
Hindi and Urdu of the type of the
American crime literature are flooding
the market, particularly in Delhi,
which might lead to this delinquency,
may I know what steps the Govern-
ment have taken so far to ban this
type of literature?

Dr. K. L, Shrimali: 1 have already
said that this is a very wide question,
and efforts are being made by the
Government at all levels for raising
the general standards, the educational
standards as well as others. These
will prevent juvenile delinquency.

Shri Hem Barua: But what has bean
done on this level?

Shri Ranga: Nothing.
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0il Smell in Well Water at
Ludhiana

*504. Shri Raghunath Singh: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether 1t iz a fact that an
enquiry has been instituted to investi-
gate the rcauses of oil smell in the
water in a well near Ludhiana; and

(b) if so, the result thereof?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). The OQil & Natural Gas Commis-
gion received two samples of water
from a well near Ludhiana which
showed feeble indication of crude oil.
An officer has been deputed to investi-
gate and collect further samples for
anslysis in their laboratories for con-
firmatory tests.
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Training of Legal Drafismen
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*508 Shri N. R. Munisamy:
Shri Sadhan Gupta:

Will the Minister of Law be pleased
state:

(a) what steps are being taken or
proposed to be taken to achieve preei-
sion and uniformity in drafting legisia-
tions both for Central and State Gow-
ernments; and

(b) whether there is any scheme to
train legal draftsmen in Delhi?

The Deputy Minister of Law (Shrl
Hajarnavis): (a) Uniformity in legis-
lation in the Centre and in the States
can only be with respect to ~ertan
standard clauses commonly occurring
in all enactments, and by persuation
and discussion it is proposed to arrive
at a measure of uniformity in respect
of these matters. A conference of
Legal Draftsmen from all over Indim
was held recently in Delhi and this
Conference has made certain propo-
sals for consideration between the
Centre and the States.

As regards the second objective of
attaining precision it was decided that
a beginning may be made by replac-
ing the present General Clauses Act
by a new Interpretation Act after con-
sultation and agreement with States
who it was agreed should apply it to
their own Stateg by their own legisls-
tion, supplementing it by their owm
additions if necessary.

(b) The system under which State
Governments used to send their drafts-
men tn Delhi for training, which was
suspended for some time due to Imck
of accommodation, is now being re-
vived. Under this system, State Gow-



ing for a period of one year or so.
a drafting school has
be inpracticable for

N. R, Munisamy: May I know
whether the attache system is to be
revived for drafting, by recruitment
from the States by rotation to gamn

Shri Hajarnmavis: That 18 being re-
vived.

Shri N. B. Munisamy: May I fur-
ther know whether all the States parti-
cipated 1n this conference or only
some States participated, and, if not
all, why others have not participated”

Shri Hajarmavis: As far as my

memory goes, all the States participat-
ed

Shri N. R. Munisamy: May I know
whether they discussed that training
should be given 1n all regional langu-
ages with regard to drafting in order
to avoid ambiguity as regards inter-
pretation of clauses in courts?

Shri Hajarnavis: The Conference did
consider the question of starting draft-
ing 1n regional languages, but, ulti-
mately, as a result of expericnce gam-
ed especially, in Hindi-speaking areas,
it was decided that for some tune
drafting must be continued in English
in all States, and at the Centre

Deficit Financing

..}_.
Shri Surendranath Dwivedy:
*508. { Shri Nath Pai:
| Shri Hem Barua:

Will the Minmster of Finance be
pleased to state*

(») the revised estimate] amount of
deficit inancing proposed to be under-
taken during the Second Five Year
Plan; and
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(b) the amount of deficait finamcng
undertaken during 1957-58 so far?

The Depoty Minister of Finance
(Shri B, R. Bhagat): (a) The amount
of deficit financing to be undertaken
has to be determuined each year in the
light of all the relevant factors On
present indications, it 1s felt that 1t
would appear desirable to keep 1t well
within the ceilling of Rs 1,200 crores
indicated m the Plan,

(b) This information will be avail-

able i1n the Budget to be presented on
the 28th February

Shri Surendranath Dwivedy: May
I know what 1s the estimated amount
for 1956-57 and 1957-587

Shri B, R. Bhagat. I would request
the hon Member to hold his soul in
patience because the Budget that will
be presented will give the actuals for
1958-57 and the revised estimates for
1957-58

Shri Surendranath Dwivedy: The

question was regarding last year Last
year the Mimster said

.

Mr. Speaker:
wants for 1957-58

Shri B. R. Bhagat: The figure for
1957-58 was given 1n the Budget speech
of the Finance Minister Ile said that
1t would be Rs 275 crores But, what
would be the actual figure can only
be available when the Budget 1s
prescnted

The hon Member

Shri Bimal Ghose: In relation to
answer to part (a), may I know whe-
ther this implies any change from the
amount indicated by the former
Finance Miinister that 1t would be
dcsirable to limit deficit financing to
Rs 3800 crores?

The Prime Minister and Minister of
External Affairs and Finance (Shri
Jawaharlal Nehru). I would suggest
that this question may be put a few
days later

Shri Tyagi rose—

Mr. Speaker: Hon Members will
wait and see the Budget
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Next question.

Shri Tyagl: I did not want direct
information about deficit financmg but
1 only wanted to know &as to
whether .

Mr. Speaker: I have passed on to

Aanother gquestion

Nationalised Undertakings

+*507. Shri Vajpayee: Will the Minis-
ter of Home Afiairs be pleased to
atate:

(a) the position of employees of
nationalised undertakings in regard
to thewr participation 1n poltical
Aactivities, and

(b) whether any clanfication in this
respect has been sent by Government
to such undertakings?

The Minister of State In the Minis-
try of Home Affairs (Shri Datar): (a)
Employees of nationalised undertak-
mmgs which are run by autonomous
corporations, are governed by rules
framed by the Corporations The
Central Services (Conduct) Rules are
applicable to employees of under-
takings run direct by Government

(b) The matter 1s engaging the
attention of Government

Shri Vajpayee: May I know 1if 1t 1s
-8 fact that the employees of the Life
Insurance Corporation are not permit-
ted to contest local bodies elections?

Shri Datar: I have no information
on that point

Shri Ramanathan Chettiar: What 1s
the total number of persons vmployea
by these national undertakings”

Mr. Speaker: All the national under-
takings”

Shri Datar: I should like to ask for
notice,

Shri Ranga: Are we to understand
that the Presidents and Vice-Presi-
-dents of these national undertakings
are free to continue their political
affiliations and take part in political
.conferences?
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Shri Datar: I have pointed out that
so far ss those undertakings which
are run directly by Government are
concerned, naturally,
Services (Conduct) Rules apply In
other cases, we have left it to those
Corporations to consider the advis-
abihity of making similar rules in this
respect.

S8hri Ranga: What 1s the status of
the State Bank of India? Does it
come directly under the Government
of India or does it come as one of the
autonomous bodies?

Shri Datar: [ would rather leave
that question to the Finance Mimister
to answer

Traffic Surveys in India

*5N8. Shrimati Jfla Palchoudhuri:
Will the Minister of Education and
Scientific Research be pleased to state:

(a) whether 1t 15 a fact that a pro-
posal for carrying out Traffic Surveys
m India through the Central Road
Rescarch Institute 1s under the con-
sideration of Government, and

(b) if so, the places where the sur-
veys will be carried out?

The Deputy Minister of Education
and Sclentific Research (Shri M. M.
Das): (a) No, Sir

(b) Does not arise

I may add for the information of
the hon lady Member that the Central
Road Research Institute has made, in
collaboration with the Town Planning
Organisation of the Delhi Development
(Provisional) Authority, a survey m
Delhi1 and New Delln

Shrimatt Ila Palchoudhuri: May I
know whether a report had been pub-
lished after they had carried out this
survey and whether it was ready in
January?

Shri M. M. Das: I have already
stated that the survey was carried out
m collaboration with the Town Plan-
ning Organisation of the Delhi Deve-
lopment (Provisional) Authority. Now
that Authority is in possession of the
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report and it will utilise it in design-
ing the road system for the Delhi

cent. of the accidents are caused by
cycles and cyclists being involved and
hurt in these accidents, is there anyv
proposal to make cycle-ways envisag
<ed in this Plan?

Shri M. M. Das: I do not know how
the hon. lady Member gets the infor-
mation. The report lies with the
Town Planning Organisation and 1t
has not yet been made public.

New Engineering Colleges in Kerala
Y
(Shri Vasudevan Nair:
®511. { Shri Subodh Hansda:
| Shri 8. C. Samanta:

Will the Minister of Education and
Sclentific Research be pleased to state:

{a) whether the Cecntral Govern-
ment have agreed to help the estab-
lishment of two new engineering col-
leges in Kerala State; and

(b) if so, what 1s the nature of help
proposed to be given?

The Deputy Minister of Education
and Scientific Research (Shri M. M.
Das): (a) and (b). Government of
Kerala have informed that private
agencles are likely to come forward
to establish two or three engineering
colleges 1n the State, during the
current plan period Full particulars
of the proposals are awaited from
the State Government.

The amount of grant to be given
to the colleges by the Central Gov-
ernment will be decided after the
schemes have been examined by the
All-India Council for Technical
Education.

Shrl Vasadevan Nair: Is there any
proposal by the Kerala Government
to start these colleges by the Govern-
ment itself and has the Kerala Gov-
ernment asked for any help in that
connection?
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Shri M. M, Das: The Kerala Gov-
ernment has a proposal to start a
college as a State enterprise also. The
question relates to private people
coming forward with some funds for
the establishment of colleges, In addi-
tion to that, the Kerala Government
has got a proposal to start an engineer-
ing college by itself.

Shri Vasudevan Nair: The question
relates to that also

Shri 8. C. Bamanta: How much
money has been granted in similar
cases to other States?

Shri M. M. Das: We are spending
crores of rupees, It is not possible
to give details just now.

Shri Bubodh Hansda: How many
engineering colleges are there at pre-
sent in the Kerala State”

Shri M. M. Das: There 15 only one
in Trivandrum.

Shri Punnoose: May I know what
help will be given by the Central
Government to the Kerala Govern-
ment for such a proposal®

Shri M. M. Das: As usual and as
has been given in similar cases to all
the other States We will consider
that question when detailed proposals
come and are considered by the All
India Council for Technical Educa-
tion and also the Southern Regional
Commuttee

Eviction of Tribal Peasants in
Tripura

*512. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any representation
was made to Government by the
Tribal Peasants of Baishanabpur of
Sabroom (Tripura) agamst the
eviction measures of joledars:

(b) whether it 1s a fact that those
Tribal Peasants, have been occupying
those plots of land for the last 40
years as sub-tenants of jotedars; and

(c) if so, what steps are being
teker in the matter?
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Minister of Siate in the Minis-
iry of Home Affairs (Shri Datar): (a)
Representations form three tribals of
Baishanabpur were received, six
months after thewr actual eviction.

(b) Yes.

3409
The

(c) Since the dispute was of avil
nature they were advised to seek
redress 1n & court of law.

Shri Dasaratha Deb: May I know
it it 15 a fact that mn response to a
representation of the tribal people, the
District Magistrate, in the month of
July 1957, passed an order to the
SDO of Sabroon to proceed per-
sonally to the spot and instructed that
the tnbals could not be evicted and
that the other parties should not be
allowed to enter into that field but
after that, the other party entered into
the field and had forcibly taken away
the crops After that the tribal people
were arrested and put 1n the police
custody and they were made to sur-
render that land, while the other
people were not arrested Is it a fact®

Mr. Speaker: Order, ordcr How
many questions have been rolled into
a single question”

Shri Datar: This question was
examined six months aftexr the evie-
tion because the representation was
not received 1n time Then 1t was dis-
covered that the matter was of a civil
nature and, therefore, Government
could not do anything in the matter
The Government are considering the
general guestion of a Land Reforms
Bill and would try to make some pro-
wvistons there for protecting the rights
of such tenants

Shri Dasaratha Deb: May I know
whether the Government are aware
that the owner of thé land in dispute
15 a Pakistani national and the rules
that exist for the Palkustani zeratia
rules are not being observed in that
particular case”

Shri Datar: I have no further infor-
mation on that point.
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Restrictions on Studies Abroad

“513, Bhri Hem Barua: Will the
Minuster of Finance be pleased to
state:

(a) whether 1t 13 a {fact that
restricions on study abroad are
made due to foreign exchange diff-
culties; and

(b) if so, the subjects specified for
such restrictions?

The Deputy Minister of Finance
(Bhri B, R. Bhagat): (a) Yes, Sir.

(b) A statement 1s laid on the Table
of the Sabha. [See Appendix III,
annexure No 39]

Shri Hem Barua: In view of the
fact that emphasis m this country is
even now put on foreign education
and also because 1t touches only a
fringe of our foreign exchange diffi-
culty, why 19 1t that the Government
has thought 1t fit to put restrictions
on as many as eleven subjects as
evident from the statement?

Shri B R. Bhagat: The list of sub-
jects which was not given facilities
for forcign education indicates that
very non-essential subjects are affect-
ed If complete freedom for anybody
to go and read anywheie in these
subjects 18 given, that will mean
frittering awav the foreign exchange,
however small 1t may be Recently,
we have appownted a commititee that
has gone into 1t and 1t has submitted
a report which 1s now under exami-
nation That committee consisted of
eminent educationists Pending a
final decision, we have recently re-
laxed the provision and more subjects
have been introduced and even the
qualification clause has also been re-
laxed very much.

Shri Hem Barma: Since the hon
Mimister has said that they do not
want to fritter away the foreign
exchange, may I know why foreign
exchange 18 frittered away in the im-
port of non-essentmml goods?

Mr. Bpeaker: Order, order. We are
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8hri Su;uku: What amount of

foreign sxchange Is likely to be saved
on account of this restriction?

Bhri B, R. Bhagat: It 12 difficult to
glve a figure. We are assessing the
entire situation We will be able to
give that information later on We
had a bamc quota of £750 and each
individual could use it Many stu-
dents used that for which we have
no accounts We can give the figure
how much money we have given for
the students m this period—
Rs 3,11,00,000

Shri Supakar- I am speaking about
these non-essential subjects What
amount was spent annually?

Mr Speaker He has not got the
figure and he smid so also

The Prime Minister and Minister of
External Affairs and Finance (Shri
Jawaharlal Nehrn): Which subjects?

Mr. Speaker- The hon Minister has
said that with respect to certain non-
essential subjects they do not propose
spending foreign exchange What 1s
the amount saved” I find that the
hon Minister has not got the figure

Shri Jawaharlal Nehru: When we
look into this hist, 1t 18 very difficult
to decide what 1s essential and what
18 non-essential In this matter
opinions differ widely My opimnion 1s
that something that 15 considered non-
essential 15 very essential in life

Shri Supakar: Why put any restric-
tion at =all*

Mr. Bpeaker: That was bewng con-
sidered

Shri Hem Barua: From the state-
ment i1 is seen that accountancy, study
of languages, domestic science, pamnt-
ing, etc are dubbed as non-essential
subjects

Shri Jawaharial Nehru: I have just
wentured to say that :n my opmnion
some of what they call non-essential
subjects mre vital for life
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Babina Farmers

*515. Dr. Sushila Nayar: Will the
Mmnister of Defenoe be pleased to
state.

{a) the progress made in the pay-
ment of compensation to the displaced
farmers of Babina villages, and

(b) what help, if any, has been
given by the Government of India to
enable the displaced farmers to be
resettled by the State Government?

The Deputy Minister of Defence
(Sardar Majithia): (a) A sum of
Rs 46,21,55800 has been sanctioned
for payment as compensation The
Collector, Jhansi, 1s engaged in appor-
tioning the amount payable to indiva-
dual landowners

{b) The Government of India have
placed at the disposal of the Govern-
ment of Uttar Pradesh, a sum of
Rs 3 5 lakhs purely on ex-gratia basis,
for incurring expenditure on breaking
soil, digging wells efc at the new site
where the wvillagers will re-settle

Dr Sushila Nayar: In view of the
mnformation given by the hon Deputy
Minister a few days> ago that the rate
of compensation 1s being re-examined
and the same rate as given to Madhya
Pradesh 1s likely to be sanctioned for
these farmers also, may I know on
what basis this sum of Rs 46 lakhs
as compensation has been distributed?

Sardar Majithia Well, as I said, thus
1s the amount of compensation which
roughly works out on the same terms
as given to Madhya Pradesh If there
15 any discrepancy as I said in answer
to the last question, we will certanly
look mnto it

Dr. Sushila Nayar: The hon Deputy
Miruster stated that a sum of Rs 3§
lakhs has been placed at the disposal
of the UP Government to make the
land cultivable where these farmers
are bemng settled Could the hon
Deputy Minister give any information
as to how much land has been re-
clmimed, made cultivable and allotted
to these farmers?

l.
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Sardar Majithia: I have not got that
information with me. If the hon.
Member wants I will get it from the
Uttar Pradesh Government and pass
it on to her.

Forces of Ersiwhile States

*516. Shri Harish Chandra Mathur:
Will the Minister of Defence be
pleased to state:

(a) the total number of rank and
file belonging to the Forces of erst-
while States retrenched as a result
of .the integration of their Armed
Forces;

(b) how many of these have been
re-employed and otherwise rehabih-
tated up-to-date; and

(¢) what organisation Bnd agency
exist to look after the interests of the
retrenched and help them in rehabih-
tation?

The Deputy Minister of Defence
(Sardar Majithia): (a) to (c) A state-
ment 15 laid on the Table of the House
[See Appendix III, annexure No 40]

Shri Harish Chandra Mathur: It
has been stated that more than 41,000
persons were retired and they are
treated on a par with the ex-service-
men May 1 know what reasons
weighed with the Government 1in
treating these persons, who were pre-
maturely retired, on a par with those
persons who retire 1n the normal
course?

Sardar Majithia: These are the per-
sonnel 1n the State Forces They were
not fully up to the mark the soldiers
in the Indian Army Those who were
found fit were absorbed and those who
were not found fit were retired

Shri Harish Chandra Mathur: Sir,
my question has not been answered.
My question was, what is the Govw-
ernment’s justification in treating these
persons, who were retired prematurely
as a result of integration, on a par
with those persons who retire in the
nermal course.
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Sardar Majithia: The justification,
as I said, was that these are the
people who were not up to the mark
and we did not want them. We have
certainly checked up each and every
case about their fithess. We did not
want them, and we could not take
them on.

Raja Mahendra Pratap: Is there
any connection between this retrench-
ment and the Bhooswamy Movement
of Rajasthan?

Sardar Majithin: No, Sir; not that
I am aware of

Shri Jaipal Singh: In furtherance of
my supplementary the other day when
I was advised by the hon. Deputy
Minister to Table a separate question—
now 1t comes under part (c) of this
quesiion—may I know whether there
15 a specific fund for the resettlement
of demobilised persons and, if so, what
15> the present amount of that fund?

Sardar Majithia: Well, Sir, for the
demobilised soldierts we have got
various schemes

Shri Jaipal Smgh: I want to know
the amount

Sardar Majithia: Of course, the Re-
constiuction Fund also decals with
them, 1t 15 a couple of crores of rupees,
if 1 am not wrong

Shri Harish Chandra Mathur: May
I know 1if the hon Deputy Minmster
1s aware that as a result of integra-
tion the Armed Forces have been put
at a more disadvantageous position
than the cvilians who were given
more generous terms in the integra-
tion and were absorbed?

Sardar Majithia: I was not aware
of that; I will look into that question.

Shri Harish Chandra Mathur: In
view of the large number of persons
still remaining un-rehabilitated, may
I know whether the Government have
any effective scheme o give employ-
ment to these people and, if 30, how
mafy of these people are likely to get
employment in 1957-587
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Serdar Majithia: There are not very
many people who are unemployed,
because out of 41 and odd thousand
persons 27 and odd thousand persons
are already employed. Others, I am
quite sure, are employed in private
concerns of which we have got no
information. So far as the other ques-
tion of my hon. friend is concerned,
we have, as 1 said, a resettlement
section in the Ministry of Defence
which particularly looks after that.
Apart from that, we have 142 Employ-
ment Exchanges which are particularly
meant for these people. Then, the
vast organisation of the District
Soldiers, Sailors and Airmen Board
spread throughout the country is also
looking after them.

Shri Radhelal Vyas: May I know
whether 1t is a fact that the retrenched
Army personnel in some places, for
example m Ujain, do not get any
help whatsoever, and whether Govern-
ment has got any organisation to look
after the agencies of the orgunisations
which are responsible to help such
personnel?

Sardar Majithia: As I said, Sir, the
District Soldiers, Sailors and A imen
Board are directly under the Govern-
ment, and they are looking after them.
In case the hon Member brings to my
notice any particular case where his
interests have not been looked after
I will certainly do whatever I can.

Shri Harish Chandra Mathur: Sir,
I would just like to pomnt out that
the figures stated by the hon. Minis-
ter now are at very great variance
with what has been stated 1n the
statement.

Mr, Speaker: Order, order. We are
not cross-examining the Minister. If
he has given a stalemeni, whatever
is in the statement may be accepted.
Off-hand he is asked about various
itemns 1in the statement.

Shri Harish Chandra Mathur: What
1 say is, he just now state . ..

Mr. Speaker: Order, order. He may
write to him and get more explana-
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Shri Harish Chandra Mathur: I do
not want any explanation.

Mr. Bpeaker: No explanation, no
fact; why did he not get up and ask?

Shri Harish Chandra Mathur: The
figure given in the statement is 16,640,
whereas he just now said that about
27,000 people have been rehabilitated.

Mr. Speaker: Order, order. The
hon. Minister will look into the state-
ment before he replies.

Sardar Majithia: 8ir, the figure
given in the statement of those people
who have been absorbed and which
cases are known to us. I also pointed
out that the private institutions have
employed quite a lot of ex-servicemen
about which we do not know, and 1
gave a rough figure that according to
my estimation this 1s the figure of
persons who have been employed.

Raja Mahendra Pratap: Can Gov-
ernment take the Bhooswamis into
confidence to settle this matter?

Mr. Speaker: Order, order. We will
go to the next question.

Survey of Godavary Basin

*517. Shri B. S. Murthy: Will the
Minister ot Fdueation and Scientifie
Kescarch be nleased to state:

(a) whither any aerial survey is
being contemplated of the Godavary
Basin, and

(b) 1f so, when 1t will be done and
the name of the agency?

The Deputy Minister of Education
and Scientific Research (Shri M. M.
Das): (a) and (b). Aerial survey of
certain areas in the basin of Godavary
and that of its trmibutaries 1s being
carried out by the Survey of India.

Bhri B. S, Murthy: What are the
arcas so far surveyed?

Shri M. M. Das: The areas are:
Ramapadasagar Project—2,246 sq.
miles—this has been taken at the
instance of the Andhra Pradesh Gov-
ernment—; Upper Sileru and Lower
Machkund Project—365 sq. miles,
Lower Sileru Project—152 sq. miles:
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Godavari coalfield survey, 6,353 s»q.
miles and the Eastern Ghats Projects,
10,758 =sq. miles,

Shri B. 8. Murthy: May I know
whether the aerial survey and the
mmund survey have revealed identical

1

Shri M. M. Das: That is always the
case. Aerial survey is the modern
technique of ground survey. The goal
is the same. But, as I have said, in
connection with the other question,
the aerial survey does not completely
eliminate the ground survey.

Shri B, 8. Murthy: My question is
whether the aerial survey and the
%:od:nd survey have revealed identical

Shri M. M. Das: They are comple-
mentary. They are not exactly the
same thing, and the efforts are not
doubled At first the aemnal survey 1s
carried out and then again ground
survey is carried out over the same
place—it is not a fact.

Shri Heda: May I know whether
the surveys which the hon. Minister
+4as named were carried out in execu-
tion or in furtherance of certain pro-
jects and, if so, what are those pro-
jects and to which States are they
confined?

Shri M. M. Das: So far as the
Ramapadasagar project is concerned,
it is understood now that the project
has been dropped. I think the Upper
Sileru and Lower Machkund Project
is in the Plan. Photography and sur-
vey have been completed. About the
Lower 8ileru Project, photography
was completed by air survey during
the year 1986-87 and the other pro-

{Private) Ltd, Dum Dum, -Calcutta,
Ra. 4 lakhs,

Skri B. 8. Murthy: Who is to bear
the expenses? The Andhra Stpte und
the other States or the Centre?

Shri M. M. Das: 5o far as the
Ramapadasagar Project, the Upper
Sileru and Lower Machkund Project,
the Lower BSileru Project, and the
Machkund Project, are concerned, the
cost will be borne by the Andhra
Pradesh Government. 8o far as the
Mula Project and the Purna Project
are concerned, the cost will be borne
by the Bombay Government. For the
Wardha and Godavari Coalfield
survey, the cost will be borne by the
Survey of India itself. For the Eastern
Ghats Projects, the cost will be borne
by the Ministry of Rehabilitation and
the Geological Survey of India.

Prices of Sugar, Tobacco and Textiles

*518. Shri Rameshwar Tantia: Will
the Minister of Finance be pleased to
state:

(a) whether 1t 15 a fact that as a
result of additional excise duty on
tobacco, sugar and textiles their prices
liave gone up; and

(b) if so, what steps are being
taken to bring down the prices?

The Deputy Minister of Finance
(S8hri B, R. Bhagat): (a) While the
prices of unmanufactured tobacco and
textiles have generally remained
steady, the prices of certain brands of
cigarettes and cigars, and of sugar are
reported to have increased slightly in
some places,

(b) No action is called for at pre-
sent.

Shri Rameshwar Tantia: May I know
whether the additional excise duty in
the place of sales-tax has improved
the marketing system and brought
confidence in the market as well as



Jawaharial Nehru): All these figures,
1 hope to supply to the House in full
measured charts in two days’ time.

Shri C. D. Pande: May I know if
the Government are aware that in
Uttar Pradesh, in certain districts,
owing to the high excise duty on
tobacco, the tobacco has been burnt?

Shri Jawaharial Nehru: Enormous
smokers burn tobacco!

Dr. Sushils Nayar: The burning of
tobacco in smoking, as the hon. Prime
Minister referred to, is a very normal
process. The burning referred to by
Shri C. D. Pande is in respect of the
destruction of tobacco, because they
cannot afford to pay a high excise duty
and so they are destroying tobacco.
Land is used for growing it and the
tobacco is being destroyed. Is the
Government thinking of doing any-
thing about it?

Mr, Spesker: The Government are
aware of it

Shri B. R. Bhagat: That matter was
referred m the last budget debate.
Subsequently, it was raised in this
House. We sent a team, particularly
tw Uttar Pradesh, and whatever was
poszible was done and relaxation in
excise duty was given in some cases,
but these are cases of inferior quality
of tobacco which cannot be disposed
of at any rate of duty, whatever it
may be.

Skri C. D. Pande: There is a variety
of tobacco which is called crush
tobacco which is used for hooka
tobacco. The other is ftaxed as
cigarette tobacco.
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Shri B. R. Bhagat: Some of
anomalies have come up in the
of the change in the manner of
we have to apply, because of
recommendation of the expert
mittee which was presided over by
my hon. colleague. I think by and
large this has given satisfaction. In
some cases, maybe there was difficulty.

HE:

]

Shri Ranga: Are we to understand
that even when Government comes to

Shri Jawaharial Nehru: No, Bir. Neot
at all.

Shri Banga: What does that mean?

Shri Jawaharial Nehru: I said no—
you should not understand it that way.

Bhri Ranga: What is it? My ques-
tion arose out of the reply given. I
am glad the hon. Prime Minister has
given this reply. But what iz it that
the Government of India propose to

do in order to give any kind of relief
at all?

Shri Jawaharlal Nebru: This is a
large question. What my colleague
said was these anomalies have risen
in small patches. They should be
examined of course. There is no ques-
tion of allowing such things to remain
as they ure. If there is any grave
difficulty that should be examined and
attempt should be made to remove it.

Mr. Speaker: There was an expert
committee also

Shri Jawaharial Nehru: Yes.

Shri Tyagi: In the past, there used
to be different rates of duty on hooks
tobacco and cigarette tobacco. May I
know if this difference still exists or
whether it has been made uniform?

Skei B, B. Bhagat: It exists,
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*518. Dr. Ram Bubhag Siagh: Wil
the Minister of Edocation and
Sclentific Rescarch be pleased to
state:

(a) whether there is any proposal
before Central Government for intro-
duction of free and compulsory
primary ‘education in Community
Development and N.ES. Block areas;
and

(b) if so, when this proposal will
be given effect to?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K L. Shrimall): (a) and
(b). A statement is laid on the Table
of the House. [See Appendix III,
annexure No. 41.]

Dr. Ram Snbhag Singh: May I know
which are the State Governments
which have accepted the proposal sent
by the Union Government and when
they will start working it out?

Dr. K. L, Shrimali: So far we have
received information from eight
States. Their names are: Assam,
Andhra Pradesh, Mysore, Madras,
Madhya Pradesh, Bombay, Punjab and
Himachal Pradesh. They have gene-
rally accepted the recommendations
but they have not taken any action
so far.

Shri Braj Raj Singh: May 1 know

tion in the country within a stipulated
time?

Dr. K. L. Shrimali: As the hon.
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Indisn Bducstional Servies

.“'{lh‘ll.ol.h Samanta:

Will the Minister of Education amd
Scientific Resemrch be pleased to
state:

(a) bow #far Government have
progressed towards establishment of
an Indian Educational Service; and

(b) whether the opinions of differ-
ent Universities in India have been
ascerteined in the matter?

The Minister of State in the Minde-
try of Education snd Scientific Re-
search (Dr, K. L. Shrimall): (a) No
progress has been made so far.

(b) No, Sir. The question is pri-
marily for negotiation with State
Governments

Shri 8. C. Samanta: Is it not a fact
that the Central Government is going
to administer even primary education
which was referred to in the last
question, and if so, why the Govern-
ment is loitering about it?

Dr. K. L. Shrimali: The hon. Msm-
ber is aware that under the Constitu-
tion, education is a State subject, and
since 1950 we have been trying to
persuade the State Governments to
agrees to the setting up of an All-India
Educstional Service. The State Gov-
ernments have not so far agreed. It
cannot be forced on the State Govern-
ments. ] may inform the House that
the Home Ministry, in accordance with
the recommendation of the States

have some all-India Services, such as
Henlth Service, Forest Service, Engl-
neering Service and also Eduoation
Service. We are still awaiting the
result of that effort.
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refer to the reply given tv Starred
Question No. 113 on the 13th Novem-
ber, 1957 and state the progress made
in regard to the proposal to restart the
manufacture of jerricans in Ordnance
Factories?

(Sardar Majithia): Arrangements are
in hand to transfer the plant and
machinery for manufacture to Kanpur
where it is proposed to restart manu-
facture by mid 1050.

Tinned Food

*589, Bhri M. R. Krishna: Will the
Minister of Defence be pleased to
state:

{a) the quantity of tinned food still
being imported for Defence Services;
and

(b) the period by which the entire
tinned food now being consumed by
the Defence Services will be manufac-
tured in the country?

The Deputy Minister of Defemce
(Sardar Majitha): (a) Quantities of
tinned food still being imported for
Defence Services annually are:

(i) Milk Tinned 3,000 ton.
evaporated. approx.
(ii) Cheese Tinned. 320 tons
Approx.

(iii) Hops. 400 1be.
Approx.

(iv) Yeast (dried) 1,000 Ibs.
approx.

(v) Bkimmed Milk 800 to
Powder. 1,000 tons.

(b) While plans are already under
consideration to encourage the indi-
genous production of these tinned
articles, it is not easy to specify any
period within which self-sufficiency
will be attained.

Re-estimation of Coal Reserves

*510. Shri T. B. Vitital Rao: Will the
Minister of Steel, Mines and Fuol be
pleased to state;

{a) whether the Committee oD
Assessmment of Resources appointed by
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the Coal Council of India, have zince
fAinalised the revised procedure for esti-
mating the coal reserves of the coun-
try; and

(b) it so, when the actual work of
re-estimation will be undertaken?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
and (b). Yes. The Commititee have
finalised the procedure for estimating
the coal reserves of the country.
Initial action has also Been taken to
fix prioritiey in respect of areas where
geological survey and mapping has to
be undertaken and to collect the neces-
sary data. The Coal
Geological SBurvey of India
Central Fuel Research

(b) if so, the nature thereof?

The Deputy Minister of Law (Shri
Hajarnavis): (a) and (b). The Elec-
tion Commission have issued instruc-
tions to the concerned authorities to
remove from the electoral rolls the
names of such persons when the next
annual revision of the rolls takes place.
No further action is proposed to be
taken against them on this account.

Small Savings for Development
Finance in States

*521. Shri Panigrahi: Will the
Minister of Fimance be pleased to
state:

(a) to what extent the State Gov-
ernments were obliged to rely on
small savings for their development
finance during 1987-88;
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(b) whether. there is any gap im
their requirement resulting from the
shortfall in collection from small-
savings; and

(¢) it =0, the extent of the gap in
different States?

The Deputy Minister of Pinance (Skxi
B . R. Bhagat): (a) to ().

*522. Shri D. C. Sharmm:
Minister of Defence be pleased
refer to the reply given
Question No. 110 on
ember, 1937 and state:

(a) whether the
which was entrusted

No. 104 on the 13th February, 1908.

(b) The report is under study and
such information as is relevant will be
utilised by the Production and other
departments pending final report.
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UNRSCO Al

*“583. Bhri Raghymath Singh: Will
the Minister of Education and
Sciemiific Research be pleased to state
whether it is a fact that India 1is
getting from UNESCO aid amounting
to one million Dollars for Cultural
and other Projects?

The Minister of Btate in the Minis-
ey of Education and Scientific
Rasearch (Dr. K. L. Shrimall):
Yes, Sir.

Coal Washery at Dugda

*5M. Shri T. B. Vittal Rao: Will
the Minister of Steel, Mines and Fual
be pleased to refer to the reply given
to Starred Question No. 1079 on the
12th December, 1857 and state:

{(a) whether any tender for the
supply of plant for the Coal Washing
Plant at Dugda has since been
accepted;

{b) if so, the name of the firm
which has been selected to supply
the plant; and

(¢) what will be the total cost of
the plant?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
No, Sir. The tenders submitted by
the firms are being examined by the
Hindustan Steel Private Limited.

(b) Does not arise.

(c) The cost was originally estimated
at Rs. 2'5 crores but from the tenders
received it appears that this is likely
to be exceeded,

Teachers in Delhi Rural Areas
*535. Shri A. K. Gopalan: Will the

(2) whether it is a fact that the
teachers working in the schools of
the rural areas of Delhi have to pay
sprofessional tax; and

(b) if so, on what basis?

The Minister of State in the Mimis-
try of Edueation and Selemtific
Research (Dr. K. L. Shrimsalf):
(a) Yes, Sir.

(b) According to Punjab District
Board Act 1883, us applied to Delhi,
holder of any office under Govern-
ment, a local body or a private estab-
lishment, but excluding the lowest
paid employees, has to pay profes-
sional tax at the rate of Rs. 4/- per
annum.

Manipur Territorial Council

*526. Shri Vajpayee: Will the
Minister of Home Affairs be pleased
to state:

(a) whether 1t is a fact that
fourteen members of the Manipur
Territorial Council walked out of
the Council meeting held on the
36th December, 1957; and

(b) if so, the reasons therefor? -

The Minister of State in the Minia-
try of Home Affairs (Shri Datar):
(a) Yes.

(b) As a protest against the re-
nomination of Shrimati Mukhara Devi
ag a member of the Manipur Terri-
torial Council.

Poor Students Aid Fund

*528. Sardar Igbal Singh: Will the
Minister of Eduecation and Seientifie
Research be pleased to refer to the
reply given to Starred Question
No. 514 on the 26th November, 1857
and state the progress made so far in
the setting up of Poor Students Aid
Fund as prepared by the University
Grants Commission?

The Minister of State in the Minis-
try of REducation and Seientific
Research (Dr. K. L, Shrimall):
A statement is laid on the Table of
the Lok Sabha. [See Appendix III,
annexure No.. 43.]
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Setllement of Ehas Land in Tripura

#529. Bhri Dasaratha Deb: Will the
Minister of Heme Affairs be pleased
$o state:

(a) how many petitions from
tribals have been received by the
Chief Commissioner, Tripura during
1857-58 so far for the settlement of
khas land which was already in
their possession;

(b) the action taken on these peti-
tions; and

(¢) whether any Nazarana is
charged for settling these khas lands?

The Minister of Btate in the Minis-
try of Home Affairs (Shri Datar):
(a) 473.

(b) They have been scrutinised and
the deserving ones have been accept-
ed

(¢) No.

Machines in Ordnance Factories
5¥7. 8hrl 8. M. Banperjee: Will the
Minister of Defence be pleased to
state:

(a) the total number of machines
lying idle in wvarious Ordnance
Factories;

(b) the reasons therefor; and

{c) the value of such machines?

The Deputy Minister of Defence
(Sardar Majithia): (a) Approximately
75 per cent of the machines are
actually working, 1-8 per cent are
under repair, 1'2 per cent under instal-
lation and 22 per cent are at present
lying idle.

(b) A statement giving the reasons
is laid on the Table of the House.
[See Appendix III, annexure No
4]

{c) The book value of idle machines
is approximately Rs. 1-77 crores.

Steel Supply to Orisss

598. Bhri Panigrahi: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the quota of Steel including
C.I. Sheets and various kinds of

rods allotted to Orissa during 1948 to
1087 year-wise; and

(b) the quantity not lifted or
wise?

tity of steel allotted to users in Orissa
State by both State and Central
agencies, a statement (No. I) showing
the total quantities allotted and sup-
plied from 1048 to 1957 is laid on the
Table of the House. [See Appendix
III, annexure No. 44A.]

A statement (No. II) showing the
allotment for general and agricultural
purposes to the Orissa State and the
quantities supplied against these allot-
ments is also laid om the Table of the
House. [See Appendix III, ann
No, 44A]
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Arrangement for Government
Litigation

602. Shri Anirudh Sinha: Will the
Minister of Law be pleased to refer
to the reply given to Starred Ques-
tion No. 124 on the 13th November,
1957 regarding decisions arrived at
the State Law Ministers’ Conference
and lay a statement on the Table
showing the steps taken for:

(i) reducing legal expenses of Gov-
ernment;

(ii) making arrangements for Cen-
tral Government's litigation in the
High Courts and subordinate courts
and State Government’s litigation in
the Supreme Court; and

(iii) providing legal aid to the
poor?

The Deputy Minister of Law (Shri
Hajarnavis): A statement is laid on
the Table of the House. [See Appen-
dix III, annexure No. 45.]
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Arvears i Nigh Oowrts

to refer to the reply given to Starred
Question Na. 124 on the 13th Novem-
ber, 1957 and lay a statement on the
Table showing to what extent the
decisions arrived at the State Law
Ministers’ Conference have so far
been implemented for:

2) clearing arrears in High Courts;
an

(ii) checking corruption in the
administrative machinery of Law
Courts?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(i) The conclusions reached at the
State Law Ministers’ Conference held
on the 18th and 19th September, 1937
were more in the nature of recommen-
dations requiring action by the High
Courts and the State Governments.
Each Law Minister was requested ta
place before the Judges of the State
High Court for their consideration
the conclusions pertaining to the
item-—heavy arrears and delay in the
High Courts. A conference of the
Chiet Justices of the various High
Courts was held in the third week of
October 1857. The conference dis-
cussed the measures to be taken to
tackle the problem of arrears in the
High Courts.

The Central Government have
sanctioned the following temporary
posts of Additional Judges to help in
clearing the arrears,

Name of High Court No. of Tenure of the
Aildltlnml post
Allahabad . 2 Two yeans.
Andhra Pradesh . N 3 Two years,
Bombay . . 4 Till 3z-12-"39.
Calcutta . 4 Two years,
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Meme of High No of Addit:onsl Tenure of the
Coaurt Judges sanct’oned post
Madhys Pradesh . . 2 Two years.
Madres - 2 Two vears,
Mysore 1 Till 31-3-58
Oriza " 1 Two years.
Pama . . 4 Two years.}
Punjab . . 4 Two years.
Rajasthan , I Two years,

The result of the efforts made by the
various High Courts towards the dis-
posal of pending cases will be known
in due course

(ii) The checking of corruption in
the administrative machinery of
Courts in the State is mainly the con-
cern of the State Governments and
the High Courts. The State Govern-
ments were requested to consult the
High Courts how best to implement
the recommendations made by the
State Law Ministers' Conference The
State Governments have not vet
informed the Central Government as
to the steps taken by them for the
cradication of corruption n the
administrative machinery of Courts.

Law Practitioners

604. Shri Assar: Will the Muuster
w be pleased to state the total

umber of pleaders, barristers and

advocates in India, State-wise?

The Deputiy Minister of Law (Shri
Hajarnavis): A statement prepared in
accordance with the available informa-
tion is laid on the Table of the House.
[See Appendix III, annexure No. 48.)

28

Stenographers

0435, Shri Anirudh Simha: Will the

of Home Affairs be pleased
state the number of stenographers
the Central Government who have
in service for more than 10 years

o

z

but are still unconfirmed for not
having qualified in the Union Public
Service Commission tests?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
There are sixteen such stenographers
mn the Central Secretariat and the
Attached Offices participating 1n the
Central Secretariat Stenographers®
Service Scheme The number of such
stenographers in other offices 1s not
known,

Geological Survey of Rajasthan

606, Shri Onkar Lal: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether il is a fact that the
Geological Survey of India has dis-
covered petroleum, iron, cement, alu-
minium and glass deposits m Shah-
bad Tehsil of Kota district in Rajas-
than;

(b) it so, the estimated quantity
of the minerals found there; and

(¢) whether any survey is being
conducted in this regard in other
parts of this region?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) and (b). Petro-
leum in this area has not been record-
ed. Iron ore, Limestone (for cement),
Bauxite (aluminium ore) and glass
sand were discovered in this ares by
the Geological Survey of India. The
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estimated quantity of the minerals
found are as follows:—

Iron ore and Bauxite (aluminium
ore) are of no economic {mport-
ance. Their quantity has not been
estimated. Limestone (for ce-
ment) is found between Julmi and
Mazailo and between Nimana and
Decll. Reserves are quite large
but have not been estimated.

Glass sand reserves are estimated
5-3 million tons in the Kundi area
in addition to those in Khema)
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Bhagat): Government accounts
kept on a cash basis and do not
indicate the value of contributions in

and Departments would involve consi-
derable time and labour dispropor-
tionate to the results achieved.

Untouchability
689. Shri Onkar Lal: Will the
Minister of Home Affalrs be pleased
to state:

(a) the total amount sllotted to
Rajasthan Government for removal
of untouchability in 1957-58 so far;

28 FEBRUARY 1988  Written Anewers a4t

(d) it no grant was given, the
reasons thervefor?

The Deputy Ministor of BNeas
Afflairs (Bhrimagt Alva); (a) The
tollowing amounts have been allotted
to the Government of Rajasthan
during the year 1057-58 for the
removal of untouchability,

State Sector Rs. 380 lakhs
Central Sector Rs. 441 lakhs
(b) Yes.

(c) A statement showing the nawmes
of the non-official organisations to
whom assistance has been given
during 1937-08 is enclosed. [See Ap-
pendix IT], annexure No. 47.]

(d) Does not arise.

Allotment of Iron Sheets to Rajasthan

810. Shri Oakar Lal: Wil the

Minister of Steel, Mines and Fuel be
pleased to state the total quantity of
iron sheets allotted to Rajasthan
Btate during 1958 and 19577

The Minister of Steel, Mineg and
Fuel (Sardar Swaran Singh): Alloca-
tions are not made category-wise
The information asked for is therefore
not available,

Poppy Cultivation in Rajasthan

611. Shri Onkar Lal: Will the
Minister of Finance be pleased to
state the total acreage of poppy culti-
;ﬁa;o:ttpmntmmmndivﬂm-

The Deputy Minisler of Fimance
(Shri B, B. Bhagat):

Area under poppy cultivation
Divisionduring 1957-58 opium seasdn.

Division acres
Kotah 6,237
Jhalawar 6,358
Chittorgarh 8,576

Total. 18,068
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¢12. Shrli Onkar Lal: Will the
wo{ Finance be pleased to
state:

(a) the amount of income-tax
realised district-wise in Rajasthan
during the years 1952-53 to 1957-358
year-wise;

(b) the amount realised from per-
sons falling under wvarious income
groups during this period;

(¢) the amount of income-tax
arrears district-wise at present; and

(d) the steps taken by Government
10 realise the arrears?

The Deputy Minister of Finance
(S8hri B, R. Bhagat): (a) and (D).
The information is not readily availa-

and is being collected. A state-
giving the information will be
on the Table of the House as
ly as possible.

(c) and (d). A statement giving the
information is attached. [See Appen-
dix III, annexure No. 48.]

Hi

Income-Tax Arrears in Punjab

$13. Shri Daljit Bingh: Will the
Minister of Finance be pleased to
state:

(a) the total amount of income-tax
arrears in Punjab State on the
31st December, 1857; and

(b) the steps taken to realise the
same?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) Rs, 4,80,63,000.

(b) Btatement showing the steps
taken by Government to realise
arrears of income-tax is enclosed.
{See Appendix III, annexure No. 49.]

Coloules for Bcheduled Castes and
Scheduled Tribes in Punjadb

€14. Bhri Daljit Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) how many colonies or residen-
tial accommodation for Scheduled

26 FEBRUARY 1058  Written Answers 2440

Castes and Tribes have been establish-

ed in the Punjab State during 1967;
and

(b) how many proposals are stijl
pending?

The Minister of State in the Mints-
iry of Home Affairs (Shri Datar): (a)
and (b). The required information is
being collected and will be laid on the
Table of the House as soon as received.

Recruitment through U.P.8.C.

615. SBhri Daljit Bingh: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Un-
starred Question No. 328, on the
18th February, 1958 and state the
total number of officers category-
wise belonging to Scheduled Castes
and Tribes recruited through the

Union Public Service Commission in
195TY

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): The
required information is being collected
and will be laid on the Table of the
House as early as possible.

Power Alcohol

616. Shri Rameshwar Tantla: Will
the Minister of Edoeation and
Scientific Research be pleased to
refer to the reply given to Unstarred
Question No. 489 on the 21st Novem-
ber, 1857 and state whether any firm
has applied for the patent of the
process of the utilising power alcohol
as fuel for diesel engines developed
by the Indian Institute of Science,
Bangalore?

The Deputy Minister of Education
and Scientific Research (Shri M. M.
Das): No firm has yet applied for the
patent relating to this process.

Tralning for the Auxiliary Air Foree
Alrmen

€17. Shri 8. M. Banerjee: Will the

Minister of Defence be pleased to

state:

(a) whether it is a fact that four
hours are reckoned a3 a day for nom-
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continuous training for the Auxiliary
Air Force airmen; and

(b) if so, the reasons for increasing
the number of hours to six from
1957?

The Deputy Minister of Defencs
(Sardar Majithia): (a) The rule on
the subject is that, where training is
not held continuously, one day shall
caonaist of four hours of actual trmin-
ing.

(b) No change in the above rule
hags been made from 1957. However,
under rule 51(2), of the Reserve and
Auxiliary Air Forces Act Rules, 1953,
which states that every member of the
Auxiliary Air Force shall undergo
such training as may be laid down by
the competent authority from time to
time and such training shall be carried
out at such times and places as may
be determined by the competent
authority or any other authority speci-
fied by i1t m this behalf, the Auxiliary
Air Force Units had been imparting
training to their personnel for six
hours on holidays This was being
done in order that they might complete
their training withm a reasonable
period. As 1t 1s, it takes two years for
the Auxiliary Air Force personnel to
complete the courses. However,
instructions have been issued to all
concerped that in future non-con-
tinuous training should be restricted
to a maximum of four hours on any
day, unless the rule referred to in the
reply to part (a) of the Question is
amended.

Airmen of Auxiliary Air Ferce

618, Shri 5. M. Bamerjee: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that huge
recoveries are being effected from
the airmen of the Auxiliary Ailr
Force on account of conveyance
allowance; and

(b) if so, the reasons therefor?

The Deputy Minisier of Defence
(Sandar Majiihia): (a) No, Sir. The

question of recovery is, however, under
considerstion. e
(b) Does not arise.
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Orissa State Museum

€23, Shri Panigrabhi: Will the
Minister of Education and Scieatific
Research be pleased to state:

{(a) whether it 15 a fact that the
Orissa State museum has asked for
financial aid from the Government
of India for its improvement;

ﬁ‘ﬂﬁ*mﬁ’ (b) the amount of financial assis-
tance given to the different State

wm et aw st (ot @0 We museums in 1985-56 and 1968-87;
wwde) . (%) o< (w) srg  and
r (c) whether any financial
;‘“im:mﬂﬁ:ﬁt tmehpropoudhbe(imt:,z:

Orissa State museum by the Univer-
frll Sway @w ¥ I v O % sity Grants Commission?



received from the State Government.

(b) No financial assistance has been
given to any museum during 1855-56
and 1058-5T.

{¢) The University Grants Commis-
sion does not give any financial assis-
tance to State Museums.

pleased to state what is the amount
charged as commission on the issue
of Rupee Traveller’s Cheques?

The Deputy Minister of Finance
(8hrt B. R. Bhagat): The rates of
commission charged to purchasers of
the State Bank of India Travellers’
Cheques are as follows: —

Purchasers Outsids India

(Whether the cheques are encashable in
Indis o outside Indis).

Purchasers Inside India.

[¢ On cheques encashable outside
Y s

cheques encashable withi
® o?ndil only. "

of one cent of the Indian currency
¢ lold-ﬂlt;’i‘:dmnm Rs. 3/-.

of one per cent of the Indian currency
¢ m_.us'fm to & minimum of Rs. 3/-.

} per cent—subject to a minimum of Re. 1/-.

€25. Shrl D. C. Sharma: Will the
Muniuster of Education and Scientific
Research be pleased to state:

{(a) the amount of Central grants
sanctioned for the propagation of
Hindi to the different States during
1987-68 so far;

(b) the amount actually
by each State; and

{¢) the reasons given by the State
Governments for non-utilisation of
the funds in full?

The Minister of State in the Minis-
try of Education and Sclentifie
Research (Dr. K. L. Shrimall): (a)
A statement giving the required infor-
mation is laid on the Table of the
House. [See Appendix III, annexure
No. 80.]

(b) and (c). This information can
be supplied only after the close of the
current financial year.

Tourism in Andamans

€. §hri Raghumath Singh: Will
the Minister of Home Affalrs be

utilised

pleased to state whether it is a
fact that Government iz considering
a proposal to encourage tourism in
Andaman and Nicobar Islands?

The Deputy Minister of Home Affairs
(Shrimati Alva): Proposals for encour-
aging tourism in the Islands are
awaited from the Administration,

Hindl Numerals

€. Bhri N. R. Munisamy: Will
the Minister of Home Affairs be
pleased to state:

(a) 1n how many cases the use of
Devanagari form of numersals in the
place of nternational form of
numerals 1n all Government of
India’s publications has been permit-
ted under Article 343(2);

(b) the nature of these publica-
tions; end

(c) the general policy of the use
of International numerals in the

Union?

The Minister of State in the Minks-
try of Haome Affairs (Shri Datar): (a)
and (b). Under the proviso to Article
343(2) the President may authorise the
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use of the Devanagar: form of
numerals in addition to the inter-
national form of Indian numerals and
not in place of the international form
of numernls as stated in the question.
The President has authorised the use
of the Devanagari form of numerals
im addition to the internatiomal form
of Indian numerals for warrants of
appointment of:

(i) Governors,

(ii) Judges of Supreme Court, and

(ii2) Judges of High Courts.

(¢) The general policy for the use

of the international form of Indian

numerals is as laid down in Article
343 of the Constitution.

indo-Pakistan Financial Immes

shil)c Elnm
a2,

Shrl m Eln.lll

Will the Minister of Finanece be
pleased to state:

(a) whether any date has been
fixed for the meeting of the Finance
Ministers of India and Pakistan to
resolve the outstanding financial
issues between Indis and Pakistan;
and

(b) if so, what is the date?

The Deputy Minister of Finance
(Bhri B. B. Bhagat): (a) and (b). No,
Bir. No such date has yet been fixed.
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Non-Combatants Unenrolled

638. Shri M. R. Krishna: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that a
category of ‘non-combatants unenrol-
led’ exists in class IV Service in
Defence Services;

(b) what are the conditions under
which these persons serve;, and

(c) the total number of persons
employed under this category?

The Deputy Minister of Defence
(Bardar Majithia): (a) Yes.

(b) They are allowed twenty days
casual leave in a year and six months
medical leave during their entire ser-

vice. They are employed on a purely
temporary basis and are not

for quasi-permanent or . permansnt
status and are, threfore, not entitled.
to any gratuity or pension on retire-
ment or retrenchment. In other res-
pects they are generally treated at par
with regular Class IV servants.

(c) Their strength as on 1st January
1957 was 11,774.

Foreign Exchange

639, Shrl Jhulan Sinha: Will the
Minister of Finance be pleased to state-
the total amount of foreign exchange-
earned by the Indian Shipping dur-
ing 1956 and 18577

The Deputy Minister of Finance
(Shri B. R. Bhagat): The gross receipts
of the principal Indian Shipping Com-
panies operating in the Overseas and
Adjacent trades during the year 1956
amounted to Rs. 20-19 crores. Figures
are not available of net earnings of
foreign exchange after setting off ail
expenditure in foreign exchange incur-
red by these Bhipping Companies, No
figures of similar gross receipts for
the year 1957 are yet available.

Seizure of Contraband Oplum

640. Shri Raghunath Singh: Will the
Minister of Finance be pleased to state
whether it is a fact that more than
a maund of opium was recovered
from a parcel at Agra Fort station on
January 7, 18587

The Deputy Minister of Finance
(Shri B. R. Bhagat): 37 seers of opium
was recovered from a consignment
weighing 1 maund and B seers, booked
by Rail and misdeclared to contain
ghee, at Apgra Fort station on 4th
January, 1958, The opium was seized.

Shortage of Technical Personnel

g41, J Shrimati Ia Palchoudburi:
* \ Shri Gajendra Prasad Sinha:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that there
is a general shortage in India of
foreign-qualified and well-experienced
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technicul hands particularly in the
Engineering line;

(b) # so, whether any steps have
been taken or are proposed to be taken
in regard to ensuring suitable employ-
ment for those Indian nationals who
return home after qualifying and gain-
ing practical experience in wvarious
engineering and technical lines from
abroad; and

(¢) the nature of the steps taken?

The Minister of State In the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). Yes.

{c) A separate section has been
organised in the National Register of
Scientific and Technical Personnel
maintained in the Council of Scientific
and Industrial Research, for dealing
with information about Indian
scientists and technologists in foreign
countries. This information is being
collected with the assistance of Indian
Missions abroad and arrangements
have been made for regular flow of
this information and for keeping it
up-to-date. Information has so far
been received about 800 Indians
receiving training or serving in foreign
countries. The National Register Unit
of the Council of Scientific and Indus-
trial Research is classifying this infor-
mation, and classifiel lists will be
circulated at regular intervals to
Central Ministries, Union Public Ser-
vice Commission, State Governments
and Public Service Commissions, State
Industrial enterprises, Universities,
research institutions and employers in
the private sector, so that they might
make use of the information contained
in those lists while recruiting per-
sonnel. A special procedure of recruit-
ment is also being worked out in con-
sultation with the Union Public Ser-
vice Commission to consider cases of
persons whose particulars are included
in this section of the National Register.

Allotment of Steel

442. Shri Harish Chandra Mathur:
Will the Minister of Steel, Mines and

Fuel be pleased to state:

(a) the State-wise demand for Steel
in 1957-58 so fer; and

(b) the quantity of steel allotted and
what part of it for small scale indus-
try?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
and (b). A statement is laid on tne
Table of the House. [See Appendix
II1, annexure No. 52.]
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Gun Carriage Factory, Jabalpur

644. Shri 8. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether some jeep parts are
being manufactured in Gun Carriage
Factory, Jabalpur; and

(b) if so, to whom are they manu-
factured for?

The Deputy Minisier of Defence
(Sardar Majithia): (a) and (b). Two
components of Willys Jeeps, wviz,
Cylinde- Head and Cylinder Block
are being manufactured at the Gun
Carriage Factory, Jabalpur for
Messrs. Mahindra and Mahindra
Limited, Bombay on payment as a
civil order.
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Outpat of Coal

645. Bhrimati Xis Palchoudhury:
Will the Minister of Stesl, Mines and
Fuel be pleased to state:

(a) whether there has been any in-
crease in the output of coal in India
during September to December, 1857
as compared to the output during the
corresponding period in 1956;

(b) it so, the extent of increase;

(c) the total quantities despatched
during the periods mentioned in part
(a) above; and

(d) the total coal stocks at pitheads
at the end of December, 1957 as com-
pared to those at the end of Decem-
ber, 19567

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Yes.

(b) There has bcen an increase of
1.88 million tons or approximately
14.1 per cent. The actual figures of
production during the period Septem-
ber-December in both the years are
as below:

Year Production in tons.
1956 .. .. 13,302,214
1957 .. 15,183,013

(¢) The comparative figures of
despatches are given below:

Year Despatches in tons.
1956 - .. 11,823,521
1857 .. .. 12,878,644

(d) The total stocks at pitheads at
the end of December, 18956 araounted
1o 2.810 million tons while those at
the end of December, 1857 stood at
3.279 million tons.

Delhi Polytechnic
PorY J Shrl A. K. Gopalan:
\ Shri Parulekar:
Will the Minister of Education and
Scientific Ressarch be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to start pa.t-time

el B e —

National Diploma Course tn Dethi
Polytechnic Institute; and

(b) i 3o, when?

The Deputy Minister of Rducation
and Sclentific Research (Bhri M. M.
Das): (a) Yes, in Electrical and
Mechanical Engineering.

{(b) In 1988-59 Session.
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Territorial Army and N.C.C.

648, Shri Muhammed Elas: Wil
the Minister of Defence be pleased to
state:

(a) the reasons why the Ter:itorial
Army and the National Cadet Corps
are not run on the same lines; and
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{by what per cent. of the total
strength of the Territorial Army units
in Calcutta attend parade regularly?

The Deputy Minister of Defence
(Sardar Majithia): (a) The Territorial
Army and NCC have been constitut-
ed under separate Acts of Parliament
with different objects and functions.

The Territorial Army is designed.

(i) to relieve the regular Aymy
of static duties and support
the civil power, if required;

(ii) to provide coast defencesand
anti-aircraft units; and

(iii) to provide units for the re-
gular army when required.

The objects of the N.C.C. are:—

(1) To develop character, com-
radeship, the ideal of ser-
vice and capacity for leader-
ship in the youth of the
country;

(2) To provide service training to
youths so as to stimulate their
interest for the defence of the
country; and

(3) To build up a reserve of
potential officers to enable
the Armed Forces to expand
rapidly in a national emer-
gency.

The Cadets undergo a measure of
Military training, acquire Military
discipline combined with activities in
pursuit of the other objects of the
N.C.C. Some Cadets later choose the
Services as careers. It would be in

support to the National Territorial
Movement, and Government could
lock to employers and Trade Unions
‘and young men In the professions
Joined the movement.
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(b) In 1957-58, about 87 per cent.
of Territorial Army personnel in Cal-
cutta attended the weekly parades re-
gularly, Government is happy to say
that the situation is showing progress
recently.

Tripura Territorial Council

649. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

{a) whether the Central Govern-
ment has received a resolution adopted
by Tripura Territorial Council in its
third Session, regarding curtailment of
its powers and functions and demand-
ing transfer of full powers scheduled
in the Territorial Councils Act, 19856;
and

(b) if so, action taken thereon?

The Minister of State in the Minis-
éry of Home Affairs (Bhri Datar):

(a) Yes.

(b) Section 28 of the Territorial
Councils Act, 1858, under which cer-
tain exceptions and conditions have
been made and imposed on the fune-
tions of the Territorial Councils by
the Central Government is an in-
tegral part of the scheme embodied
in the Act. The conditions which
have been prescribed are governed by
essential administrative and financial
considerations and are very limited
in character. They should not in any
way impede the working of the
Territorial Council over the large
field of responsibility which has been
transferred to it. No change is pro-
posed to be made in these arrange-
ments.
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Small SBavings Scheme

651. Shri V. P. Nayar: Will the
Mirnuster of Finance be pleased to
state:

(a) whether any targets have been
allocated for the States for rasing
funds under the Small Savings
Scheme for 1958-59; and

(b) if so, what are the targets?

The Deputy Minister of Finance
(Bhrl B. R. Bhagat): (a) and (b) No,
8Sir. But Budget would, as usual, in-
dicate the amount likely to be col.
lected from Small Savings, during
1958-539 in the country as a whole.

Smuggling

€52, Sarflar Ijbal Bingh: Will the
Minister of Finanoe be pleased to
state:

(a) whether it 1z a fact that some
Army personnel have been caught re-
cently in gold smuggling;

(b) if so, the number of such per-
sons; and

(¢) whether any action has been
taken against them?

The Deputy Minister of Finance
(Shrl B. R Bhagat): (a) No, Sir, No
Army personnel has been caught In
gold smuggling

(b) and (c). Does not arise.

Kerala High Court Bench

653. Shri Easwara Iyer: Will the
Minister of Home Affairs be pleased
to state:

(a) whether a recommendation for
the establishment of a permanent
Davision Bench at Trivendrum of the
Kerala High Court has been received
from the State Government of Kerala;
and

(b) if so, what action has been taken
thereon?

The Minister of Stiate in the Minis-
iry of Home Affairs (Shri Datar): (a)
No.

(b) Does not arse.

Assistant Commissioners for Sche-
duled Castes and Tribes

654, Shri Elayaperumal: Will the
Minister of Homse Affairs be pleased
to state:

(a) the number of Assistant Com-
missioners. selected in the year 1857 for
Scheduled Castes and Scheduled Tri-
bes; and

(b) whether officers have been sent
to the selected candidates?

The Depuiy Miftister of Hombe
Affairs (Shrimati Alva): (a) 13,
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(b; Yes, except to 8 persons whose
selection by the UP.S.C. was com-
municated on 30th November, 1957.

Panjere Garden

@55, Bhrli Hem Raj: Will the Minis-
4er of Education and Scientific Re-
search be pleased to refer to the re-
ply given to Unstarred Question
No. 359 on the 18th November, 19857
and state:

(a) whether Central Government
has received any representation from
the Punjab Government to the effect
that the Panjore Garden might be
‘handed over to them for developing it
as a tourist centre; and

(b) if so, with what results?

The Minister of State in the Minils-
try of Education and Sclentific Re-
;reh (Dr. K. L, Shrimali): (a) Yes,

(b) The matter is under consider-
ation.

Welfare Organization in Punjab

657. Shri Daljit Singh: Will the
Minister of Home Affairs be pleased
‘to state:

(a) the names of the official and
non-official organisations working for
‘Scheduled Castes and Tribes in
Punjab State with the financial help
of the Central Government;

(b) the financial help given to them
turing the years 1955-58, 1856-57 and
1957-58 so far;

(c) the programme and the reports
submitted by these organizations to
‘the Central Government during the
same period; and

(d) the nature of action taken on
such reports?

The Deputy Minisier of Home
Affairs (Bhrimati Alva): (a) to (d).
‘The information is being collected and
will be laid on the Table of the House
in due course

Family Penslons and Disabliiity Clatms

§58. Sardar Igbal Singh: Will the
Minister of Defence be pleased to re-
fer to the reply given to  Starred
Question No. 811 on the 4th Decem-
ber, 1857 and state:

(a) the number of claims still un-
settled in respect of family pensions
and disability incurred during the
Second Wo Id War;

(b) the reasons for failure in their
settlement?

The Deputy Minister of Defence
(Sardar Majithia): (a) 152 claims to
disability and family pension in res-
pect of Defence Services personnel,
pertaining to the period of the Second
World War, were outstanding on the
31st December, 1957. This excludes
45 cases which were treated as closed
as the whereabouts of the claimants
were not known.

(b) Claims to disability and family
pension pertaining to the period of
the war fall into three categories:—

(i) On account of disability, dis-
covered during service or
thereafter, in an individual
whose service was terminated
between the dates 3rd Septem.
ber 1939 and the 31st March,
1956.

(ii) On account of deaths of in-
dividuals between the above
two dates.

(iii) On account of death, sub-
sequent to discharge, of in-
dividuals falling under cate-
gory (i) above.

Claims under (iii) above may arise
in the future also. Some of the dis-
abled veterans of the last War died,
several years after they were original-
ly invalided out. Out of the total of
152 claims mentioned in part (a)
above, 123 claims belong to this

The majority of the 152 claims
pending on 31st December, 1957 were
pending for want of further infor-
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mation regarding claimants to
family pension which had been called
for from the civil suthorities. In 18
cases the settlement of the claims was
held up because the individuals were
residents of the  Pakistan-occupied
trritory of the Union in the State of
Jammu and Kashmir.

Beggar Problem

659, Sardar Igbal Singh: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Btarred
Question No. 780 on the 4th Decem-
ber, 1957 and state:

(a) whether any other Btate Gov-
ernment has sent scheme for tackling
beggar problem within the State;

(b) if so, the names of the States;
and

(c) the financial assistance asked by
the States?

The Minister of State in the Minis-
gy of Home Affairs (Shri Datar): (a)
es.

(b) Mysore.
(e) Rs. 33,100,

Hostels in Punjab

660. Sardar Igbal Singh: Will the
Minister of Education and Scientific
BResearch be pleased to state:

(a) whether the Punjab University
has applied for a loan and a grant
for building hostels for students at
different places in Punjab; and

(b) if so, the ar.uunt sanctioned
during 1957-58 so far?

The Minister of State in the Minis-
try of Education and Scientific Re-
mearch (Dr. K. L. Shrimal): (a) and
(b). In connection with proposals for
construction of buildings under the
Second Five Year Plan, the University
ot Punjab applied to the University
grants Commission for a total loan of
Rs. 1.13 crores for the construction of
hostels for 1200 students, 100 houses
for the University teachers and quar-

ed a sum of Rs. 20 lakhs for paymant
as loans to the University during the
plan period. Out of this, the Punjab
University has earmarked Rs. 10 lakhs
for hostel buildings. The University
has not, however, submitied so far a
fo.mal proposal for payment of a i0can
of Rs. 10 lakhs for hostel buildings
supported by detailed plans and esti+
mates.

Alr orash mear Mangalore

661. Sardar Igbal Singh: Will the
Minister of Defence be pleased to
state the results of the investigations
conducted by the Court of Inquiry
instituted to enquire into the causes
of the air crash near Mangalore on
the 12th September, 19577

The Deputy Minister of Defence
(Sardar Majithia): The Court of In.
quiry appointeq to investigate into the
causes of the air crash near Mangalore
on 12th September, 1857 arrived at
the conclusion that the accident was
due to a premature let-down through
cloud in a hilly area and could be
attributed to an error of judgement
on the part of the pilot.

Displaced Persoms in Andamans

682. Shrimati Sucheta Kripalani:
‘Will the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that Gov-
ernment had promised to provide the
displaced persons in Diglipur Settle-
ment of North of Andamans 10 acres
of cultivable land and a pair of
plough animals for each family; and

(b) if so, how many of them have

so far been provided land and
animals?
The Deputy Minister of Home

Affairs (Bhrimati Alva): (a) Yes.

(b) All the gettlers have been given
the full quota of 5§ acres of cleared
land, but the promised quota of 8§
acres of hilly land per family for
horticulture purposes could not be



2407 W ridten Answers

sllotted 4o far to any one of them.
Steps have been taken to expedite de-
reservation of forests for making
available hilly land. Allotment of
hilly land will start after the paddy
land has been brought fully under
cultivation.

Ploughing animals have not so far
been supplied to any of them due to
transport difficulties. Transport of
cattle from the mainland will com-
mence very shortly.

Department of Archasology Workers
Union

663. Shri Easwara Iyer: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) whether the Department of
Archaeclogy Workers Union applied
for recognition; and

(b) if so, the action taken thereon?

The Minister of State in the Minis-
try of Education and Sclentific Re-
search (Dr. K. L. Shrimall): (a) Yes,
Sir.

(b) The application is under con-
sideration. VN

Pakistanis in India

864. Shri B. 8. Murthy: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of Pakistanis
arrested in India during 1957;

(b) the number of persons against
whom criminal proceedings have been
instituted;

(c) the number of persons sent
back to Pakistan during 1957; and

(d) whether there is any evidence
available about the purpose of visit
of these Pakistanis to India?

The Minister of State in the Minis.
try of Home Affairs (Bhri Datar): (a)
{d). The information is being col-
and will be laid on the Table
House as soon as it is avail-

B
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Scholars for Study in West Germany

665, Bhri B. §. Murthy: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) whether selection of scholars
for study m West German Universi-
ties has been finalised; and

(b) it so, when they are leaving for
West Germany?

The Minister of State in the Minis-
try of Education and Scientific Re-
;reh (Dr. K, L. 8hrimali): (a) Yes,

(b) Some have already reached
West Germany and others a.e ex-
pected to leave shortly.

Indebtedness of Scheduled Tribes.

666. Shri B. 8. Murthy: Will the
Minister of Home Affairs be pleased
to state the steps taken to Iiquidate
the indebtedness of the Scheduled
Tribes?

The Deputy Minister of Home
Affairs (Shrimati Alva): It is the
State Governments who have to take
various steps to liquidate the indebt-
edness of the Scheduled Tribes. How.
cver, in pursuance of the recom-
mendation made by the Central Advi-
sory Board for Tribal Welfare in its
meeting held on October 13, 1857, that
all Adivasi debts which are more than
three years old, should be written off
and that the debts of the last three
years should be paid up after allow-
ing the interest at the minimum rate
but not exceeding 6 per cent. In any
case, the Government of India have
conveyed to the State Governments
the desirability of the State Govern-
ments taking appropriate steps In
this regard and giving necessary help
to the Adivasis through the co-
operative societies to be organised for
the purpose. ¢
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Untouchability

&97. Shri B. 8. Murthy: Will the
“Minister of Home Affairs be pleased
to state:

(a) whether reports regarding the
working of the Untouchability (Of-
rfences) Act, 1935, are received from
the State Governments; and

{b) if so, whether a copy each of
the reports received during the past
.two years will be laid on the Table?

The Minister of State in the Minis-
-try of Home Affairs (Shri Datar): (a)
The State Governments are respons-
ible for enforcing the provisions of the
Untouchability (Offences) Act, 1955.

*They have, however, been requested
to furnish periodic returns on the
working of the Act.

(b) Consolidated statements in res.
pect of years 1956 and 1957 are laid on
the Table of the House [See Appendix-
I, annexure No. 53.]
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MOTION FOR ADJOURNMENT

POLICE FIRING ON EMPLOYEES OF
HAL

Mr. Speaker: I have received notice
+of an adjournment motion from Shri
8. M. Banerjee, Shri Prabhat Kar,
Shri V. P. Nayar and Bhri Mohamed
Elias, regarding:

“Police firing on the workers of
Hindustan Aircraft Ltd., on 25th
February, 1958, resulting in death
of a worker. Total lockout in the
factory rendering nearly 4,000
workers as idle.”

What are the facts
matter?

about this

Sbri 8. M, Banerjee (Kanpur): I

have received a telegram yesterday
from the same Union. It reads

“SQituation arising out of lockout
in Hindustan Aircraft Factory
tense and serious. Settlement of
outstanding disputes and provoca-

gtive actions responsible. Repre-
sentatives of employees not allow-
ed personally to contact workers.
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Terrific harassment and use of
force including lathi charge
against workmen. Pray immediate
intervention to save the situation
in vital industry. Co-operation of
employees’ association mssured for
a just and amicable settlement of

all disputes.”

May I submit further that this dispute,
which is an industrial dispute, is
going on since September 19057 and
nothing has been done? Now it has
resulted in firing and loss of lives. I
would request the hon. Minister to
make a statement, giving us some
idea.

The Minister of Home Affalrs
(Pandit G. B. Pant): The Hindustan
Aljrcraft Limited is a company regis-
tered under the Indian Companies
Act. The shares are mostly held by
the Government of India and the
Government of Mysore. But the
management vests in a Board of
Directors. The Government is not
directly in charge of the manage-
ment But, the present trouble is not
directly connected with any 1issue
affecting workmen or labourers as
such. There is no labour dispute over
which this trouble has arisen.

Some days ago—I think, about a
week ago—one of the workers in the
Rail Coach Department of the Factory
gave evidence in a departmental pro-
ceeding. He was assaulted by some
of thc workmen, and thereafter the
police, either directly or under the
orders of a magistrate, on a complaint
being filed by the workers who had
been assaulted, arrested five of them.
The whole trouble has arisen because
of the arrest of those five men, and
when they were arrested, the workers
in, the Rail Coach Department sus-
pended work for that shift and they
stayed where they were. When the
second shift people came, they did

work. Really speaking he did
stop the work it was stopped
others,

like-wise, They did no work, but
vould not leave the place. So, the
Manager bad no option but to stop
not
by
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Thereafter, other departments were
affected, with the result that there was
outbreak of violence and men were
sittacked. Then orders under section
144, 1 understand, were issued. But a
rvally of about a big crowd, 4,000
persons, in deflance of those orders,
was taken out. The police had to take
such steps as they considered neces-
sary to maintain order.

I regret that injuries have been
«caused and casualties have occurred.
But the prevailing conditions had to be
taken into account by the local ad-
ministration. It was a purely law and
worder problem. The Mysore Govern-
‘ment was concerned with it, and they
considered it essential to take such
steps as appeared to them to be neces-
sory for the maintenance of law and
order,

The factory had to be closed in a
way, not because of any labour trouble,
but because there were valuable
plants, there were equipments of a
very delicate character and when
‘there was such a chaotic condition
prevailing, there wag obviously no
atmosphere in which work could be
carried out. There has been no lock-
out in the sense in which the word
is used in labour matters. But work
had to be stopped and the factory had
to be protected against violence, and
the security of persons as well as of
property that was thrcatened had to
be ensured by the State Government.
They have taken such action as they
considered necessary.

In the circumstances, I do not sec
how any occasion for an adjournment
motion can arise.

Shri Braj Raj Bingh (Firozabad):
‘The life of one person was lost because
of this.

Shri 8. M. Banerjee: It is someThing
tmore. 1 am surprised to hear the
statement of the hon. Minister.
Because, this dispute was going on
for some time. If you remember, last

slso a Calling Attentlon notice
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dispute is going on. How can the

Minister deny the fact that there is
an industrial dispute?

Mr. Speaker:
Minister said?

What has the hon.

Shri 8. M. Banerjee: He has stated
that the management has mentioned
there is no industrial dispute.

Mr. Speaker: The hon. Minister has
stated categorically that one of those
persons gave evidence in a particular
matter and so he was beaten up, as a
result of which police have arrested
five persons. After that, out of 2,000
to 4,000 workers some of them of one
shift refused to do work; people
of another shift also refused
to do work. Thereafter, section
144 was promulgated, as a result of
which there was some trouble. Then
there was firing and so on. Cogently
he has given us whatever informa-
tion he has got. That is his informa-
tion.

Now, what is the cause of this pro-
vocation? The strike, according to
the hon. Member, is going on for
several months, since September. So,
that cannot be the cause of the pro-
vocation. One witness gave evidence
in a proceeding and as a protest some
other persons manhandled him and
so on. If that is not so, what is the
other cause for the trouble?

I have told the hon. Members many
times not to get up simultaneously.
They have to get up one after the
other, and that also not until I call
them. What is this hurry and im-
patience about?

Shri 8. M. Banerjee: My submission
is that an enquiry is absolutely essen-
tial in this matter.

Mr. Speaker: What is the immediate
cause or the provocation for this

firing?

Shri 8. M. Banerjee: The immediate
cause is that they were taking out a
procession. That is what came out in
the press, I have got the report.
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[Shri 8. M. Banerjee]

They were taking out & procession to
the Bangalore City just to focus
public attention.

Mr, Speaker: Was there not an
order under section 1447

Shri 8. M. Banerjee: May be,

Myr. Speaker: Nay be or may not
be. If the hon. Member who has
tabled this adjournment motion has
any particular information in his
possession, he may kindly tell me,
leaving the inference or the decision
to me,

Shri Prabhat Ear (Hooghly): The
hon. Minister, while making his state-
ment, said that there was sit-down
strike,

Pandit G. B, Pant: I did not use
the term “sit-down strike”.

Shri Prabhat Ear: He said that

people in the first shift did not work
and workers in the second shift came
in and they also did not work. Now,
according to the Minister, somebody
gave evidence and because of that
some of the co-workers had beaten
him up; so that was an individual
matter and that has nothing to do
with the strike. Now, why did the
Government allow firing on the
workers? The strike denotes that
there was a labour dispute.

Mr. Speaker: Where did the firing
take place?

Shri Prabhat Ear: After the strike?

Mr. Speaker: Where?
Shri Prabhat Kar: Outside the

Mr. Speaker: Not in the premises of
the factory?

Shri Prabhat Ear: No.

Shri Faipal Singh (Ranchi Weat-
Reserved-Sch. Tribes): May I say. . .

Mr. Bpeaker: Order, order. Ewven
Mr. Jaipal Singh is not to have pre-
ference over others.
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Shri Prabhat Kar: The Govern-
ment's point of view is that it weas
not as a result of the lahour dispute
this firing took place. But, as I said,
it i3 an undertaking where the
Central Government holds majority of
the shares; the Government of Mysore
also holds shares in it. So, it is the
responsibility of the Central Govern-
ment to settle this dispute, before
allowing the police to open fire, as &
result of which workers have been
caused injuries and death.

Shri Jaipal Singh: The issue is not
only whether any firing has taken
place. I think what we have to bear
in mind is whether we have to accept
the perspective of the hon. Miniyter in
regard to H.A.L., as if it were merely
a question of law and order of the
Mysore Government. I do not think
that 1s a fact. It was once upon a
time under the Ministry of Communi-
cations. Now it is under the Ministry
of Defence. Government have a
direct responsibility for the appoint-
ment of the Board. They cannot
divorce themselves from their res-
ponsibility as if they have nothing
whatever to do with it. He mentioned
security, For reasons of security
there, it had to be a lock-out, because
valuable property so essential for the
defence of the country would have
been destroyed if the strike continued.
The defence of the realm is affected.

Mr. Speaker: We are not discussing
the matter now. I have not given my
consent. Without going into the
details, I only wanted to know what
the immediate cause of the firing was.
It may be necessary, may not be
necessary, to settle this matter. I am
not going into all these matbers.

Shri Jaipal Singh: I was not per=-
mitted to finish my statement My
point is, the question of the adjourn-
ment motion was not merely confined
to the incident of firing. Other things
are involved. The wecurity of the
country is involved. If the factory
does not work for s longer period,
our defence forces are affected.
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Shri Mubamned Elias (Howrah): I
want to submit that the Union has
stated that they are always r-ady to
tender their co-gperation in order to
ease the situstion, but their attempts
have failed and the authorities have
not taken their co-operation. There-
fore, my suggestion is that the Gov-
ernment should be ready to accept their
co-operation, in order to ease the
situation. Because, we do not want
to stop such a vital industry. We
want the industry to run smoothly.
My submission is that the Govern-
ment should take the co-operation of
the Union to ease the situation.

Shri Braj Raj Singh: On a point of
«larification, Sir....

Mr. Speaker: No, no. Order, order.
1 have heard all those hon. Members
who are parties to this and who have
tabled this motion. I have heard one
other hon. Member also. There is no
end to these submissions. I have
heard both sides.

The hon. Minister has said that this
arose out of one of the workmen
havmg given evidence. That evidence
not being palatable, other persons
beat him and flve persons were
arrested I have asked one after an-
other the hon Members on the other
side who have tabled this motion and
others also. They are not in a position
to deny this. It might have happen-
ed. Evidently, it must have happen-
ed. It is said that they took out a
procession 'The hon. Minister =aid
that section 144 had been promulga-
ted. That is not denied. It 1s also
said that this firing took place not
within the premises of the Hindustan
Aircraft Factory, but outside. Certain-
ly, it is a matter of law and order.
Evidently, the hon. Members of this
House who have tabled the motion
seem to be anxious that this matter
should be settled I am sure the
workmen are not their workmen.
They are equally the workmen of the
Government and the Hindustan Air-
craft factory. I am sure, if this
matter has been pending for a long
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time, since September, as early as
possible this matter should be settled
as is convenient to both sides. With
these observations, I would not give
my consent to this adjournment
motion. It will provoke rather than
bring about an amicable settlement I
hope the hon. Home Mimster will
use his good offices to get this matter
settled as early as possible.

Pandit G, B. Pant: You might be
remembering, Sir, that a detailed
statement was made by the Prime
Minister himself stating the wvarious
steps that had been taken by the Gov.
ernment with a view to meet the
wishes of the workmen on the 26th of
November, last. The Government
has been and is anxious that the
workmen should have no legitimate
grievance and that so far as is poasible,
their wishes should be met. But the
workmen should regard this factory
as a national institution which de-
serves the support of every one. It
belongs to the Defence Department.
One should understand its importance
and the grave consequences that
would follow if such institutions are
put in jeopardy.

PAPERS LAID ON THE TABLE

Derur MonicipAL CorrorRATION (ErEc-
TION OoF COUNCILLORS) RULES

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): Sir,
I beg to lay on the Table, under sub-
section (2) of section 479 of the Delhi
Municipal Corporation Act, 1857, a
copy of each of the following Notifi-
cations : —

(1) Notiflcation No. F. 1/58-
Elec.D.M Cor., dated the 1st
February, 1858, containing the
Delhi Municipal Corporation
(Election of Councillors)
Rules, 1858.

(2) Notification No. F. 1/568-
Elec.D.M. Cor., dated the 8th
February, 1958, making certain
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amendment to the Daelhi
Municipal Corporation (Elec-

tion of Councillors) Rules,
1958, [Placed in Library.
See No. LT-548/58].

ANNUAL REPORT OF NATIONAL RESEARCH
DeverorMeNT CORPORATION oOF INDIA

The Deputy Minister of Education
and Scientific Research (Shri M. M.
Das): I beg to lay on the Table, under
sub-gection (1) of Section 639 of the
Companies Act, 1966, a copy of the
Annual Report of the National Re
search Development Corporation of
India along with the Audited Accounts
for the period ending the 31st March,
1957 (English and Hindi versions).
[Pizced' wn Library. See No. LT-550/
581.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

FrrTEENTH REPORT

Sardar Hukam Singh: (Bhatinda):
Sir, I beg to present the Fifteenth Re-
port of the Committee on Private
Members' Bills and Resolutions.

STATEMENT RE: STRIKE BY
STUDENTS OF DELHI
POLYTECHNIC

The Deputy Minister of Education
and Scientiic Research (Shri M. M.
Das): Sir, I am glad to mnform this
hon. House that the students of the
Delhu Polytechnic have called off the
strike and have resumed their nor-
mal work. We have assured the stu-
dents that (1) there will be no victim-
isation due to their resorting to strike
(2) absence from the classes during
the period of strike will be condoned,
and we shall request fhe University
of Delhi and the All-India Council for
Technical Education to arrange for
the examinations to be conducted a
little later; and (3) their legitimate
grievances will be looked into by
Prof. M. 8. Thacker, Secretary Depart-
ment of Scientific Research and Tech-
nical Education and Director-General,
C.S.IR.

Government have been considering:
for some time past the question of the
development of the Dethi Polytechnic
and how best to implement the plan
proposed by the Committee presided
over by Dr. K. L. Rao, Member, Cen~
tral Water and Power Commission,
The Plan envisages separation of the
Degree classes into a separate insti-
tution and also the separation of the
Higher Seccondary Technical School
from Polytechnic. Government have
decided to constitute a committee con-
sisting of Prof. M. S. Thacker, Educa-
tional Adviser (Technical) and Secre-
tary, Department of Scientific Re-
search and Technical Education, Dr.
V. K. R. V Rao, Vice-Chancellor of
the Delhi University, Secretary, Minis-
try of Finance (Department of Ex-
penditure) or his nominee, and Dr.
K L Rao, Chairman of the Develop-
ment Committee, to advise the Gov-
ernment on the steps to be taken
regarding the organisational set-up
and other allied matters consequent
on the implementation of the propo-
sals contained in the Development
Plan.

BUSINESS ADVISORY COMMITTEE

NINETEENTH REPORT

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Sir, I beg to move:

“That this House agrees with
the Nineteenth Report of the
Business Advisory Committee pre-
sented to the House on the 25th
February, 1958"

Mr. Speaker: The question is:

“That this House agrees with
the Nineteenth Report of the
Business Advisory Committee pre-
sented to the House an the 25th
February, 1958."

The motion was adopted
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APPROPRIATION BILL in the House. I believe he is pre-

Tue Deputy Minister of Finance
{Shrl B. R, Bhagat): 8ir, I beg to
move*:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
service of the financial year 1957~
§8, be taken into consideration.”

Mr. Speaker: The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for
the service of the financial year
1857-58, be taken into considera-
tim‘!l

The motion was adopted.

Clauses 2, end .3, the Schedule,
clause 1, the Enacting Formula and the
Title were added to the Bill.

Shri B. K. Bhagat: I beg to move:
“That the Bill be passed.”
Mr, Speaker: The question is:
“That the Bill be passed.”
The motion was edopted.

RAILWAY BUDGET—GENERAL
DISCUSSION

Mr. Speaker: The House will now
takp up the general discussion on the
Railway Budget for which 15 hours
have been allotted. I might state that
according to the usual rule that we
l%ave followed, there will be a time-
limit of fifteen minutes for each indivi-
dual Member and about twenty
minutes to half-an-hour in the case
of Leaders of Groups. That is the
time-limit within which the discussion
may be carried on.

8hri Frank Anthony: (Nominated—
Anglo-Indians): Mr. Speaker, I am
sorry that the Railway Minister is not

occupied with the debate in the other
House.

In his speech on the Railway Bud-
get, the hon. Minister has not indicated
any kind of increased allocation in res-
pect of goods traffic carried.
Last year, as far as I remember, the
Minister had mentioned that the rail-
way administration had gone back to
its original figure of 608 million tons
in respect of providing incrcased capa-
city for the carriage of goods, and
last vear I was constrained to point
out that this provision of 60'8 million
tons was, in my humble opinion, hope-
lessly inadequate. My own estimate
was—and my estimate, if anything,
is likely to increase—that if we were
to avoid crippling bottlenecks during
the Second Plan period both in the
public and the private sectors, we must
provide for a minimum expansion in
respect of goods traffic of at least 80
million tons.

1 was particularly disturbed by
one part of the Railway Minister's
speech. I think it contains an omin=
ous augury. He has admitted that in
the next year we have to provide at
least 12 million additional tons in
respect of goods traffic. He goes on
to admit that next year they will
have to provide a total of at least 145
million tons in respect of goods traffic,
and then hc also admits that in the
Plan the total provision for the whole
Plan period is only 162 million tons.
Now I feel that this is an indication
of a much graver shartfall in respect
of goods traffic carriage than even I
had anticipated. This means that all
that the Plan is providing, all that
the railway administration is provid=-
ing under the Plan, is a total increase-
of another 17 million tons of goods
trafic. And the Minister admits that
next vear alone we will have o pro-
vide 12 million tons, and most of that
will be taken up in respect of the
expansion of the steel project and in
respect of the increase in the raising of
coal. I feel that unle:s the railway

*Moved with the recommendation of the President.
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administration does something to pro-
vide from now on for a much greater
increase in respect of goods traffic,
within two years the railway adminis-
tration and the country will be caught
up with erippling bottlenecks both
In the public and the private sectors.
My own estimate is—and the railway
administration has not provided one
jota for this—that expanding private
sector and increasing volume of mis-
cellaneous goods traffic alone will re-
quire increased capacity to the extent
of 30 million tons, and you are not
making any provision whatsoever for
this.

Another feature which has caused
me, and I believe those whe have
studied the Railway Budget, grave
disquiet, is the steep rise in working
expenses, I am quite prepared to con-
cede that with the needs of an expand-
ing economy, with the commensurate
needs of an expanding railway system
there must be a rise in working ex-
penses, but I am not satisfled that this
steep, progressively steep rise in
working expenses is warranted.

From 19850-51 to 1856-57 the in-
crease in working expenses has been
from Rs. 180 crores to Rs. 23304
crores; that is. in six years up +to
1958-57 there has been more than a 30
per cent increase in ordinary working
expenses. That picture, if anything,
becomes worse after 1955-56, In
1955-56 the actual working expenses
of the railways were Rs. 212'95 crores.
Now, the budget estimate as has been
given to us bv the Minister for
1958-58 is Rs 26835 crores ‘That is,
from 1955-56 the working expenses
have gone up more than Rs. 55 crores
that is by more than 25 per cent
within 2 to 2} years.

12:26 hrs.
[SaRy BARMAN in the Chair]

T am sorry the Minister is not here
His Deputy is here, and apparently
there is some reason for his smiling
at my analysis, but T want him to
agsure me, and to assure wide sec-
stions of the people of this country
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that the budget estimates are not be-
ing presented to this House in an
irresponsible, cavalier manner. I sub-
mit with the greatest respect that the
manner in which these budget estim-
ates are being presented would be
a disgrace to high school boys.

Look at the way in which these
budget figures have been consistently
presented to this House. In 1956-57,
the actual working expenses were Rs.
5 crores more than the revised estim-
ates; in 1957-58 the revised estimates
were Rs. 15-31 crores more than the
budget estimates. What the actuals
will be we do not know, but there is
this consistent pattern of the budget
estimates presented to this House giv-
ing one picture; there iz the equally
consistent pattern of the revised
estimates presenting a different pic-
ture, in the sense that there is always
an increase; and finally, when we come
to the third stage of the actual ex-
penditure, again the House iz asked
to meet yet further increase,

The Minister has given us the budget
estimate of Rs. 268'35 crores. 1 say
that there is nothing to suggest that
this budget estimate for 1958-50 will
not follow the pattern that we had
before us for 1956-57. What is there
to suggest that when the actuals for
1958-59 are placed before the House,
the country will not be required to
meet a bill of over Rs 300 crores”—
nothing. And the Deputy Minister
cannot just smile his way out of it.
I suggest that there is absolutely
nothing by which the railway adminis-
tration can assure us in this respect,
when already there is the steep dif-
ference, first between the budget
estimates and the revised estimates,
then between the revised estimates and
the actuals.

After all, an estimiate must be an
estimate. How is it out to this tre-
mendous extent? I am quite certain
that when we are presented the
actuals for 1958-50 they will be over
Rs. 300 crores, and the indication is
to be found in the Minister's admis-
sion that he has only made a token
allowance for the pension scheme.
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What I am protesting against is the
cavalier, irresponsible manner in
which these railway budgets are pre-
sented to the House. Deliberately the
budgets are under-stated; then, when
the House forgets what the first
budget estimate was, we are asked to

" accept a revised estimate of Rs. 15
crores more, and when the actuals
come, we are probably asked to
accept a further demand of another
Rs. 30 crores.

The Minister has told us thai there
is this difference of Rs. 9-19 crores
between the revised estimates and
what he has given us this ycar. He
has also told us that Rs. 44 crores
are due to interim relief, to annual
increments, and he has said that part
of it is due to incrcased staff. 1 am
sorry that the Minister is not here.
I would like him to have told us what
precisely is the outlay on uaccount of
increased staff, and I have a very
special reason for making this request.
because I believe that a large propor-
tion of this increased staff is absolu-
telv unnecessary. The railway offi-
cials tell me that there is absolutely
no method for the recruitment of extra
staff. What is the method? I am
strangly of the feeling that it is an
ad hoe, rule of thumb, irresponsible
method. 1 have tried to analvse the
figures. In the Report by the Railway
Board. the only figures that I could
find were for the year 1958-57. In
that one year, there was a 26.000
increase in the number of class IIT and
class IV staff, and there was an
increase of 439 officers, both class I
and clase II. That means that in one
vear, between 1956 and 1957, there was
a 16 per cent increase in the number
of officers, and there was aporoxim-
atelv a 26 per cent increase in the
number of class IIT and class IV staff.
What is the Minister going to say?
How does he determine this number
of increased staff? T say that it is by
Tule of thumb. The officers them-
selves tell me this. Somebody tells
the divisional superintendent or the
operating superintendent that ‘Look
here, the Plan envisages a 5 per cent
increase’, and he promvtly makes a
Pro rata increase in the indent for

new staff. I know that in the North-
ern Railway, for instance, these new
men are falling over one another, the
officers are falling over one another,
because they have got nothing to do.
Do the railways attempt to undertake
anything in the mnature of a job
analysis, before they begin to recruit
these thousands of young men? There
is nothing of that kind. They know
that this House is prepared to give
them hundreds of crorer of rupees
more when they need it. As far as I
am aware, there is no machinery for
ensuring that there is even a sem-
blance of a job analysis for ensuring
that the number of men they take are
required for the increased work that
they are faced with,

The Minister has said that part of
the increase is due to unforeseen mis-
cellancous expenditure. With all due
respect to my wife, I am bound to
sav that this rather reminds me of
the kind of budgeting that my wife
indulges in; whenever she cannot
account for any large item of ex-
penditure, she puts it under mis-
cellaneous expenditure. But I would
expect the Railway  Administration
who are spending hundreds of crores
of rupees not to budget like my wife.

Shri Punnoose (Ambalapuzha):
Can such reference be made to a per-
son who is not here in the House to
defend herself?

Shri Frank Anthony: I feel I
shall be able to make peace with my
wife at home.

I would say that an overloaded
administration like this should not
budget in this way. There is this
very noticeable and grave feature,
that every item of the revised estim-
ate is an increase on the budget
estimate on that item. Look at the
1957-58 figures. Under the head
‘Administration’, the budget estim-
ate was one figure, but the revised
estimate wag Rs. 1 crore more, Under
‘Repairs and Maintenance'’, the budget
estimate was one figure, but the
revised estimate was Rs. 7 crores
more. Under ‘Operational Staff’, the
budget estimate was one figure, but
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the revised estiéiate was Rs P:crores
more Under ‘Fuel’, the budget estim-
ate was one fijgure, while the revised
estimate was Rs 3 crores more Under
‘Operations—Other than Fuel', the
budget estimate was one figure, while
the revised estimate was Rs 1 crore
more Then, you get this convenment
item  ‘Miscellaneous  Exdpenditure’
where the budget estimate was one
figure, while the revised estimate was
Rs 2 crores more In every item you
have come to this House and you have
asked us 1n the revised estimateg to
sccepl an increase ranging from Rs 1
crore to Rs 7 crores, for crores mean
nothing to the Raillway Administra-
tion

I am bound to say this I have
talked to the senior officials and they
tell me that the Railway Administra-
tion today 1s bedevilled bv a complex
of cixminal waste And you see 1t
nowhere until these estimates are pre-
sented to this House I want to ask
the Minister what guarantec he c¢an
give us that this kind of progressively
mcreased demand will not take place
with regard to the 1958-59 budget?

The Minister has sdaid that the index
of net ton-mile« per dav 15 an infalli-
ble reflection of inercased operational
efficiency I am not going to takc
away some of the pleasure which the
Railway Admunistration might hke to
give 1tself with regard to this increasc
m operational cfficitency 1 do not
want to deiract an i1ola from i1t and
I am quite prepared to concede that
an increase in the net ton-miles per
wagon-day 1 an index of opirational
efficiency But wheie I join 1ssue 1s
here that i1t ;5 not the sole index
What the Mimistry invariably asks
this House to accept ;s that this
figure with regard to the net ton-
miles per wagon-day 1s the sole and
the only index of operational effi-
ciency I have said it before and I
say it again, that there are several
{ndicia of operationa]l efficiency And
1 say this also that therd 1s a general
feeling among the officials on the
raliways that these other ndicla
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which are equal gwdes m measuring
operational efficiency show that not
only has there been no increase in
operational efficiency* on the rafl-
ways, but on the other hand there
has been a steady declme in opera-
tional efficiency on the Mmulways The
Efficiency Bureau itself has waived
aside this index of net‘ton-miles, and
has admitted that for five br six years
there was a steady decline m opera-
tional efficiency on the railways

1 am not prepared to accept the
index of net ton-miles per wagon-day
as the sole index of operational effi-
ciency I did not have much time
but T have tried to look at some of
the figures supplied by the Railway
Board 1 am only taking some of the
other indicia of operational efficiency
I have looked at the speed of goods-
engmes—I am referring to steam
(ngines—and I find this that last vear
the average speed m terms of miles
per engme-hour for goods-irains was
114 1In 1856 57 it has dropped to
10 5

Then I have looked at another pic-
ture and this I fuel 15 2 verv signi-
ficant picture with regard Lo collisions,
engine failures deraillments ctc These
are all indwcia of cfficiency on the
raillways and the picture 15 not one
of increasing cfficiency but 1t 1< one
of dccreasing efficiency Look at the
figures that have been supplied

In regard to collisions of other
trains the highest number of collisions
was 1n  1956-57 Then take your
dcrallments In 1956-57 your derail-
ments were higher than 1in any other
vear Then take your engme-failures
And this 1s a particularly eloquent
index of operational efficienev  Your
engmne-faillures were the largest m
1956-57 as compared with any previ-
ous year from 1050-51 What were
these engne-failures due to? I shall
presently tell the House what these
engme-failures were due to The rail-
ways are making a fetish of one thing.
They have got this babu complex.
Some glonfied babu in the Ralway
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Board says that ‘All that you have to
do present to this House the

operationa] efficiency.’. So, you have
this fetish of producing these statistics
with regard to net ton-miles per day.
But you forget all the other factors
which also contribute to operational
efficiency.

For instance, senior engineers, when
I speak to them privately say this
that because the Railway Board
insists on producing these statistics,
we are flogging our track, we arc flog-
ging our engines. And they say that
‘We as senior engineers tell you pri-
vately that within four years, not only
the railways but the country as a
whole will pay dearly in terms of
failures and in terms of accidents. We
are killing our railway track; we are
killing our engines to produce these
statistics. So, in four or five years,
you will see an increasing number of
engine-failures, and an increasing
number of accidents, and you wiil see
the price that we pay for this fetish
of producing this kind of statistics..

As I say, the Railway Board tells
us one thing, and the Minister repro-
duces what the Railway Board tells
him. But what do the senior officials
say privately? They say that because
of this fetish of producing these statis-
tics in regard to net ton-miles, you
would not even allow adequale time
for the turn-round of ecngines. The
running staff tell me this—and I mcet
thousands of them—that you do not
allow sufficient time for the turn-
round of engines, with the result that
the maintenance of your engines, and
the repair of your engines are com-
pletely inadequate. That is why you
have the largest number of engine-
failures in 1956-57. There is no proper
maintenance; and there are no proper
repairs. And I say this also that these
figures that you have given us are
cooked figures. I say this advisedly
because the staff tell me that the full
picture is never produced, and that
the senior officials deliberately sup-
Press the number of engine-failures. I
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am told by the members of the staff
that they cannot report an engine-
failure which causes a loss of more
than one hour without the previous
concurrence of a senior official, be-
cause there is this deliberate policy
of suppressing engine failures and
suppressing loss of time, with the
result that you do not get the cor-
rect picture. But the correct picture
will emerge in this country.
It is emerging today in an
increasing number of engine failures
and increasing number of accidents,
and that is going to be a story which
will be progressively underlined, and
no amount of doctoring of figures, no
amount of trying to argue i1t away
will change the actual picture ag it is
going to emerge.

In these figures, I could not find—
perhaps the fault was mine-—any ref-
crence 1o averted collisions. I  say
this without qualification that not a
day goes by on the Indian Railways
when at least one averted collision
does not take place  Why don’t vou
give us the figures? The figures of
averted collisions are much more elo=-
quent than  your actual  collisions,
because I had occasion the other day
to analyse some of the accident buli-
etins and 1 saw there that everyday
two trains, sometimes passenger and
sometimes mail, are both brought on
to the same hne and collisions are
averted sometimes by a few feet be-
e1use of the vigilence of the loco stafT.
The station staff bring the two trains
on the same line and coliisions are
averted by the narrowest margin. If
collisions had not been averted, vou
would get major disasters ‘n terms of
human life and railway property. Yet
you give us no indication of averled
collisions; and the number of averted
eollisions is increasing cveryday on
the Indian Railways.

There is another matter in respict
of which I want to speak in terms of
unqualified condemnation of the Rail-
way Administration. We know that for
a long time it has been the policy of
the Railway Administration deliber-
ately to boost the National Federation
of Railwaymen, and equally deliber-
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ately, insidiously, to suppress the
other rallway Unions. I know the
Minister will say, ‘Oh, it is our policy
to encourage unity among railway
workers’. This is a pretext which is
much too worn, much too threadbare
to convince anyone.

The railway workers, and those of
us who know about railway working,
know that the National Federation is
a government-sponsored Union. They
know that the National Federation has
never, and will never, dare to oppose
the Government. That is why four-
fifthe of the railwaymen, in spite of
all your coercive methods, insidious
methods, have refused to join the
National Federation of Railwaymen,
because they regard it as, I won'’t say
a stooge Union, but as a government-
sponsored Union and nothing more.

What 1s happening today? I regrai
to say this, but under the stewardship
of the present Railway Minister the
pohicy of trying to herd the railway-
men into a government-sponsorcd
Union has been intensified I know
what is happening on the Northern
Railway. A secret circular was issucd
to find out which raillwaymen are all
members of Unions other than the
National Federation., Why do you do
this? What are we living under?
Some kind of a terrorist reg'me” 1
have got the circular with me.

On the Southern Railway, a circular
has been issued not only to give no
facilities but to delhberately place
obstacles in the way of any other
Union. Other Unions are told that
they cannot collect the subscriptions
even on railway premises. What is
this? On the one hand, we are told,
‘Look at the Constitution’. But on the
other, look at the way we pay lip-
gservice to democracy and to demo-
cratic problems! We have got a
fundamental right given to ali work-
men to form unions. Yes, like 30
many other fundamental rights, this
is a fundamental, which 1 practice,
is being made another meaningless,
empty husk.
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Why do the Government delibar-
ately seek to regiment all the railway
workers into a Union which they de
not want to join? Why do the Gove
ernment deliberately try to suppress
other Unions which the railwaymen
want to join? What do the Govern-
ment expect to get out of it?

I am the President of the oldest
Union in the country, compared to
which the National Federation 13 a
joke. We give more benefits than the
National Federation can give in a life-
time. It is the only Union which
really works to real Union piinciples
because we give every kind of benefit
which a decent Union ought to give.
And yet Government are trying tov
suppress these decent revponsible
Unions. What do the Government
expect to get out of it? Do Govern-
ment think that the workers wnll
thereby like to join the National
Federation? They will not At
worst, they will go into the extremist
camp, and although I am the titterest
opponent of Communist trade umon-
1sm in the country, I will be ihe firs®,
if Govirnment trv any more to regi-
ment the rallway workers, to tell
rallwaymen to join en masse the
Communist Unions 1n this country

The quarters position 15, if any-
thing, going from bad to worse. The
Minister has said that Rs 11 crores
have becen sct apart for quarters;
16,000 guarters have been provided in
1957-58 and 15,000 quarters are to be
provided next year. I have repeatedly
said that this 1s a scandalous prowi-
sion. What are you going to do? You
are trifing with 1t I know tnat the
Railway Admunistration has always
lacked mmagmnation. You are tnfling
with the quarters position. At the
end of the Second Plan period, what
are you gomg to have? An increase
of 64,500 quarters' Sir, my estimate i8
that half a million railwaymen are
without quarters. You expect to re-
cruit another 200,000. You are provid-
ing by the end of the Serond Plan
64,500 quarters. So at the ¢nd of the
Plan, instead of half a million being
without qQuarters, 630,000 will be
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without quarters. And then you
wonder that your railwaymen are not
giving you loyal and complete service.
This is a wooden-headed and un-
imaginative way of dealing with this
problem.

The railway officials have palatial
residences. General Managers live in
gir-conditioned—and what not—res-
1dences. And at the end of the Plan,
more than half a millon of raillway-
men will have no homes to hive .

Then agam, look at the quarters
some of the railwaymen are hving in.
1 wrote to the Gencral Manager of
the Southern Railway. What does he
care? Do you think that the General
Manager bothers anything about the
driver and running staff at Bezwada
having nothing to choose but to live
in cattle sheds? They do not know
where thenwr familics are.  Yet you
ask them to give loyal and decent
service You arc quite satisfied with
this hopelessly inadequate provision.
Something will have to be done. If
the raillway officials have no imagina-
tion, why don't you get some Rehabi-
litation people? They have tackled
this problem 1n an magmalive way.

A schemce has been suggested to me.
I am asking the Raillway Admunistra-
tion to gt out of this wooden-headed
ummaginative attitude, Somebody has
suggested that you may pgive an
advance, for 1nstance, to the stationary
clerical staff In the Divisional Head-
quarters 1n Delhi, you have a large
number of clerical staff who are not
subject to transfer. Why can’t you
mak¢ advances to men who have done
10 to 15 years errvice from provident
fund? They have still got a sufficient
number of years of service for you
to realise that in reasonable instal-
ments You may have a scheme like
this I am only making a suggestion
to be able to provide another 200,000 to
300.000 quarters, not the 64,500 which
will not even touch the fringe of the
Problem,

I was wanting to refer to certain
general grievances. May I say one
thing about the pension scheme? I

~—
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have we'comed it. It is an unquali-
filed boon I believe I was the first
Member of this House to make a plea
for this scheme several years ago. But
the railwaymen are not opting for
this scheme. There are two reasons.
Firstly, they do not understand the
scheme. The railway officials them-
selves do not understand 1t What is
more 1s this. I told the railwaymen:
‘Here 15 a good scheme Why not
accept it? ' They said: “We know the
chronie 1nefficiency of the railways.
Men who have retired for 9 years have
not got their provident fund. What
do you expect us to do with the
pension scheme? We wall not get any
pension for 9 years'. Already, a num-
ber of people have opted for the pen-
sion scheme. But they have not had
their pensions. Their families are
facing starvation. This 1s the chronie,
normal inefficiency of the Raillway
Admunisiration  The semior railway
officials cannot think. They do not
think Probably, that 1s a chromec
condition But they do not know the
significance of the pension scheme. So
the men say ‘no’ They will not take
the 11sk  Thev say, “If we opt for
the pension scheme, we won't get our
puasions ”

Finallv, I want to refer to thus ques-
tion of sclection.

The Deputy Minister of Railways
(Shri Shahnawaz Khan): May 1
mtervene at this stage, The hon.
Member has made a very serious alle-
gation thai a large number of people
have not got thorr provident fund for
nine or ten years. I would like the
hon Member to give me a hist of such
persons so that I could reply suitably.
There must be some reasons for that.

Shri Frank Anthony: 1 have been
writing continuously to the Railway
Admunistration The case of nine years
happenced on 1ts door-step He got 1t
after ninc yecars But today as a
matter of practicc people are not
getting their piovident fund for a
period of one to two years. I do not
write to the Deputy Minister, I write
to his senior colleague. Everyday I
am writing to him of these people not
getting their provident fund dues,
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‘dur. Chalrman: His time 1z exhaust- GAUNETAHE § T ﬁffgggm
T @R | '
Shri Frank Anthony: I will bow to w
vyour decision I wanted to speak

about selection I will perhaps raise ;- qIET I &
it under a cut motion e o @# 5

aTY Wo fao mgaw (M)
gwfer ft, TR e A o FoRE
a9 frar gy o A frar
Iewr 2@ § wrqw v ¢ fv I
& gwfy ot weg *t ¢ xa7 wrf O UF
a8 & awclt | SfFT & wowr =@
T WIS ] ST 5@ AT
¥ & A19q fre IRT § sAA@ ;Y
W7 fesmn ARATg) @ e QX
fFer & &1 o AY Sty @A e
g o s waferee 17 & W R
dto o aHe Wﬁﬁ'ﬁﬁ*@"@ﬁ'gl
R aga § Awarr A fs wefr @
AT IR A% 94 FH & F T gAY
Fa g sH s @ E
& 59 FH TSR AT A EX @ F)
Fq PIXY F AR W9 WA g
et T w7 fritao 9 @ 9 A1
ET AN F IT% AT WU @ATATT
& § WX § I9AA AEEg A ATOE
Frar fr 0w g fear fs gt o
a3 fad =% § I ¥ wrh WA
2T anfey afz § gadt ol o #<
&) T N A o gw fem
e g Ny AT T g S
# qEAM & §TY Fg Agaw g fr
Tod A w1 wrd @ gu W g i
feper AT & TOAE W R &
arg aaac wig 6 vl | F ey
§red T9d ® AL A AT § w0
wrgaT g T & o Sror syawnfer v
Fu wgar § fs wafesee Wk &h
forer  AaT F o Wyt 9§ faw &, oy
w9 & o wIed s 9% W &,y @
QW O T § ay Iy WA A
wfEg | X9 T @ W WA ugl ®

Ty Wy S aes feamar
ATEATE ¢ N qEE T wirary &3y oY
WAT A& £ TEAr g W &y Iy
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“The same on par with other
technical supervisors of workshops
and locosheds
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"qaT & IR 97 "qA feAAT waw fwar
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FHIY FATAY & AT IAT A P W
g ot ol aw § wonfaT sy
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#ir§ 81 WHA I7 fawrfaal & g &
HAATC AR A GFAT & & A I
famifeat #v 7 7w | & Aq@ar g fF
qaT T was fag weEy A ey
o A9 WA oFIdT  gARaEd
faifar w9t & fae & U
&0 HT 3@ q@ AY WOGHT JAT AHAT
fe IR s wl & w9y fqar 3
T T W 1 Ay g
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Wt Wo fao wynw : wiay &
wer Al & 1 O 7 wg § sy Wi
[ & &P ® AT T wg @ A
WA N fd ® 4T vt &
WTTEY JTAW ERT R qT wae O
# gol AW & weEer @ T
& feel ot 3wd & wrowr W
aArgAT fis T W W R EE & fag
WA W1 FZH IBEAT § | §E IAEW
¥ WA W T §G wEw 5T § |
A e W 199 §R 9T WA,
g et ok W AG a1 e R
N @ a ww e o fe e
59 et & foaan w5 waq gomaT &

% AT &A1Y 7 OF g
arzarg 6 av g ¥ frafaa &
I9E W1 FA S wifeer A @ 1 F
ST = TEaT g 6 e a1 & wad Ay
fq R A few TRd 8 fra
FTq IFET ¥ | AT T4 qTH S04 ]
A syt Arew e £ wresw oy
7 fear #w ¥37 AT 7

T AIY &7 ATG 7 W97 F74T A12AT
g ff o1 17 &9 §82 FTT § ITR AW
e A T G| TN 9 T &
f& o9 ITH L QF FIT & T W
Yo TIAT T | 56 Yo ®T H &
3o 97 WY ¥R A ™ o}
R0 TAT WL WY I8! 497 AL g%
o IAHT AT & | ORT W F AN
gz mow oE faed R € e
TTET |

v § & ag @ s W@y
fe & wrw wrafer Acw @9 €
TR TR gfear ared 0 e
wror 7 § e s faar g frg s

- WY SreafEn AW A & 1 I $Ew wqG
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& 379 geTre gfenT wrwd R A
a1t §1 W fesm d T ag gE
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wry 2 5 agr @ wqT % fag wreR
e ardfae Rar g & qe it o
arfeaT awT X T ARX A FgAT 70 FH
TR FE & TR W wwtar
2 W W wawY sara 3T wrfag
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to aT §s qRIT M, T4 AF F q@T
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R Wt A g §, I 5
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& 7 g e v R forerd oy e
Srwr  aRt g &, wgr v fefaome
Awife ard 7y fear T &, STEAR
Fawr ard w3 fear aw o

TR oy s@ar W frarg f
e a1 @ &1 wwr S
B YEEE HE B Y9 B A TE
ffi—sE AR aa Ay H AR
@ I HT A 9 99 T @R
% faremagT s 2w O, 9@ &
# gz wrar g, a9 o7 gwar § | q@
WY %Y FTHY 5F7E Forer oy § 1 F_T IR
anfr-Fdae Y o sredr @) T €,
wNn agr o< aa e frwma & faedt )
WY A g wgT AT w1 § fF
s & fag fag freq & a7 A
aE@ §, 98 AW wgr A fw 0 A
ag X & wparg fF W sd
e # @i W W f gEse
wqd 6 ger 9 ari s e & fav
& foem &Y S €Y faw awdt g ara@r |
ag WY warew w1 Aar ¢ fF ewe 9
g wET & | # wear Agarg f¥ awr
qX FRgrER T wa—a1 fF @ ®
AL A g—Tw 7 w09 § A
Far g1

THAATT YA I ATHA-HEHT
@A § g 9T § §G T’ FeAl
NIEATE | AG WeTAE W THaE
S |THATT WTAT , AT AWM T AT
gy @y ® fog & g oA
oY ET ST T, AT A #7 ARE
# & 1 awht A amee 7 oww aw
&), T WY AT & | IR ATE faa
T & WIS W7 AT §, WK WY 4¢ 349,
& wreg B fE v i § R A
T GHAT § | ATA-SET W are ard
gtk Sy am 1 SR
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qAY WA FTH € HC 7GT§ | AW
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TR ¥ WX A sy gwetw wr e
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S ATR FNT &, ITET  EIET B |
T aE | I FET OFHT T\
aT% Irar §, SHA W fEmrgT ¥
STamEy @, 99 o WV FeAr
IR fqemaye &Y R & A A W
Afsrg | ¥ T@ AW HFH FY agd
HEHFCERTE |

Mr. Chairman: Order, order. I
have rung the bell twice and even
after that if the hon. Member persists
in thus way I cannot help calling some
other hon. Member.

Sardar A. S. Saigal: I did not hear
the second bell, otherwise I would not
have continued. Anyhow, I shall
resume my seat.

Shrimat! Parvathi Krishnan (Coim-
batore): Mr. Chairman, S8ir, the
Raillway Minister’s speech is most
familiar and monotonous in that, as
usual, the annual record is there, of
patting oneself on the back. I should
think he could have put it in a nut-
shell, he could have finished his speech
by saying: there has been all-round
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improvement; we are all feeling very
happy about it; we would like to
smile Llike a cat that has licked up a
saucer of cream. Nobody need worry
about 1if; please leave it all to the
omniscient Raillway Board and the
Railway Ministry.

And it was indeed a welcome
change, in the first speech Mr.
Anthony on the Railway Budget did
start off with this very honest criti-
cism on his part also. It is strange
indeed that I should agree with him,
because, after all just as there
1S never any smoke without fire
there is never Mr. Frank Anthony
without his allergy to the Communist
Party, or whatever the communists
may say. But I must admit that on
this occasion, taking his speech, I am
in full agrecment with whatever criti-
cism he has levelled against the rail-
way administration, against the man-
ner m which the Budget 1s framed,
and his criticism particularly of the
manner 1n which operational efficiency
is being assessed by the administra-
tion and by the Ministry, because
these are pownts to which I would also
like to draw the attention of both the

Minuster and the Member of the
Housc.

I agrec that the mileage done has
gone up; the nct tons that have been
carried by the railways in the form
of goods have also gone up. All these
seem to indicate that the railways
seem to be doing their bit with regard
to the fulfilment of the Plan. But
there 1s one question or one picture
which does not come out of this huge
bundle of papers that we are given to
carry home.

For instance, let us take the ques-
tion of coal. In the book Indian Rail-
ways 1956-57, we are presented with
figures and also in the Minister's
speech there is reference to the fact
that the tonnage of coal that has been
carried by the railways has gone up
this year. But we are not told whe-
ther the amount of coal that has been
carried by the railways fulfils the
requirements of the country, whether
it is in keeping with other parts of
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sthe Plan, because production is going
‘up, your steel plants are coming up,
:industry is developing and therefore,
the demand for coal is increasing.
. But, is the capacity for the transport
.of coal provided by the railways m
. any way commensurate with the
demand for coal that exists in the
.country? This is what one wants to
. know.
For instance, in November, 1856, it
is said that the minimum guaranteed
-supply of wagons for supply in West
Bengal and Bihar increased from
.3,250 to 3,500 wagons per day. But
was this commensurate with the target
of the Coal Controller? This is what
.has to be brought out before the Par-
liament and before the public if we
.are 1o judge whether the railways are
really doing their bit and doing it
with sufficient efficiency and whether
they are going to help in overcoming
the bottlenecks that exist today in our
transport system. In November, 1951,
the loaded wagons were 3,116 whereas
the target of the Coal Commissioner
for that month was 3,699. Similarly
in 1952, the loaded wagons were less
than the target of the Coal Commis-
sioner and so it goes on right up to
1954. Apart from the fact that they
show a net increase in the number of
wagons, do the 1956 figures really
indicate that the reqguirements of the
Coal Commissioner or the Coal Con-
troller are really being fulfilled? This
is what we would like to know,
because one remembers that at the
time when the discussion on the rail-
way budget was going on last year,
there was a very serious situation
with regard to the transport of man-
ganese ore. There was a whole
~quantity of manganese ore worth Rs. 2
crores collected there at pit-heads and
there was no transport to move this
commodity which gets foreign ex-
<hange, to move a commodity which
4 it was not moved then, would have
-meant closure and throwing out of a
iarge number of workers out of em-
Ployment.
We want to know how far the diffi-
.culties that exist are being overcome
.and what other concrete steps the

mileage, as Mr. Frank Anthony has
already dealt with that point. So, I
do not propose to take up time on that.
There is one other factor, namely,
when we think in terms of the trans-
port policy in our country, we are as
yet unable to conceive or visualise any
picture of an integrated transport
policy in this country on the part of
the Government. It is not the Rail-
way Ministry alone that is concerned,
but 1 would suggest that there should
be some committee or some organisa-
tion whereby there is an attempt to
arrive at an integrated transport
policy in our country. For instance,
we know that in many cases the
railways arc having their out-agencies
for passenger traffic; but, is there any
plan or idea or possibility to have
out-agencies for goods traffic? I think
this is'a very important factor, because
now with our growing industries, with
the Five Year Plan developing and
particularly with the weakness of the
railway links in the South where I
come from, this question of out-agen-
cies ‘for goods traffic under railway
control or under the control of the
Government transport authorities is
very necessary. Goods in the South,
in parts of Konkan for instance, are
being transported by lorries and these
services are being plied by private
owners.

Why is it that the railways do not
go into this? In fact, I do not agree
with those who say that there should
be greater allocation for railways.
Very often, the Railway Ministry tries
to side-track all of us by saying, “We
have not got sufficient allocation; you
must pity us. The Planning Commis-
sion is unkind and that is why we are
unable to cope up with this increased
traffic in the country”. I do not agree

. with that. What I feel is that unless
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and until the rallways and Govern-
ment as a whole come out with an
integrated transport policy with regard
to road transport, river transport, sea
transport and railway transport, unless
such an overall picture is before us,
anless we understand why the rail-
ways are unable to co-ordinate their
rail traffic with. the road traffic that
may become necegsary, unless this
question comes before us, a lesser or
Ereater allocation surely does not
arise. Therefore, I woyld like to know
what the Railway Ministry is thinking
of this, whether the Railway Minister
has given his thought to thus at all
and what is bemng done about. the
transport of goods in those areas, par-
ticularly for developmental pro-
grammes, where the raillway link 1s
not there.

Next I come to the question of roll-
ing stock. We are given figures of
rolling stock and we are told that the
percentage of over-aged rolling stock
is gong down., I am not recading
tho~c figures, because they are avail-
ab e for ¢«verybody to see. But at the
same timc, I want to know why the
dccrease 1n the percentage is so very
slow. Of course, the Minister will
say that there are so many difficultics,
the question of materials, the question
of finance, the question of resources
and so on But mn this connection, I
want to bring to the notice of the
Minister a very sermwous affair, not only
1o the notice of the Minister, but of
Members of the House. In Vizag,
there is a yard for assembling of
-wagons that are imported. That is to
say, various parts are imported and
the wagons are assembled there. 1
have got some very reliable informa-
tion and I am quite willing to discuss
it with the Minister. But I would also
like to refer to it here. I have been
told that the contract for the assemb-
ling of wagons in the Vizag Yard was
given to a particular contracting firm.
When tenders were called for, Rs. 2
lakhs security deposit was asked for
and this was said to be the firm that
was in a position to give this security
deposit.

In 1955 this contract was given to
tthis fiem and it was made formal

aso4

sometime about October or November.
I am not going into the details here.
According to this contract, the wagons
were to be completed within a period
of 12 months and they were supposed
to supply 30 wagons a day. But as far
as I know, the contract 18 not being
adhered to and certainly not even 50
per cent of the job has been done.
Another information that has come to
our notice is that even as late as
October 1857 the contiract agreement
has not been signed between the con-
tractor and the railway authorities.
This is a very serious matter. You
give us a whole lot of figures showing
that the over-aged rolling stock per-
centage 1s going down, that we are
doing this, that and the other. You
say, this is the production jn Peram-
bur, in Chittaranjan and m the
Hindustan Aircraft Factory and you
gwe a lot of figures to show that pro-
duction is going up. In the Minister's
speech particularly, he has indicated
that the percentage of imported
wagons is going down in the coming
year. But why is 1t that such cases
are continuing? Why is it that we
continue to have cases of big wastage
and corruption on the railways? This
ought to be gone into, because this
particular case is very serious. You
find firstly that the contract is not
bemng fulfilled. You find that accord-
ing to the agreement, the number of
wagons that are to be assembled are
not bemng assembled in time. Yet, the
Railway authorities do not seem to be
taking any action. Even when the
local officers write to¢ the Reilway
Board, they do not take action. I do
not know the strange workings of the
Railway Board and where they get
their inspiration from or who is it
that signs their papers. Maybe angels
come and sign the papers at night
when they are asleep. But, anyway,
there seems to be something going
wrong somewhere. It is a very serious
matter and it must be looked into as
spon as possible because this is not
only a question of the rolling stock
position not improving but this is also
a question of serious loss to the rail-
ways and it is the general public that
is finally made to pay for the loss.
Apgain, the milways have to pay
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demurrage to the shipping companies,
For that, probably, they may give the
argument that one of the terms of the
contract is that the contractor must
make good the loss. We know how
the contractors get round the losses;
and they make good the losses and it
is, finally, the railway administration
that has to suffer for the losses.

I am told that a report has been
submitted to the Railway Board—this
was quite some time back—that there
is insufficient supervision of the work
on the part of the contractors; there
is inadequate labour force; there is
insufficient number of tools and all
that. Therefore, I would request that
this sort of thing should be looked
into immediately. Not only that;
Parliament should be taken into con-
fidence about these cases when such
cases arise, about what action has
been taken and how you overcome
these defects that are existing in the
administration.

Another point with regard to opera-
tional efficiency. In the report, the
Railway Minister has said that the
efficiency has gone up; increased mile-
age is there and so on. At the same
time, he does not deal with or take
us into confidence about the complaints
that have consistently been coming
from the railway workers and
employees.

Mr. Chairman: The hon. Member
must conclude soon.

Shrimati Parvathi Krishnan: Sir,
may I place before you that I am
speaking on behalf of my group.

Mr. Chairman: I can certainly allow
the hon. Member more time if there is
something in writing that she is
speaking on behalf of the group. If
that be the assurance, I can allow
more time.

Shrimati Parvathi Krishnan: As
the hon. Speaker has said that leaders
of groups may get some time more,
I am speaking on behalf of my group.
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Complaints continue with regard to-
the non-supply of spare parts. The
hon. Deputy Minister is there and it.
is not necessary for me to go back and
quote his reply to a question that was
tabled some time in November. He-
has admitted this himself. This is not
a wild accusation. We are told that.
we make wild accusations and nobody
knows where we get our information
from and so on. This time my infor-
mant is none other than the Deputy
Minister of Railways himself. He has.
said that there is shortage of spare:
parts and it is being looked into. But,
complaints continue. This shortage of
spare parts has affected operational
efficiency, in the sense that in the loco-
sheds and wagon sheds there has been
this complaint of shortage of spare:
parts.

There have been very serious com-
plaints and we would like to know
what is being done for overcoming
this. Let me give one example. In
the South Eastern Railway, about 2 or
3 months ago, a gangman was killed.
An enquiry is going on into that and
I do not want to comment on that.
But, hon. Members will be interested.
to know how that gangman was killed.
He was not killed being overrun by
train or anything like that. Those
accidents come in the Press, But, the
reason why he was killed was that the
brake nuts were loose and the brake-
block came off and knocked this gang-
man down resulting in his death. This
is just one case that I bring to your-
notice. It is a wvery serious matter.
It is not only the death of a gangman;
buf, it means that the spare parts are:
not available and that your rolling-
stock is allowed to go on to the lines
with defective brakes, which may
result in major accidents.

Similarly, I visited a loco shed in
the Southern Railway and there I
heard some complaints. If is not only
the guestion of spare parts. We are
told, for /instance, that the' railway
staff has increased and the numbers
are always given category-wise. But, -
what did I find there in the loco shed?
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I found that today you have the same
number of workers, to handle 117
engines, a8 were handling 75 engines
How does this happen” Firstly, they
do not get sufficierit number of spare
parts Secondly, due to heavy work-
load they do not get the time which
18 necessary for checking these engmes
and seeing that they are m perfect
condition before they are sent back on
to the track 'This 1s a very serious
matter and I agree with Shri Frank
Anthony in pressing upon the Railway
Minister that the question of job ana-
ly=is has got to be taken up i1mmedi-
ately and has got to bc looked into
with all seriousness

This 15 & demand that we have been
placing time and again Shn Nambar,
Joint Secretary of the Southern Rail-
way Labour Union, who was a Mem-
ber of this House, has repeatedly been
putting this matter before the Minis-
ter and before the admimstration But,
so0 far, nothing 1< done

In the Good- shed in the same
station Erode the staff continues to
be the same as m 1938—that 1s some
20 yecars ago—but you find that the
volume of work that they aie handling
1~ verv much greater than 1t was 20
years ago  The hon Minister himself
cannot deny this because that 1z what
he has been <aying ycear in and year
out, In every <peech that he makes
that the volume has increased He
h2< himself admitted this, and 1t 1s
viry neccssary that this  increase
in wotk-load should be gone into

Another vay mmportant fact with
regard to eperational efficiency 1s that
when vou have engine failures some-
body 1s to suffci for 1t It 1s not that
the raillway administration 15 m the
wiong Oh, no' how can they pos-
slbly be wrong® On the other hand,
somebody has to suffer So, you find
that sometimes the engine driver is
suspended or demoted or his promo-
tion 1s stopped or somebody in the
loco shed 1s made responsible And,
all the time, the root of the matter 1s
not touched, that i1s the question of
adequate supply of spare parts and
;lnt;e;uun of properly assessed work-

This 13 where I would hke to draw
the attention of the hon Mimster to
the evidence that was given by Shri
G D Pande, who was Chairman of the
Raillway Board and who gave ewi-
dence before the Est mates Commuittee.
He made one very important pomt
there, and, I think, it would be well
to remind the Members of the Ral-
way Board and the Railway Minister
of at least some good things which had
been said by him 1n those days For
instance he said before the Estimates
Commuttee that it was more or less
the human element than anything else
which accounted for most of these
accidents He was talking about acci-
dents in the railways

Mr. Chairman: I wish to say that
procecdings of the Estimates Commit-
tee are confidential unless they have
been published

Shramati Parvathi Krishnan: I am
not a Member of the Estimates Com-
mittec, but as a Mcmber of Parha-
ment, I got the evidence

Mr Chairman: I am not sure if the
evidcnce 15 published and 15 not con-
fidential

Shrimat: Parvathi Krishnan: Any-
way Su, what he said there was that
this question of human element 13
very immpoitant with regard to opera-
tional cfciency and with regard to
accidents  In the raillways today, the
mannci of hand ing and dealing wath
the various complaints that come from
the employees 1s such that they are
not gone into piroperly and there 1s
a lot of delay There are instances of
engine drivers being , suspended
because there has been an engimne fail-
urc though 1t 1s not a fault of hs
own Very often you will find that
the, are made responsible for acci-
dents because they found seme defect.
But, then, somebody has to be made
the scapegoat

Shri §. M. Banerjee (Kanpur)} May
1 mention for the information of the
hon Member that there was an acci~
dent today near Sonarpur—near Cal-
cutta—in which 5 men have been
killed and 44 injured?
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Shrimati Parvathi Krishnan: 1
wouyld like to remind the hon. Rail-
way Minister of the assurance he gave
on the floor of this House when reply-
ing to the discussion on the Railway
Budget last year At that time, during
the course of discussions we requested
that joint commaittees shou'd be set
up at all levels and at important sta-
tions If those committees are set up,
it will help a great deal to improve
the relations between one category and
another category of workers At the
same tume, with their collective know-
ledge and with their collective
thought, they would be able to over-
come a large number of defects that
exist there, and they would be able
to give suggestions also to the Railway
Board which it can look into This
18 & very important thing We were
assured that such committees would
be set up He gave a general assur-
ance Unfortunately, until now, one
does not sec that assurance being tran-
slated into real action It 15 very
urgent and necessary that these com-
muttees should be set up because you
ask for workers’ co-operation and
you say that you have a human
approach towards them but when 1t
comes to real action, all one has 15 the
nice and sweet words as to how the
workers are thought of and we believe
in socialism which 1s gomg to be a
paradise—heaven knows when 1t 1s
gomg to materialise—and so on But
when 1t comes to this very small thing
which 1s not gomng to cause any expen-
diture o1 any revision of esffmate but
which will really help to raise the
effictency, we do not find the Minister
taking this up

With regard to the question of over-
crowding, we have been told that
there are a large number of trains
and that their number had been
increased—119 on the broad gauge and
48 on the metre-gauge 1n 1856-57
and 118 and 27 respectively during
the current financial year upto 1st
December, 1957. I do not know where
all these mncreased trains are going
because overcrowding continues That
is one of the key troubles

Stri Shahnawas Khan: The increase
in population continues.
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Bhrimsat! Parvathl Erishmin: But
where have these 119 or 118 trains
disappeared. 1 have not seen them
in the area, that I come from. We
have been asking repeatedly for extra
trains on the South Western Section
of the Broad Gauge It 13 a crowded
lme We have asked for an extra
Janata from Madras to Mangalore,
one from Madras to Cochin and more
accommodation from Cochin and
Mangalore to Bombay Nothing mate-
rialises But here there are figures
which do not convey anything When
I come 1n the Grand Trunk, I do not
see any decrease 1n overcrowding The
other day, I went to Asansol and I
was coming back after wvisiting the
scene of the accident 1 found that
on this railway also, from Howrah to
Delhi, there 1s a great deal of over-
crowding

Of course women suffer the most
because the husband gets the women
and children put into the limited
accommodation that 1s there for the
ladies They have to sit there with
all the luggage and the children And
periodically at some particular sta-
tion the husband comes and says
“Gave my lota I want 1o have some
water to drink” She has to go under
all that lugegagc and take out that

Shri Harish Chandra Mathur. Is
the complaint against the raillway or
the husbands?

Shrimat1 Parvathi Krishnan. There-
fore, I feel very deeply I am only
pointing out the failure of the Rail-
way Administration to overcome this
problem The passengers do suffer
terribly from this overcrowding and
it 1s to be very seriously looked mto

In the few minutes that are left to
me I would touch on one or two pro-
blems of the raillway workers Time
and again we have raised on the floor
of this House the question of victimi=
sation of raillway workers A large
number of cases are there A rcsolu-
tion was discussed m the last session.
The reply we get from the Minister
with regard to this question 153 as
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monptonous as his Budget speech
because in the speech we have this
monotony of all-round improvement,
in this the monotony of the matter
bring “lookeq into”.

With regard to the victimisation of
workers whether it be the most
diminutive, Minister in the cabinet the
previous Railway Minister, Shri Lal
Bahadur Shastri or the more solid
figure that we have before us now, we
are always told: ‘Please bring these
cases to me personally. I will look
into each one of them. We are
certainly interested in the workers.”
But nothing seems to happen. We
have in our list workers who have
been wvictimised from .as far back as
1846 and 1848—all under suspension.
They have been suspended not because
of any dereliction of duty but because
all of them or most of them happen to
participate in union activities or be
seen with Shri Nambiar or Shri Vittal
Rao or because they gave a memoran-
dum to the present Governor of
Uttar Pradesh. These are flimsy
reasons on which they had been
victimised. Today we are asking for
the co-operation of the workers. But
these workers have got the best record
as workers in fulfilling their duty.
Thus, there 1s no positive approach
towards them at all. We have a list
from Bengal which one of our Mem-
bers will be presenting to the Minister.
There 300 workers arc under suspen-
sion.

I just fail to understand why they
are charge-sheeted and suspended in
hundreds just because some welfare
officer who is very closely connected
with the National Federation of Indian
Railwaymen gives a report or because
the workers belong to some other
labour union or outside the ken of
the Railway Board. Workers are
charge-sheeted and suspended hecause
they have had tHe courage to come
forward with cases of corruption.
There is a case of a worker in
Howrah—Mr., R. K. Mazumdar—who

eeted and suspended
because he had the courage to come
forward

not large. The services of a worker
in the Southern Railway had been
terminated because he had the courage-
to come and report a corruption case..
This is no reward given to people who-
come forward to co-operate.

You talk in terms of giving the-
workers complete liberty and every
opportunity and ask for their co-
operation. There, as usual, there is
the ending in the Railway Minister's
speech:

“There is, however, no room
for complacency and I am-*
sure, that the railwaymen will’
continue to keep before them the
highest ideals of dedicated service
to the country.”

Whom are these viclimised workers-
asked to dedicate themselves to?
Dedicate themselves to starvation, to-
this kind of discrimination just
because they belong 1o one union or
another? 1 would appeal to the
Minister to take up this question of
victimised workers as speedily as
possible.

Mr. Chairman, as my time is up, I
suppose ] have to conclude but I
would crave your indulgence as 1
have got two more points which I
should mention. One is with regard’
to the labour welfar: Very lttle
sum is allotted. I have visited some
of these railway hospitals and railway
quarters in preparation for the Rail-
way Budget so that I should not be
misled by the Railway Minister He
has given these increased figures in
the number of beds. These figures
are misleading as the figures with
regard to operational efficiency. It
seems we have a disease in the Rail-
way Ministry to give these figures
which sound very nice and look very
nice in black and white but actually
do not convey anything. Take Golden
Rock which is a railway colony com-
pletely. There is a very big work-
shop there with 7,000 workers and
there is a population of 20,000. The
number of beds in the Golden Rock
hospital which, we will probably be
told, had been increased to ten, will
be 103. ' I ask you: is there any rela-
tion between the number of beds and’
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[Shrimat: Parvathi Krishnan ]
the raillway workers and ther fami-
Les?” Apart from this, the Ralway
Administration 1s so efficient that for
75 per cent of the tmme, the full
strength of dogtors 1s not there, they
are not there, they are either on leave
or on transfer or something 1s going
on Nobodv knows except the Rail-
way sBoard and the Railway Ministry,
in theirr wisdom and of course the
General Manager of the Southern
Railway whom I have not got enough
time to go mte There 15 the shortage
of beds on the one hand as far as
requirements are concerned and, on
the other hand, the doctors are few
When indents are made for medicines
they just lie 1n the offices for days
and days and the raillway workers
are giving a little bit of coloured
water—one colour for the Asian flu, a
different colour for the Golden Rock
flu and a third colour for the Delhi
flu This sort of thing goes on
This must be looked into  because
labour welfare 1s very umportant, if
you want your rallways to run
efficiently, 1f you want your workers
to be happy Here T would remind
you of the words of Mahatma Gandh

when he addressed a meeting of
labourers as far back as 1920 1n
Madras What he said at that time

was—and I think it 1s very important
that we should remind our Railway
Minister about that, because his
general attitudc towards labour scems
to be one of smile and “we will surely
look minto 1t” but nothing practical
seems to come out of 11—this

“A nation may do without 1ts
millionaires and without its
capitalists, but a mation can never
do without i1ts labour”

This 1s what T would Ike to remund
the Minister of You victimise your
employees You do not bother about
their quarters, their health, their
families and the education
of their children, at the <ame
time, you want them to come forward
and “dedicate” themselves to further
-slavery under the Railway Admims-
—tration

In conclusion, Sir, I would like to
come back to the point of having an
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integrated transport policy, how very
necessary and very mportant it is
if our Plan targets are to be fuifilled.
In connection with this general
transport policy and general policy
of the Government with regard to
transport throughout the country, I
would like to bring upa very
important 1ssue that has been pending
for a long time, and that 1s the ques-
tion of the nationalisation of Light
Raillways You had a Study Group
on Light Railways They have made
their suggestions And, 1 do not see
why the Raillway Admunistration
cannot take early steps mn this direc-
tion Take, for instance, the Delhi-
Shadara-Saharanpur Rallway We
have been told that this Railway has
got heavy traffic It 13 a very
important Railway It 1s very neces-
sary that the Railway Administration
should take over the Light Railways
of that type You have also got the
Bukhtiarpur-Bihar Sharif Railway,
which the Patna District Boaid has
already said should be taken over by
the Railway Admunmstration They
have already said that they are
unable to cope up with the
traffic The traffic 18 increasing there
It 1s an mportant pilgrim centre
What are vou going to do 1if that Rail-
wav dcteriorates? Afterwards vou
will say that it 1s gowng to be very
difficult bicause vou have to do this
and do that the Railway 15 in such
a bad condition and it will be like a
millstone Therefore before it 1s too
late, evolve your policy which 18
going to help m all directions, evolve
your policy in regard to the Light
Railways and nationalise the Light
Railways You will certamly find that
vou will be able to show something
real and tiue with regard to opera-
tional efficiency at least as far as those
railways are concerned

Further, I would also request the
hon Minister to enlighten us ag to
what 15 the policy of the Railway
Ministry with regard to the allocation
of the hundred diesel locos that have
been ordered; whether these diesel
locos are going to be used 1n marshal-
ling yards; if so, where are they going
to be used Are you going to give a



a decision to nationalise them because
that is very important.

Before concluding, Sir, I would once

and criticise and give information
which lead to enquiries involving
higher officials, should be stopped.

the confidence and the fullest co- °*

operafion of railway workers when
two things are done by you. One is
the formation of joint committees, and
the other is the recognition of the
various unions in which the workers
have confidence. Have a ballot if you
like. We are prepared to have that,
and on the basis of the ballot decide
which is the union to be recognised.
We will welcome it and co-operate
with you.

Shri Ashok Mebta (Muzaffarpur):
Mr. Chairman, Sir, I would like to
examine the functioning of our rail-
ways and invite your attention to what
in my opinion are four significant
desiderata.

The first point which deserves our
attention is the problem of grouping
or regrouping of railways. This pro-

are permitted it is bound to lead to
all kinds of difficulties. I believe that
our Railways should be insulated
against this kind of political pressures,
and if political pressure is to be
permitted at one stage--I do not use
the term “political pressure” in the
derogatory sense—popular  pressure
or popular views in the matter will
have to be taken into consideration
elsewhere also.

I find that as a result of regrouping,
for instance, the State of Bihar will
have not a single, even & regional,
office of the Railways. In Orissa,
from which my friend comes, there
has been a demand for a regional or
divisional office. I am told the Rail-
way Minister had said that not only
one but the conditions in Orissa State
are such that, perhaps, even two '
divisional offices can be set up. What
do we find? Nota single regiofial office
exists there. There are places like
Khurda Road and others which are
eminently suited. I do not want to
go into the details because the Rail-
way Minister knows about it.
As many as 06 members of
the Orissa Legislative Assembly
and a number of Members of Parlia-
ment had invited his attention to this
matter.

In these matters either such politi-
cal pressures, popular pressures
are to be accepted, or the matter
should be viewed and considered from
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{Shri Asoka Mehta]

purely operstional and economic
angle, If these matterz are going to
be considered purely from an opera-
tional and economic angle then the
question arises, has such a study been
made, and, if such a study has been
made, has any kind of rationale been
worked out and will that rationale be
placed before us. I find, for instance,
that the Mudaliar Committee which
recently went into the matter has
come to the conclusion:

“We consider, however, that
such organsational efforts that
may be needed to meet tl_\e
challenge of heavy increase 1n
traffic will not solve the innumer-
able difficulties that have been
created by the formation of large
zones in 1952

“In the high tempo of traffic
during the second and third plan
pollods, this large zone will prove
a severe handicap and will most
scriously affect the efficiency of
operation. It is imperative that
every attempt 1s made to rectify as
quickly as possible what was done
m 1852 by the creation of the large
zones™.

This whole question of regrouping
was partially and tentatively  gone
into by the Kunzru Committee, After
that it has been decided by the
administration, and to the bert of my
knowledge, as far as the general pub-
lic is concerned, the decision seems
to have been taken in an ad hoc
manner. This House and the wider
public outside must be taken into
confidence about what ultimately are
the governing criteria on which this
problem of regrouping of railways
has been, and ir being tackled.

Here is an important Committee; a
committee that hag given us a  very
valuable report has come to the con-
clusion that 1 have just quoted. 1
have read the minute of dissent and I
would invite ypur attention to the re-
joinder that the majority of the mem-
‘bers of the Committee have given to
the minute of dissent by two railway
officials, I you go through the whole

controversy that is there between
the pages of this report, you will ind
that on this mutter on which this
competent Committee has come to the
conclusion, the Railway Board is not
in a position to give any kifld of clear
assessment. The evolution of the
right kind of governing criteria ulti-
mately will have to be determined by
a body outside the Railway.Board.
The Railway Hoard’s expert experi-
ence and its advice of course will be
very valuable, but the'final determi-
nation has got to reside outside the
Railway Board.

This is a question of major import-
ance, because a Committee like this
in its report says that the future of
the Five Year Plan, so far as the
transport component in it is concern-
ed, depends to a corisiderable extent
upon how we regroup our railways.
I therefore suggest fhat this is a
matter on which we are entitled to
far more informed opinion than we
have been given so far,

The next point to which I would
hike to invite your attention is the
systems of organisation. Here we
seem to be moving about virtually in
a jungle. The Kunzru Committee
had said, T believe in 1948, that the
Railway Board was agdinst division-
alisation, and the view cxpressed by
that Commitice was that “the weight
of opinion appears to favour depart-
mental organisation™ In  1952-53
we were informed by the then Rail-
way Minister and by the Railway
Board through him that the Railway
Board favoured regionalisation. In his
budget speech in February, 1956, Shri
Lal Bahadur Shastri, who was then
the Railway Minlster, had told us—I
am quoting his very words:

“Experience of the working of the
regional set-up and the prospects of
substantial development in traffic
and work joad in the coming years
have indicated the need for unified
control of each area which 1s a
feature of the divisional pattern..
It is proposed to introduce this
organisational change shortly to,
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here, the lines are given—

“and extended thereafter to other
railways I% 15 hoped that this
change will engure fuller co-ordi~
nation and greater efficiency.”

At that time, 1 was a Member of
this House and I was also one of
those who congratulated the Railway
Muuster on evolving this system I
thought.here at least after very care-
ful consideration, even though the
weight of the Kunzru Commuttee’s
evidence was agawnst 1t, as a result of
mature consideration the Railway
Ministry had come to the conclusion
that the proper system of organisa-
tion 1s divisionalisation  This parti-
cular policy was pursued, because we
find that the Mudahar Committee
tellsus, and when the report was
signed as late as April 1957, that,

“We underctand fthat the ques-
tion of introducing the divisional
organisation generally on the rail-
ways with a view to improve the
efficiency of performance 1s being
actively pursued”

Ten months back, the policy of
divisionalisation which was mitiated
by Shr1 Lal Babadur Shastr1 was
being actively pursued, and then
what do we find” One fine morning
hike a bolt from the blue, even the
regional organisation that exicted on
the North-Eastern Railway was dis-
mantled and overnight i1t was dec:ded
that the district pattern of admims-
fration would be introduced on that
raillway Simultaneously, I am told
that the regional pattern was intro-
<duced 1n the South-Eastern Railway

Here again I would like to know
‘what ultimately are the governing
criteria, what decides, what deter-
maines, the adoption of one particular
pattern or the other I would lke
tto know whether, what 1s sauce for
the goose, that i3, the South-Eastern
Railway, 15 not also sauce for the
gander, that 15, the North-Eastern

Railway If that 18 not so, surely, 1t
should not be done in an arbitrary
fashion. I have talked about 1t to a

lot of people, because the part of the
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country which I have the honour to
represent in Parllament has been
deeply agitated by what hss been
happenmng. ‘Therefore, we have had
ample opportunities of knowing the
minds of the people on this subject.
They have a feeling that these things
are being done m an arbitrary
manner 1 would never be a party
to having a Grand Moghul 1 our
Railway Mmstry He has got to
tell us why a particular policy has
been followed and explamm to us to
our satisfaction what precisely is the
rationale of the changes Frequent
changes like this, introducing one
pattern after another, as the Kunzru
Committee has pointed out, have far-
reaching effects They  adversely
affect the morale of the workers and
therefore also affect efficiency

The Kunzru Committee at least has
given us @ wealth of statistical data.
It has given us a lot of material by
which to judge whether one system
1s good or the other one 1s good I
am not aware—may be I am 1gnorant
and I would like to be enlightened—
of the Railway Mimstry having ever
taken the trouble to place before this
House a detailed report on the work=
mng of the different systems—the dis-
trict systcm the regional system and
the divisional system—and showing
in term+« of operational efficiency
which particular system 1s the best.
Or may be the different systems are
suited to different conditions in  the
country But surely we should know
that these things are not being decid-
ed 1n an arbitrary manner as a result
of all kinds of extraneous pressures
that are being exerted for the pur-
poses that are best known to those
who exert them

May I mvite again your attention
to the Kunzru Committee’s report on
this subject® Ten years back, the
Runzru Committee had warned us
that this question of determining the
pattern of admmistration, of what is
the most suitable system of organisa-
tion for the Indian Railways, will
become one of first importance m =
few years’ time  May I suggest that
the time has come when this matter



also needs to be gone into thoroughly,
not by those who have been malking
and unmaking these systems to suit
their whims and their fancies but
again by a competent body in whose
judgment we can have the fullest
confidence,

This matter is linked up, and has a
considerable relationship, with the
whole problem of operational effi-
ciency. I will not go into it. Various
committees and commissions in theiwr
reports have told us how very wvital
thig system of administration 1s to the
problem of operational efficiency.
When we are all perturbed about
operational efficiency, if this problem
is permitted to be resolved in an
arbitrary manner in which 1t has
been settled and in a contradictory
manner in which it has been settled,
I am afraid we shall be guilty of
dereliction of duty towards the vital
Question of operational efficiency.

The next point that I would hike to
invite your attention to 1s the need
for greater co-ordination between the
different Ministries, Some months
back, I had the privilege of working
on the Foodgrams Inquiry Commuittee.
‘While I was there, on behalf of the
Committee, I sent a set of questions
to the Railway Board, which the
Railway Board was good enough to
answer in great detail. I am sorry
that we have given up the practice of
publishing the evidence that used to
be placed before the committees and
commissions in the past, As a hum-
ble student of economacs, I have
lJearnt a lot from the different
volumes of reports and evidence that
were published during the British
days. But, for reasong which are not
known to us, that kind of material is
not made available to us now. So, I
shall not place before the House the
fnformation that was supplied to us
by the Railway Board. I may say
here that it is for the Government to
nmh this kind of information availe
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ordination between
try and the Railway Board,
representative of the Railway
sits in the Food Ministry and,
as the norma)l functioning is
ed, there is certain amount of
adjustment, Here iz the

e
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godowns. We have
considerable amount of foodgrains;
we are also interested in large-scale
procurement inside the country, So
the question arises: where exactly
should these warehouses and godowns
be located? Should they be near
the ports? Should they be at places
where there 1s likely to bé chronic
deflcit These reasons and about half
a dozen other reasons are vital points,
about which I will not go 1in detail
because it will not be good to develop
these things here. But we find that
over these vital matters over a long
period the requisite co-ordination had
not been established.

I belhieve, simultaneously with the
publication of the report, probably a
better liaison between the two
Ministries has been established. If
that has happened, I am very happy.
But I would suggest that similar liai-
son I1s necessary, some co-ordinated
thinking is necessary, as far as other
Ministries are concerned. For 1ins-
tance, we are all vitally interested
in the promotion of our exports. The
Mudaliar Committee has Fone into
the matter and it also comes to the
conclusion that:

“We recommend that a small per-
manent Committee be formed by
the Government of India for this
pum: ‘:.nd we 1:renuest that the
Commi ma composed of a
high-level rem{auenhtive of each of
the Commerce and Minis-
try, Finance Ministry, Rallway
Ministry and such other Ministries
as may be concerned in promoting
the export drive of the country”
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mtmmdthmlhout
«economic of our country impinges
wipon our administration and our
seconemic life at many points, and it
.hneoeﬂgtnmelmwm-
mery for co-ordination and, here too,
unless the Railway Minister is able
to remove the doubts and the fears
#hat we have, it would be very neces-
sary that this matter is gone into by
some competent body.

The next point that we have to
consider is that of co-ordination with
~other means of transport. I felt quite
disheartenedq when I read the Lokur
«Committee Report. From the Lokur
Committee Report it appears that the
possibility of diversion of traffic from
rail to sea seems fo be very limited.
1 know that our Minister of Commu-
nications and Transport 1. trying to
expand our mercantile marine Under
the circumstances, the railways will
have to bear, within a measurable
distance of time, almost the entire
additional burden which the develop-
ment of our economy in the country
is going to generate.

I shall not repeat what has been
said before m this House, and what
was clearly expressed this morning
‘by my hon. d, Mr. Frank
Anthony, viz, is every possibil-
ity, there is e likelihood of our
railway transport facilities proving
inadequate to deal with the goods
“that we will have to transport in the
country. So, we have got to plan
from now onwards to meet that kind
of contingency.

In this connection, I would like to
invite the attention of the Deputy
Railway Minister to a very valuable
study that was made on behalf of the
-Government in the United Kingdom.
I am sure that he or his Minister
must have seen it As one of the
volumes in the official history of the
‘Second World War, Mr, Savage has
produced a memorable wolume on
inland transport. And these were
precisely the difficulties that the Bri-
“fish railways or the British inland

Kingd they took three
to wo:‘;n’out rationalisation.

In this book you will find that as a
result of the experience of the war
years in the United Kingdom, they
have warned us, the author of that
book warns us, that identifying and
locating railway problems is not a
simple matter. Are we going to
wait till this kind of crisis overtakes
us?

Mr. Frank Anthony has warned us
this morning that we are using up our
raillway system in a somewhat reck-
less manner I do not know if it is
so, If it is so, the dangers are even
greater. Are we not willing to plan
from now onwards? If the Minister
will look into the experience of the
United Kingdom and compare their
experience with ours in India, he
will find that even with the limited
railway capacity, through proper use,
through proper rationalisation,
through proper zonings, through im-
posing certain limits upon facilities
given for transport, through priori-
ties, through all kinds of other things
that were done either in England or
elsewhere, we can make the most
efficient use of our limited resources.
Now, it would be very wrong, as is
happening, to wait for a great crisis
to overtake us. I do not know if the
Railway Board has set up any study
group. 1 know that the Planning
Commussion has not got any study
group of this kind to go into the
matter. Of course, no individusl can
study this alone. We have got to anti-
cipate the difficulties and try to see
that those difficulties do not overtake
us. It should be our effort; it should
be our constant endeavour, to see that
our speed is faster and our anticipa-
tion is large than those difficulties
which are likely to come, so that we
may be able to overtake them. But
supposing those difficulties overtake
us, we should be prepared with our
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plans {0 meet them. And 1t iz here
that I find that wé have a planmed eco-
nomy, bat there iz no planned mind.
There I no incentive for planning,
The Mmnister has assured us that there
is no complacency But complacency
1s cozang out of the whole administra-
tion

For instance, take cement I will
gwve you )Just one nstance The
Second Plan has fixed the target, as
revised now, of rofnd about 16 mul-
Iion tons, while we are told that the
actual production 15 hikely to be round
about 13 milhon tons May be that
we wlll produce up to 16 million tons
But if we produce 16 rullion tons to
meét the housing requirements and the
requirements of other industries in the
country, the mnland transport will have
to carry that load But the railways,
1 believe, will be able to carry only
® mullion tons What 1s going to hap-
pen to the balance of cement that we
shall produce” So road transport will
have to be promoted In England
there were ccrtamn schemes tp pro-
mote road transport 1 do not want
to go into dctails because I am neither
an expert nor an authority on the
subject. But I want to know all this
from them

They give us all kinds of papers,
which are valuable as far as they go
But unless thev tell us eith«r on this
occasion or a future occasion what
precisely they are doing m this matter,
all that we will be doing will be a
post moriem and I have personally
no interest in post mortem examind-
tions I just want to warn them about
posaible calamities So, even at the
risk of bemng called a Cassandra, I
warn the Minister agamst the dangers
that may be lurking i the future

I think 1t is common knowledge as
the Railway Board should know, that
there 1s close mnter-connection between
flow and speed With increase of
flow that is to say, the more goods
that we carry, the greater the traffic
we c¢arry, the speed is bound to suffer
as it is suffering Again, I have n

(=
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quarrel over that But does the Rail-
way Board reaiise that with increased
flow there 1s a corresponding rise in
the inventories also” In the Plan we-
have said that about Rs 400 crores
will be needed for inventories I do-
not know whether the Planning Com~
mussion or the Railway Board or any-
body has gone mnto the question as to
the extent the flow will mcrease, to
what extent the speed 1s likely to be
impeded, and if there 18 an increase
i flow, corresponaingly if we have
not provided for larger inventories,
we shall have to pay in terms of higher
prices, we shall have to pay in terms
of wind-fall profits to the profiteers

Here agam, 1t 1s possible to look ahead
and to be pre-warned I find that the
Railway Ministry 1s just not interested
in that kind of pre-warning

The fourth point which I want to
press 15 slightly different from that of
Mr Frank Anthony There 1» a de-
chinc 1in the nct surplus, that 1s, capi-
tal formation 1n the railways The
capita] formation has declhined by
Rs T crores in 1956-57 than what was
anticipattd It declined by Rs @
crorcs wn 1957 58 than what was anti-
apated 1 thc budget With this
decline m capi*al formation we are
gomng to make all kinds of claims on
our Railways These claim~ will be
fulfilled to the extent we are in a
position to find the wheiewithals for
development A considerable poition
of ithe wheicwithals 1nevitably have
to come from capital formation wnside
the Railway system This precipitous
decline 1n capital formation which he
pointed out, as I said, from a shightly
different angle, nceds very  careful
consideration

These are the four things—the ques-
tion of re-grouping the system of
administration, the question of antici-
pating difficulties and being prepared
for thum beforehand, the sharp in-
crease n expenditure and disturbing
decline 1n the capita] formation in res-
pect of cur Railways that deserve
careful conmderation It 18 not alone
who has this feeling. I find that those:
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who are thinking on the matter are
feeling equally disturbed May 1
invite your attentton to what the
Tumes of Indws héd to say m its edito-
rial on January I8th, 19687

“It was ten years ago that
the Kunzru Committee made a
tentative report on the railway
system It i1s time another high
powered commuttee examined its

working "

I am not enamoured of committees.
This 1z a matter on which either the
Railway Board 1s able to satisfy us
through an exhaustive and satisfactory
report or 1 am afraid a demand wall
have to be made for a probe not
because there 1s any kind of corruption
or anything of that kind but because
there are all kinds of ud hoc ways of
functioning, arbitrary methods of
reaching decisions, operational efficien-
cy 1s suffering and co-ordination of
railways with the developing economy
15 not being achieved The Mudaliar
Commitice has devoted some atten-
tion to this and half a dozcn pages
have been devoted to 1t This 15 a
mattcr of very great importiance and
if we are caught napping, in the yecars
to come, we may have to pay heawily

” for it

I havc only one morc pomnt to make
a~d I have done When one tiavels
round the countiry and looks at the
Railway map of India, 1t appcars as
if like Abraham Lincoln’s two nations
mnside one State, or hke Dickens Tale
of Two Cities we have two kinds of
ratlway *ivstems in India, one on that
s'de of the Ganges and one on this
side of the Ganges On that side of
the Ganges it is not just India The
trams do not run to time There is
ro punctuality except in the case of
onc train Onlv the Mail tramn runs
to time, the others do not bother I
have waited there for hours on end
never know ng which train will come
and whether I will be able to get into
any tramn There s no distinchion
between the classes, the first-class
compartments are occupied by third-
clagss passengers and third-clgss com-

ts by ticketless travellers.
They all talk of pilot projects and
checking of ticketless traveling and
all that The Kripalani Commitiee has
gone into the question of ticketless
travelling I have been gomng round
that part of the country and I find 1t
15 just scandalous I thmk the people
who buy tickets mnust be rather abso-
lutely odd and the people who do not
buy tickets and sprawl themselves on
the seats are the valued passengers in
these tramns

The trains are in a ramshackle con-
dition They do not run to time I
was amazed one day 1 was coming
from Saharsa The tramn came out of
Saharsa or whatever the name of the
particular station and 1t stopped We
were already late by four or five
hours 1 asked a companion to find
out what was happening 1 was told
that some private party wanted to
send some cement somewhere and the
train that pulled out of the station,
stopped to pick up cement for that
gentleman And after half an hour
o1 one hours delay,

An Hon. Member: A Minister?

Shii Asoka Mehta* It was not a
M nistcr I have nothing to do with
them I would not like to involve
any Miniters at all

Shri Raghunath Singh (Varanasi):
What 15 that Raillway?

Shr1 Asocka Mehta. North-Eastern
Railway

Things like that These are my
persondl cxperiences

I am amazed that people tolerate
this 1 am not willing to tolerate it
It 1s the responsibility of thus admuinis-
tration to look into the matter The
North-Eastern Railway should have
that much of efficiency and that much
of dependency that we find in the rest
of the country 1 cannot be a party
to having two nations as far as the
Railways are concerned, in this coun-
try What are the difficulties? It is



2529  Railwey Budget— 26 FEBRUARY 1558 Gemeral Discussion 2530

{Shri Asocka Mehta}

for them to tell us. The fact remamns
that the Railway Minister knows that
part of the country much better than
I can ever hope to know. That seems
to be a scandalous indifference, an
indifference which, if public opinion
was alert or public opinion was really
effective, would not have been to-
lerated for a single day

I would be faitling in my duty if I do
not bring this matter up: not becuuse
I represent a constituency from that
part of the country but having gone
round that part of the country m re-
cent months, having seen day to day
and week by week the kind of trans-
port facilities we are providing to the
people across the Ganges, I say 1t 1s
a crymg scandal Unless 1t 1s correct-
ed, the Railway Minister has, I be-
lieve, no justification for claiming that
he 15 doing all that could be done
Ministers have resigned for an acci~
denf What 1s an accadent? It 13 a bad
thing It 13 a tragic thing An acc-
dent 1s bad enough An occasional
strangulation of a person may be very
bad But, the constant strangulation
that goes on, who knows, to number=-
less people in that part of the coun-
try 15 a matter that ought to deserve
the closest attention of the Railway
Minister and his colleagues The Rail-
way Mnuster comes from that part of
the country He has an intimate
knowledge of that part of the coun-
try 1 have no doubt in my mund that
he has the deepest devotion to that
part of the country I hope and trust
that during his tenure of office, he
will look into the matter and see to
it that this crying scandal 1s set rght

Once again, may I through you
appeal to the Railway Minister that
the desiderata that I have pointed out
appear to me at least vital and they
need to be gone into It may not be
out of place if a competent committes,
in case 1t becomes necessary, is ap-
pointed to look into the matter, Let
it not be said that once again we were
guilty of doing too litile and too late,
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Shri Jaganatha Rao (Koraput): At
the outset, I wish to express my sense
of appreciation of the progress achiev-
ed by the railways during the last
year. The railways are the largest
undertaking in the public sector, and
they are not only a public utility
concern but also a revenue-earning
undertaking of the State.

It is really gratifying to note that
the income of the raillways during
the last year rose to Rs. 34757
crores. The Railway Minister has
given us a graphic description of tne
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against 114 million tons in the previoas
years. The wagon also rose
by 83 per cent on the bromd gauge
and 9.5 per cent. on the metre gauge,
up to the end of December, 1957. The
overall coal logding in the country also-
increased by 6 per cent, and there was
a better utilisation of rolling-stock,.
On the broad gauge, the net ton-miles
per wagon-day increased from 570
miles m 1856-57 to 630 during the-
period April-November, 1857, and on
the metre gauge, it rose from 210 to-
228 miles.

It is also a matter for satisfaction
to find that the indigenous equipment.
of railway stock has also increased
considerably. In the year 1857, 258
locos were manufactured, and 1500-
coaches and 16,800 wagons. It is also-
to be noted with pleasure that the
manufacturing capacity in the country
will conserve our foreign exchange,
because out of Rs. 87.85 crores provid-
ed for the purchase of rolling-stock
in this budget, Rs. 60.17 crores are
going to be spent within the country,
and only Rs. 27.78 crores are going to-
be utilised for the import of rolling-
stock.

In the fleld of amenities provided'
for third class passengers also, it is
to be noted that much progress has
been made. The income of the rail-
ways from third class fares is about
Rs. 110 crores, while it is only Rs. 14
crores from first class fares. From
this point of view, whatever has been
done for third class passengers towards
amenities is not only not sufficient,
but much more has still to be done.
The railways have done well in reser-
ving coaches for III class passengers
travelling up to certain distances, and
also by providing them {facilities for
advanced booking and giving them
reservation for sleeping berths. Re-
garding the amelioration of the work-
ing conditions of the staff, the railways-
have aslso done much. The railways
have introduced a pension scheme in
addition to the provident fund scheme-
and the employees who were in the-
employ of the railways up to Novem-
ber, 1057, were given the option o
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~choose the provident fund or the pen-
sion scheme All the new entrants
will be entitled to the pension scheme
In the matter of medical and educa-
tional facilities also, much has been
done This 1s one aspect of the matter
for whuch I have expressed my appre-
<iation

There«is the other aspect of the
matter for which the railways shtll
owe a duty 1o the country 7The pub-
lic mund 15 now greatly agtated
pecause of the increasing number of
raillway accidents resulting in loss of
lfe and property In the year 1953-54,
there were 3,282 accidents which
resulted not only m loss of hife but
loss of property worth Rs 28 lakhs
and odd, in addition to the money that
wds spent on (ompensation for loss of
life and property In the ycar 1958-57,
there were 7 major accadents resulting
i loss of hife and property This
vear started with the unfortunate
accident at Ambala on the 1st January
resulting m the death of 36 persons
and loss of property The public have
a right to know from the Railway
Minister and the Raillway Board as to
what the Railway Board 1s domg to
ensure safety to the travelling public

In the year 1954, the Railway Acci-
dents Enquiry Committec presided
over by the hon Dcputy Mimster,
Shr1 Shahnawaz Khan, made certain
recommendations For reviewing
them another committee was appoint-
ed under the same Chairman It made
certain 1ecommendations The Rail-
way Board reviewed all those recom-
mendations; and observed that some of
them have been 1mplemented and
some are gomg to be implemented
The cause of most of these accidents
15 stated to be the faillure of the
human element and 1In a few cases
only there was the gquestion of sabo-
tage. But what 1s it that the Rail-
way Board have done to ensure that
there will be no failure of the human

element®* The Railway Accidents
Enqury  Committee  recommend-
~od that there should be train-

ing for the class IV staff, that the
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reduced, that they should be paid
amply and so on But what is it that
the railways have dome to see that
there is satisfactory working on the
part of the staff? It 18 the duty of the
Raillway Admmstration to see that
staff become safety-conscious, so that
the people can ftravel with safety.
Everyone who travels now has a feel-
g that ar travel i1s more safe than
raflway travel I hope the Railway
Mimistry and the Railway Board would
see that such accidents do not occur,
because the fear has started with the
major accidents

I would next with claims The hon
Mimnister 1in his speech has said that
the number of claums pending have
been considerably reduced to 47,647
cases by November, 1857 But we
have no 1dea as to the monev thal
was paid n 1957 towards compensa-
tion and the money that 1s covered
by the pending claams In the year
1955-56, Rs 3 crores and odd were
paid towards compensation for claims
In the wvear 1956-57, a sum of
Rs 2,50,00,000 was paid I could not
gather from the literature supplied to
us what amount was paid in the year
1957 and the amount that 1z still pay-
able 1if the claims are to be allowed
In this connection, I would refer to the
recommendations of the Raillway Frei-
ght Structure Comm-'tice regarding
the suitable amendment that they
have suggested, so that the railways
could taken up the hability as com-
mon carrier of goods m tranmit The
freight has been increased by 12} per
cent surcharge from 1st July, 1957,
but there 1s no corresponding advan-
tage conferred on the consignor or
the consignee, the reason given being
that the recommendations of the coms=
mittee are still under consderation.
The consideration 1s almost compiete
and very shortly the Minister would
come forward with the revised rates.
I ask, when the 12§ per cent sur-
charge has already been levied from
the 1st July, 1057, why should not this
amendment gaggested by the Railway
Freight Structure Ehquiry Committes
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be implemented? If that amendment
is carmed ouf, it will go a long way
to relieve the hardship that the pub-
lic are now undergomng

Another disqueting feature of the
railway admimistration which 1s re-
vealed from the budget papers is
that there is an increase in the ordi-
nary working expenses of the railways
which rose to Rs 268 35 crores in the
present year, which means an increase
of Rs 99 crores This increase 18
said to be due to the additional staff,
the additional pay paid, etc We find
from the Report by the Railway
Board on the Indwen Railways, page
100

‘The total cost of staff includ-
ing that of staff on loan from the
Indian Audit and Accounts Ser-
vire 1ncreased by Rs 7,51,97,000
during the year as compared with
the figure for the previous year
Thc incregse 1n cost 1s chiefly on
account off the i1nctrease 1n the
number of staff

Ay compared with the previous
year, there has been an 1increase
in the total number of staff em-
ploved on Goveinment Railways
during 1956 57 by 27,462 on open
linc and by 2,053 on construction”

I would like to ask why so much
stafl should be employed Though 1
can see that there 15 an increase in
traffic has the increase in traffic justi-
fied the employment of such huge
staff and such huge increase m ex-
pendrture? The expenditure should
not exceed disproportionate to the
return that we get thereby

Then, I would hike to refer to the
operational efficiency of the railways.
The speed of the goods tram has come
down from 984 in 1955-56 to 960 in
1056-57 %he speed has been declin-
ing steadily from the year 1950-51
This 15 on the broad gauge On th=
metre gauge also, the speed has de-
creased from 841 in 1955-36 to 827
in 1086-57 There also, the wagon-
mile on the metre-gauge is very un-

satisfactory From 324 miles m
1050-51, it has come down to 287 in
1956-57, though the net ton mile has
increased from 203 to 210 The daity
wagon-mile during 1956-57 is 46°7, but
the speed 18 only 8.60 miles per hour,
which means that the wagon 13 kept
moving for § hours a day to cover 4%
miles, which 18 not a satisfactory pro-
gress

Another fact I would hke to draw
attention to 18 that we have been
crediting to the development fund the
net surplus The appropriation to the
development fund Is much less in com-~
parison to the rate of withdrawal
which 15 heavy The amount of
Rs 13 crores in the Develop-
ment Fund would be reduced
to Rs 68 lakhs by the end of the
year At this rate, the Development
Fund will be depleted.

Then I wish to refer to some of the
local problems relating to the State
of Orissa to which I belong I would
first refer to the need for the location
of the divisional headquarters at
Kurda Road, which was alluded to by
my hon friend, Shri Adoka Mehta
This Kurda Road was the head-
quarters under the DBengal-Nagpur
Railway There 18 also now the office
of the District Transportation Super-
intendent as also that of the Railway
Engineer XKurda Road 1s centrally
situated between Howrah and Waltair
which 1s the termunus of the South-
Eastern Railway It 1s really neces-
sary that the divisional headq\uarl.ers
should be located at Kurda Road I
do not know why the Railway Board
15 not in a position to decide this
question so far, though the other four
Divisions have been  operating
already

Then I would refer to the hight
raillway which 1s running in between
Nowpada and Parlakimed: which hes
m Orissa The distance is only 56
miles The engines are of the puranic
age There are four of them. They
are named Raema, Sita, Hanuman ang
Parasuram This rallway was started
sometime m the year 1908 or sa. I
understand that Pgrasuram 1z now
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of reaching the destination. I raised
this question last year; the position is
worse today.

Last year, the Railway Board con-
verted the metre gauge line from
Gudur to Renigunta, a distance of 52
miles into a broad gauge. This year,
there is a proposal to convert the
metre gauge from Gudiwada to
Bhimavaram. I suggest that at least
the metre gauge lines that have been
dismantled elsewhere may be used
here. That would not cost the Rail-
way Board much.

Now I will refer to the subject of
opening of new lines. I know that no
new lines are going to be opened nor
are any new surveys going to be
made. Scientists have proved that
,reaching the moon has become easy.
But to get a new line is yet not so
easy.  The district of Koraput lies
between the Bastar region and the
Visakhapatnam harbour. This district
is rich in mineral resources, but at
present no industry has been develop-
ed there because of want of commu-
nications. I wunderstand that a
Japanese flrm is negotiating with the
Government for iron ore mines in
Bastar district They want to have a
railway line from there to the port. I
hope Government would consider the
desirability and feesibility of having
a railway line passing through the
district of Koraput to the port of
Visakhapatnam which would benefit
the people there.

Bhrl Thakur Des Malhera (Jammis
& Kashmir): Sir, the Rallway Budget
of 1988-69 is worthy of appreciation
in all its aspects and the Ministry of
Railways deserves congratula + on
this, But with all respect to the Gov-
ernment of India and the Railway
Ministry, I have no hestitation in say-
ing that the Budget, worthy of appre~
ciation otherwise, is most disappoint~
ing to the people of Jammu and
Kashmir State.

Before 1947, there was a railway
line from Sialkot to Jammu which
was linking the State with other
parts of the country. But after 1947,
that link was cut off. Since 1047,
not even an inch of that State is
brought under the railway line. The
demand from the people of the State
is very pressing and it is, I should
say, Statewide. It is not only the
people who have made the demand
from there, not only their representa-
tives here, but the most popular and
beloved leader of the people of that
State, Bakshi Ghulam Mohammed has
made this demand not once but many
a time to the Government of India
and the Railway Ministry. Not only
this, but the Sadar-i-Riyasat, Yuvra)
Karan Singh, has also made mention
of 1t in his recent Address to the
Joint Houses of the State Legislature.
This shows the keenness of the people
of the State for the demand. In spite
if all this, no heed is being paid to it.

I wish to submit here this it is not
only out of any consideration of
luxury or the sentiment of beautifying
the State that this, demand is being
made. I should say it is the funda-
menta] right of the people of that
State, and it is essential for the State
to develop in all respects. Railway
lines are laid for various reasons. The
most important of those reasong is the
political neceasity for the line to be
laid in a certain part of the country.
If we examine this question from this
point of view, I can safely say that it
is certainly a necessity. The State
situated on the border of India. It
a border-State and it will remain
be a border-State for all times

22 1)



EFEERER] £
e
] gg

¢l

£

H

3
:
B
I
E

also, it is a necessity.
sen’ t, a feeling in the mind of
the common man there. He asks why
this step-motherly treatment to the
State in this respect. When it is as
good a State as other States in India,
why is such treatment being shown in
this respect? We have to remove this
sentiment and the sooner we do so the
better it is for the country. Apart
from all these reasons, it will also be
profitable for that State and for the
Railway Ministry to have a raflway
line there.

15 hrs,

From the economie point of view
algo, 1t iz a necessity. When we had
a railway Line from Sialkot to Jammu,
there was a sugar mill working near
that line and it had teo stop when that
link was cut off due to the partition
of the country. That sugar mill was
working there for a number of years
and it can even now work there.
Capital can be invested there for other
mills too but it is not being invested
only because fhere is no railway line
It is not only that, but even to
jmprove the agricultural production
of that State and to ensure the due
price for the agricultural produce to
the peasants of that State, it is neces-
sary that we should lay a railway
Yine by which all the necessary imple-
ments, manures and other things
needed to improve and inerease the
produce tan be had on cheaper cost.

can serve as hill stations. It is not
only Srinagar or parts of the Kashmir
Valley but there are many stations in
Jammu Province also which could be
developed. But only because of no
easier means of transportation, those
parts of that State are left undevelop-
ed.

Then there is the timber industry.
Timber industry is the main industry
of that State. This industry is also
suffering from the absence of this
railway line. We have to export
timber from there and the cost is too
high to be profitable to export to its
maximum quantity. The Government
of that State 13 deprived of much of
its revenue because of the absence of
better means of transportation and the
industry to yield its full profits.

Apart from this we have to see as
to how we can develop the social
relations, I mean the social contacts
o! the people of that State with those
of other States of India. Unless and
until we develop those contracts and
create better end easier means of °
conveyance for our people to come to
India and see how the people here
live, what facilities have they got,
how they are developing the country,
how they are serving their mother-
land, it is not possible for us to edu-
cate them in that respect and prepare
them to be able to serve the country

11

Sir, that from the political
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take up the work of constructing the
railway line in the State as socn as
possible. I have to submit here, Sir,
that three or four years back this
work was taken in hand by the Minis-
try. There was a survey also and
that survey was made from Madhopuf
to Kathua which is about eight mules
in distance. That survey was made
and there was great encouragement
among the people of that State. We
thought that this line would be taken
up soon. It might not be possible for
the Government or for the Railway
Ministry to,take i1t up as a whole, so
it might be taken up in parts. The
survey was made. It was completed
too. After that survey was complet-
ed, then nobody knows, at least I do
not know, what happened to it and
why there was no further progress in
that direction. What I mean to submit
here, Sir, is that if it 13 not possible
for the Government to take up the
whole line from Madhopur to Sri-
nagar, or from Madhopur to Jammu at
a time, it may be done in parts, but
at least the first part, the survey of
which has been completed, should be
taken in hand and the railway line
should be laid as soon as possible
there.

Then, Sir, there is another point
which may be a little less 1n import-
ance, but still 1t is important from
the point of view of the public. Kash-
mur Mail, which runs from Pathankot
to Delhi—there is only one train—it
is insufficient for the heavy traffic
that we have there. In summer, a
duplicate is run, but my submission is
that instead of that duplicate Kashmn
Mail, there may be one permanent
additional tramn to run It may be
called “Kashmir Express” or it may
be called by any other name, but it
should not be stopped in winter also
and should rom throughout the year.

With these words, I beg to submit
through you, Sir, to the Hon. Minister
of Railways that he should give his
attention towards the gonstruction of
a railway line in Kashmir State at his
earliest possible convenience.
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[SHrt BARMAN in the Chair.]
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Mr. Chairman: I am calling Shri
Das Gupta. The hon. Member will
have his chance later,

Shri B. Das Gupta (Purulia): Mr.
Chairman, let us look at the Railway
Budget from the socialistic point of
view and also from the common
man's point of view, The railway is
a nationalised concern. It is run by
the Government and its pattern is dec-
lared by the Govenment to be
socialistic.

First of all, everything has increas-
ed. We have got the budget figures
of 1958-59 and all other figures up to
1956-57. The surplus has increased In
1955-56 the surplus was Rs. 14-2
crores. Then, we find, in 1958-59 the
estimated surplus is Rs. 27-34 crores
The <ailway has made rapid stride
in everything. Of course, there has
been increase in fare too. This is for
the common man, the third-class pas-
sengers. Far upper class passengers, of
course, it has been proportionately
decreased. With the increase of earn-
ings, everything has increased. The
passenger fraffic has increased frome
13 million to 14 million miles, to keep
pace with this progress, the death
roll in accidents has also increased
the number of passengers killed and
injured in train accidents in 1955-56
was 18, in 1956-57, it has gone up to
276.

18 hrs.

In this plethora of increases, I may
be permitted to speak a word or two
about the third-class passengers.
Their amenities also have been in-
creased, it is claimed. But how do
they fare? The earnings from the
third-class passengers in 1955-56 were
Rs. 94 crores. In 1958-59, the estimat-
ed earning is Rs. 110 crores. From
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upper class passengers, in 1955-56, it
was Rs. 12'83 crores and in 1058-59,
the estimated earning is Rs. 14 crores.
The major railway earning, after the
goods traffic, is from third-class pas-
sengers. But, the major sufferers also
are they. I shall now deal with this
problem,

Over-crowding in the train remains
the same. It can be alleviated. But,
the outlook and approach in this dir-
ection are, I may say, unsocialistic.
The tragedy is that the Govi. are not
gommg to admit it and take any sug-
gestion which may be of use to them.
It has been stated in the report that
all available resources are being ex-
ploited to alleviate the overcrowding
of third-class passengers. But, what
do we find? I may venture to suggest
to the hon. Minister or Deputy Min-
ister, that if they will take the
trouble just to board a train in Asan-
sol or Patna they will find it a her-
culean task to get into the train. Al
sorts of acrobatic feats are required to
get into a train. Fortunately if you can
have admission into the train, you are
sandwiched whether you are standing
vur whether you are sitting. It is not a
very pleasant thing for our masters—
sv we call our people—to have this
exaperience. This is the kind of way
m wnicn we are managieg the rail-
wuys 10r our masters.

In these circumstances, air-condi-
uoned coaches are still being increas-
ed. The other day, the hon. Minister
of Haillways said that he would con-
siger this question of air-conditioned
coacnes. But, recently, I found from
a newspaper report that from Howrah
to Hourkela, air-conditioned coaches
are being introduced in a train. May
I know, in our country, what is the
necessity for these air-conditioned
coaches? What is the necessity
in our country for these
vestibule air-conditioned third class
trains? Is there necessity? We
have done without these so long, we
can do without these now too. I must
say these are for the convenience rnd
comfort of that privileged section
against whom we have declared our
goal to be a soclalistic pattern. So, I
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find that the Railway administration’s.
arrangement and management is not
primarily for the common man. Other-
wise, we could have done something
for them. It is not that we have got
no funds or something like that. The
difficulty is, our approach, our outlook
is different.

Therefore, we are not able to find
ways and means of giving facilities to
the common man. If we do anything,
we think that we are distributing,.
favours to them. It is not so. We are
not doing anything for our masters—
we have no realisation of that. 1 tell
you, the people have not yet realised
that they are the masters of the
country. But, the moment they realise
that they are the masters of the
country, 1 think the Railway Board
will have to take recourse to a
different way.

Railway is a nationalised concern.
But, there is difference between
nationalisation and socialisation. It is
not socialised. At least when the-
Government have declared their goal
to be a socialistic pattern, I think they
should have given their attention
towards converting this Railway ad-
ministration to a socialistic pattern.
Unfortunately, we do not find that.

Now, leaving the common man,
let us come to the administra-
tion itself. Let wus take the De-
mand No. 1. 1 have made a
hurried calculation—of course, I am
speaking subject to correction. What
do I find in the Demand No. 1 regard-
ing the expenditure for the Railway
Board? One hundred and ninety nine
officers get a pay from Rs. 500 to
Rs. 4000. The total provision made for
them is Rs. 24,20,000. When we come
down to ,the Establishment, what do
we find? The average pay ranges
from Rs. 37 to 144 and their number
is 532, Just imagine. India has a socia-
list pattern of Govt. and we are pro-
viding Rs. 24,29,000 for 199 versons
and in the same department, in the
same stage, we are providing only
Rs. 7,20,000 for 532 employees. Whenr
these employees cry for their bread,
they demand for their subsistence,.
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they are given the President’s notice,
they are given the sack. You cannot
Just provide regular amenities and
«emoluments for them, but you can
Jrovide the sack for them. This is the
administration in our socialistic pat-
tern of Govt. So dissatisfaction is
rampant and why should it not be
rampant?

Accidents are increasing day by
day—why? Have we enquired into
that? Of course, it is the carelessness
of the staff on the spot, no doubt, but,
-what do we find? You do not congider
it worth just to care the lowest offi-
«cers, the employees in the lowest
grade. The signaller, when he enters
tis cabin, if he is to think of his starv-
ing child or of his starving wife, it
becomes very difficult for him to keep
‘his brain cool at the lever on which
depends the safety of the passengers.
This is the real condition of the staff
gnd the employees whom you are em-
ploying and whom you are harassing.
You just do not realise your respon-
sibility regarding this matter.

16.10 hra.

[PAnDIT THAKUR DAS BHARGAVA in the
{Chair.]

Even if you had half-realised this
responsibility, you would have had a
«different course for them. This ram-
pant dissatisfaction is for another
thing also, and that is for injustice.
One thing which I have found is that
T cannot expect any justice from the
administration. I am not criticising
jus for the sake of criticism. It is a
fact. The persons whom you are em-
ploying have no confidence in you
and they do not expect any justice
from you. .

I have referred some matters re-
garding the injustice done to the
doctors of the South-eastern Railway
—to the Railway Board, to the Gen-
-eral Manager and to the Minister con-
cerned. Time and again for the last
‘three months I have been knocking
-and knocking. The Railway Minister,
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I may be permitted to say, happens
to be a friend of mine of thirty-five
years' standing; XfaeT st & AT
We have been together. I have gone
to him and I have placed this matter
before him, He has assured me of
justice. But now I find after so many
days a letter from the General Mana-
ger of the South-easjern Railway that
everything is O.K. I can place all these
papers before you and even a layman
will find that sheer injustice has been
done to the railway doctors. Npt only
this. In several cases I have found
that the general trend is that the rail-
way employees have lost faith in
justice. If that is not to be seriously
considered, if we ignore this and if
we claim that everything is OK,, then
I think we will to living in a fool
paradise.

Coming to the aeminties, we are
building big things such as the Allaha-
bad station and so on. Now about a
small thing, rebuilding—en over-
bridge in Purilia station in the South-
eastern Railway—which was construc-
ted when the railway line was con-
structed first long ago. Now the pas-
senger traffic has increased, but un-
fortunately the over-bridge remains
the same. We have cried hoarse; we
have appealed again and again and
made representations, just to recon-
struct the over-bridge, but of no
avail. There is another small thing, a
railway crossing in the Purulia station
on the highway. The traffic has
increased; we have appealed again
and again for the diversion. There
has been a survey; inspectors and
managers came, but unfortunately,
nothing has been done.

A new railway line is being con-
structed from Phusru to Muri. It is
meeting the line from Purilia to
Ranchi at Begunkodar, at a distance
of 25 miles from Purilia—the narrow
gauge line which now exists from
Purulia to Ranchl. This distance of 25
miles of Narrow gauge should be con-
verted into board gauge. You are
spending crores of rupees, and this is
not going to cost much, but I do no
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find any proposal to convert it into
gauge. That area is going to be
ustrialised soon. There is going fo
be a cement factory started at Jhalda.
Unfortunately, this has not been taken
into consideration.

These small things should not’ be
ignored, because the common man
judges the administration only
these small things. Our people become
grateful to the administration if they
can find a little accommodation in the
train; they are satisfiled if they can
find some small amenities and con-
veniences. The demand of our people
is not much. They are satisfled with
very small things, but still we are
unable to provide even those small
amenities to them, and that is the tra-
gedy. It is not due to want of means.
but it is due to want of a proper ap-
proach and outlook that we are being
unable to provide these things to our
people. We call them our masters. It
is a scandalous thing to see our mas-
ters running hither and thither at a
railway junction, and knocking about
here and there, not able to get into
the train.

As regards the consideration for the
common man, I wish to bring to your
notice a news itém which illustrates
how consideration is shown for the
common man in an independent
country. It was published in the
Hindusthan Standard of 25.2.1858:

“Parliament is to hear of an
appeal by a 50-year-old baker to
amend a law so that he can wake
up in time to get to work.

The baker and his wife, both
deaf and dumb, are today report-
ed to have disclosed their unique
problem to Brigadier Sir John
Smyth, a Member of Parliament.

The husband Ted Spephard has
to get up at 4 am. to wark in a
Small bakery—and nothing yet
invented can wake him wup in
time.
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He has tried keeping the lights
on and practising ‘I must wake at
4 auto-suggesfion to no avail

Often he has fo sit up for most
of the night in order t0 guarantee
getting to work.

Mr. Shephard wants Parliament
to amend legislation forbidding
night baking which came into
force last year.

He seeks the right to start
work at 11 p.m. and go on until
7 a.m. permanently.

Brigadier Sir John Smyth is
quoted today as saying he is tak-
ing up the matter with the Min-
ister of Labour”

This is how in a democratic country
the common man is taken into con-
sideration. But here in our country,
do you feel, do you do anything for
the common man? Nothing. We find
our common men are ignored; they
are devoid of all sorts of amenities
which we can provide for them.

We should find out the root cause
of all these things. We all want that
the railway administration should be
better, should at least serve the com-
mon man and the employees too. I
think it is time to think seriously of
reconstructing the Railway Board,
which is practically conducting the
whole show,—in a different way. Let
us build a pyramidical structure from
that bagse. Make the workers feel that
the concern is their own; let them
work with that feeling, and realise
that it is their own concern, that it is
their responsibility, and that they are
working for the nation. Unless we
have a new approach and a new out-
look, unless we can learn to apprecia-
ate the feelings of the common man,
whatever we may declare, we will
not be able to accomplish our task.

st wo @o faw {mﬂ‘
TEN) TR OAAEE gro Wi
AT WE &7 LEKe-Xs &7 Fwaw
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s o @ firr]

faercor @R ¥ ww g o worar § A
xa firrr 7 |farqeT ewfa & § WX
it feamet & € gaer ¥ WA fEa
oy & fr foaw & P ag fawrr faa @Y
Ty srETy ® WR W g I A
wifers & wfs awe fag e gar
¥ &7 99N wigs ¥ qfes smar w
gfrare & fod ¢ 1 @ dgrawhas ¥
wfis g H1 9 g ey & $iw ag @
1Y I SaT 1 gl #F g §
Ierdere g7 femr § Iwfy www v
w & | A @, ATwnd, I
arg &t arfear gqfae ol ov 3@ &
sy, &7 feursy & s a<g & sAfa
sEREATHR AT R
|Tq §f A9 TR I TqF Y HTAEHAT §
f for fowr famt & a1y form e
¥ ¥7 WE A 7 g ][ A%
Aezy ¥ & 7w gfaerd srvar 7Y wEr AW
s g€ & 1 ¥ A v o A4
T FET aOF ARG @I
gfaad watde & @ w6 @y T
&, wrcsa gfee ¥ ot ord & T femgeamar
T ey, o &1 Mo WA I
¥ ofies ¥ ofis § wfws & wfyw
gfewrd s w2 ) ¥ & e g B
o & forrerer it w47 F ovror 1 g
A AT AT, § T AE A ITTow
a & < & | g o frdes @t 8,
39 & fod, it g ow firx 7
& A smaeqr ORI A & s
ot g F ft o wed &, F Fear g v
X TF FHAT ¥ 997 7w owv &
w #r§ W3 &7 fa¥e wHAC W
wr & 1| ' syEey feae geir o
2y qear § e ot Y gfeerr A a@r
T § € o Fag #t glawy el @,
3 gfawd ol w€ &, ay W g
g1 ang e s § awk w7A &
fag framrary ¥

Shri Jadbava (Malegaon): May I
point out that there is no quorum im
the House®

Mr, Chairman: The bell is being
rung.

Now there is quorum. The hon.
Member, Shri Bhagwan Din Mishra
may continue,

ot wo o forr - sty T A
g Y fewrr v & fe gremara F wrely
afx g€ &

16.26 hrs.
[Mr Depury-SPeAREr in the Chair.]

WY 39 & I 97 3t wfiee sy gor §
v wfeer & w5 arw 7 & aren
¢ 6T o % a9 & 9rg AT WA TR
T fairr B fear g ag dF R,
faar W o wfed ) Afeer fa s
¥ ag g @ @ ¥ W & R gfead
] &t wrafawar ¥ fed | oo
fafrar soft e P ot & Y sgfererra
AT ATAT T AT * 37 HY 2007 ATy w0
arFfeRs % F a1 {7 =T FAT
afed 1 ewT? wrE A weRw ar
IHN ERT AT IFA R AT N A F
fasia FH=TA & § wrwfers &R fwar w3
AT ¥ AT &1 qar <o g feay
§ fomr oy ¥ oy &Y sgfend &0
gty Y AT AT 99 ® arg 0r
fadfa vk qfg 50 & ¢ =E &
Sqeql TE W 9T G ¥ R I A
AR gt 1 @wH
ufafowr & a2 2war g fr gg a1gd @
et & fin forer o Yord fasrrer & it o
sarer ¥t Ay foean, o arw S & A
& worgR & 1 39 ¥ fosk ot F wwwn
fis aax Xo A TR & 41 %o 7 gUA
g 1 fedy ¥ farsfiray faeeft €, fiely &
& el &, Pl T et s R &
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et & wt Y X 1 & wuwar § v
I & a0k W aw fedy a@ ¥ W
s A} faar T | w7 A gz w R
arft § fr safafes 3% frr oix
W ¥ a1 w1 gErT A ¥ arfany &
ford wfws ¥ wies gind o 78 &
ot | 3 A uiwt whyr & fr g
woft & arfrg ¥ afes ¥ afys g7 37
faamr @ sar ar 2 1 e 3T
gfaarat & wfes ¥ wies & oft
T AT urat & | vafed & Yoa v
®T ST W AW A T AT qrHfAT
w1 g g f qeft Ao & fesaf |y
wTHr agT WIfEd W T & Ay A9
A xiw ATeAl & fesdt foiT §, o aw
T T § & 37 N a7 FCIT A
areyT 3% WA wifed )

awez & qg @ forx fegr T ¢
far fewe mfg) & e it ufys
N AN @A A =t
¢ fs foar fowe arir ofas 393 &1
% wawAT § fF ag 9o &7 oF aga
AWMAT IR @ AT LA A
wraas ¢ fadw Y gfe ¥ g &
WX g Wi v g oY wear B, s
W % gfte ¥ § qE1 T A A
o Wfgh | YoF wfoegdi w Fgfeat
NI RN I TEFAH
wg vwar § fe o7 & Frgfeaat & -
weq faar feve aifai & qen &
aga &0 gf & | Afew 3T A Fardy W
AT ¥ faanr 7 78 e fear & fa
WG W5 Al AT q¢ ITHT S FW@ G
n7 § Wiww § o aw ol T O 7%
¥ | foad wrer qre Y & anrow A
% Iwfiy 3w &Y it § 1 & gEgAT wTEew
g I fam faorer o wied ag w1
T O ¥ WRTYIT %9 g g WK
forart e} & wra srEAY S alr

Y o g o qowt g et off

sy oy famr fewz arm & wcad, v
3% faarr & wdwfegt & fag wresy
agy JqgC & fe & A o o € ¥y
A ¥ aw ot " wear § W
aort & mar & 1 F e § fe el
feramil & wre fet srovran adfnat
F W § & o AW afesat &
g ATt frar K ok
a2 & w3, ol fis s
frafr wifgg | Afer Fear g P
At W WF far d g g
fiear & | ¥ wrC saT AT wfgw | wwT
ag g7 arar § f6 e araew el
Y & | T qOeTT wEdr g fE
TINT §5 0 &0 gy ¢ 1 A7
&% & 5 I g W Poredr @
feT g7 gro =g A AT EY Wifgw

e WA ¥ A Eer § fe
TE AR ¥ @ WS § wrermief
¥ af@ & wfws ¥ wive wmree et
t ) afwa fam s Aramfedy o
sraeq ¥ iy § aE aw gar § fw
FAR TE w S Y Y fear omar
& agarew faX o1 SarEIer 2 wwar o
@ fa¥ & o ¢ «w aEer &
WATA | TR AT L AT 7 AeSAT AOAC
AN I AT RN ST TA S
arx ot wgt vl ¥ fa ardy &Y sqaear
@ oA AR O A R o
I AAAT WX Waw guidde &
HATHTS TR %1 guet foar dfer o
a8 §1 w1 | wgt o T & st
w7 Feavy § 3% fog ft F wrge § e
ek faramr g QU s & ) A fE
gy T § @ T ¢F W qE ¥ g
v g A T wfge | W A
Fear & wrew 9T W) ST A
& @ & 1 ¥fwr orgh v whopa &, ot
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[sfr we To firw}

gﬁqu&“!ﬂﬁﬁﬂl‘fﬂ'ﬂl
arer Aot are o g fore e A
aeft f IEk SgETC W Aww W
srxeqr i & | Afew g AW
agax § 1 faeamr & wierd fore oy
¥ GuwT WA T § THH WP g
gfez ¥ 2w #r wrawwar § |

wgr a% twd feamr & et
®t fagfirr &7 gy § g ow fav &
wgr & 5 x@ oI faa &1 s oo
[ | WIS W IAAT F 4 AT bl
gt ¢ s 3 oo & Frgfirr at famr
fedft fadie grew & @ & %t
Wiy @ arw &t o s ¢ fe
WY fergfirrar ¥t o s o & ey
¥ fag @@ WE I W A@ N
fwar g arfe faar fed e

¥ % gu o o wrht P @

ot 47 fogwr ad fadew fear ot
WY AT ¥ W A faoet Wk ow
STACT A RAATE S | NI CH a9 &
g W g A AT T gEaw &7 waak
& @ ¢ e af ui faorelt &Y syaeqr

W IEEr UTE TN W W
wriiyw ol e wereer ) gt & o

w ad & guia ¥ géed ager
gt & s I ol v W e i
el T § 1 T R B Wx T
faa & 1 ot woft sy A § o Wi

Afe grq §f S ey a3 Wt wfieer-
fow g e ®r wrawgwar §
s, s
NEe ¥ %8 WY aH

AEAEEAT T A A } fie A gieTd
T & 3% a1 &/ g W uTY fae 57
frge = 3 1 wifEY st gfis
s 2 9 @ro G sqaewT
WY ATY i FIRT wE TR geedL
WA T wEE @ A

TE® Q9.8 819 T a9 a7
e faemaT grawns & e s F
WRITE ¥ aga T R | W ¥ g R
P s H d g am @
aar g s A w sfea ghad &
wig fiee 3 dar g e 97 ox gfe
w1 7% StATa 9% @7 ¢ 6 & uequraw wr
HATAAT A& T TS | @ F wrr
o wEdeat 1| g o, faT W
sgmaT & faer &7 e w1 % wwer
»T gvang | Wi v w o
®r § fir or gfraer e WY axwfr
W g O ¥ JwT HT agy ¢ A ITer
wTAT G GAWAT Wiy e & e F
TG ¥ WO v v W A
&7 &3 1w A § gy e wglh
a1 ot §, dar fo ot v g™ &
W, fomaswcemment &
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vl off § wify wrwwe gy
el ol a oft ¢ | ey o Wix
& ficdrr v Fafie surr fewmr wmea

g1

oy & & ag wgar g § v dw-
wife gt & omaw Tz ¥ B
e T AL TAG ATET A FAAT FATAY
oy oy ¥ wg weeaw © o &
# Wt ST ¥ W e e g
fis xw ok g & @a ferrr o g
g Ty AT W agaE faw W)
AT B FET Y I FINT /A A0
I W17 7 ¥ wq § agy gfawrFr
WY

T TR & 719 F A9 A fafagex
§Tgw ¥ fordawr wwm for & war o garay
X oHe § &7 qfysfys T 2
WX oY gt Frdrs @ & aft W@
awq A9g Y % & fadaw st
A&T 1 g Glawrd qred gy g |

Mr. Deputy-Speaker: [ understand
Shr1 Yadav wants to speak today as
he wants to go out tomorrow ¢ If that
13 50, he may speak now Otherwise,
fhe may speak tomorrow

s nwafe ww - SUTETE AR,
g A qE R g §1 =g
TH A AWAT AT IH WA qF A0
qTH AEY qEET 4T |
Mr Deputy-Speaker: Order, order

*This 1s not the way to conduct oneself
in the House

Is Shr1 Yadav gowng out of station?
Shri Yadav (Barabanki): Yes
Mr Deputy-Speaker: Then he may

shave his turn now. Shr1 Bhanjs Deo
may speak tomosrow

oft W : ITeqw A, W9 ?
oo & frd e o st fear §, 9w &
Rt N g § W
T 9T gy fawr swe W g

g

T wfEw & 9ot A F qw-
affa AT w7 w1y fors fiear & W
W W19 9T 9T fmw @ e orgr o tod
Y ¥ Y §, 999 FIAET
foert =t & 1 x7 % NE av
fr fegem A w1l quadiy FoAT
# gEeET Wd 1 gHET 9T i
2, 70 e ae @ for W ave § R
T fedr FromT & wER 17 %%
@I &, WP 9% g7 FroAT ¥ T
# g o A 39 d w1 AT WA R,
MrengE fasg F ez P &1 3l
ZSAT §T ATET TG FAT TIC &qF
FW A, A AHT W W AT
T AT AT E | TR F GHAAT
f& g %71 gaww 3 ¢ fF anR
WIRAAT § ET g qrarary oy gy
I TG T, AT I WY gAY Ay
ara, aft g gfe § T omw, &t
oy e 9 AT w19 F @ R,
IT FY Fr€ FAT TE FETATAFAT R
foerr & @R = § a7 ¥ I
g I faoreht & qrer @t s o
FT F19 8 W@ & 1 F 3 FdeT w7
g § 1% 8T I 9w ¥ gy Twarar A
g o, w@r o s foosly T
EWE ye A SeAT & s
& &, afew ag O O o< W e
FHTY TR g wfgd o fe
® wey ag dwen fr ¥ & fewr
fom writ |/ arrrmy o7 sfETmT Wik
wgfaard § W wgr 93X W ¥ ghawnt
M F@ T NS QT WK 9w T
W W gl & awE W WX



ITE FIA & FTH G T T F 7N
g sreat ¥ fiv gt aramare g
8 &, Tgl 3T ®Y T FT W AR
T ¥ TR ¥ fd d7 ¥ soig
gy | v ofidfafa g § fF o
TF qEIEEiT agar ar o §
W AT & T I & vty
W e 7 W § WK gl a7 e
T & qrfT SUTRT ¥ SYTRT JTAATE WA
R YT aFE v R E )

# 3wt & gy & ey F
ow fimme oy & 1 @ v @
& fi5 3o s w1 o St 39 @
¢ s ag arfal & ghemil @ aw
X | # g oy wwgan § e ow aw
e oo & gEfel ¥ fod d=3 ¥ o
o freft 8 o aw gl o
AT T O T O AW W W F
Wi ¥ A f—aw aF fedr wwr
® ari-glewr w1 5o f T S
& 1 afe et oo F d53 o oy o A

2, o wgt AR WA v
weEw § 7 aOeTT ¥ wre g fraw
s TTH QY u fed
X ¥ weqdite § femy g7 § i W
gwaite srefirdl & fag &, e wgf o¢
oy WA d=¥ § Wi wgt W W aw
TR T & | O wreRr ¥ qifra €
gfawr w1 /Ry W 7 F wawan g fF e
aw gl W 457 W oy f
fraeft 8, @ aw e, AR WX

v arft gfradl & am s
sreT AT # )

7g ¥ AT WY wrer § fin ag T
X g o dre = wr fewrar wgar
ot @ & 1 woree are ay § e gt
% Fgi &1 W g A faeper ferT
7% &, ¥few ST & feoar wama faar
ar TgT § 1 orTg W w0 § W e
TAALAF Q@ & ! TT TEA AR
¢ fr fiedt givferr o & s
fFmam e iwagyfe
oA H *dr Ay w0 T feg omd—
X T¢I I afaam, 9T AT
FT FCT TR F & AT g,
T of| W) a0 sEeAET e
o & Efet B gfrerd 23 ok forr
gl 9< gremaTa giawd aff § a5
W aara § 7w foqy o | € e
93 qeX Ywmdr ), Afew wart ®
IHW § I W e v faay v
framer & Ol g arTaiwr & for &
qg AT FY AT oY, Forw iy ek
o § feadzer w fgrmar 1 A
*1 WNTT gT TW AT §Y ¢ §, wife-
fovam g & ¥wT QU AT W
TR v B B¢ W Ay & or Wy
gAY war T
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T o Frmel & T W e
T W g

W O & wil AT S ol
T Wk | A Aret g W W
war § 1 R} wrgaw g e sl woft
s A g sy ga A wwr
TR ¥W fawa 9 faare s@ & fag
T 7 ¢ | g o fears s
w0l § | W FT ATU FHHH T
ofgs gor w7 § 1 A e aw
AT O A &, A OF e & AT
9T qagd T oef, s s AR
ey, F fagmmr w9 § wwirer € fxar
W ¥ W AT A I A9 §w
mt:{"ﬂh‘ltﬁ“f = frat
gueaTg g, ¥fwer o s wrer oft
@ gq & W IR whw A e
§ ) s 2w A feamd & fod il e
fod agd A ft 3 e
T

atﬁfnfat iwzamfarm%
AE FW@ § ) WE § Qo gEea]
i i ameEgvawa g fe
[ H B FCUW T WG AN
R 7Y a1 Tt o Y T ¥ /e
w3, 81 TF OF ¥ 9T TF OF HTeA
wr fem S, AfET Iw-amaTor &
I #Y TAT W TE W A
af fear oA § ) ETET WY X WS
sqr ¥ wifgd o

g T WL W N 8, w€
o ¥ & wwer feamY Wi g s g
o foe ¢ Af g W R
farm o o W, N @A wivw
werere § 1 & s g% et e

Awg & o ewfei W
e ot Y, < &Y, arw &t ovd fome
Fweaet T 8 gwewma &
fe v g s & O @) fag A
genfweifa o foma F—t &
Afer & & Y, e Ty e —
TR T CWTH & ITT § 1 T
ORI WA § WL B A0
g §, A 9w W W A w7 I
wrn wifgd fis faed ot a@ s=w-
fawrdt §i—wilk & & I ¥ AW
Afaay w1 enfae s W f—
& A W, AY AT ATARTT T A
o oF gaw fraw fear o, fog &
qeaTa ag deT a1y fn o o dfean
T argee § w4y afcad gur & s
¥ w0t fewd @ Yfem
ferag ¥ 1 wore o€ dur waw wom
w17, T WL (KT AT FwA g,
T A fam W O ot W
FE ¥ A WRTAR T AT g 8
W T o1 WK fwy w1 & e
At &1 S T aTE ae wfgd |

WIS § W § | &0 st
Trged ) s A @ e
mgar ¥z werefy § Wi woelt d weelt
¢ e Y forrr @ 7Y | & g
g amfent QT g O
AT CE W AT & AT § | R
o W axer 7 w51 § fe et
aer @l migat N § S wemEr
it %z =t § 1 Afew §F wgm e
T mfewr @t ww AR AR
e & | TR agt & AT F ot
AT T g g€ W T e §
fis QU1 g 8 1 afk I e weey
U W W AT Rt Wk I
wfywft & oo Jem arar Oy
g ¥ arw 7 gt | Afier whwwrfcal
e Ot A o &
e, ...

asia
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ot gt wt - § WA qT
oY o & ferdt e e §
f& et &€ a7 @@ aog ¥ e g
¢ feshm Sg e A1 3 g g
£ fr war wrrha wee T A R
FORT WY g TEE S 7

ot qaw & Y vy g B afx
qE F APN F FET G FT AT
Feft Y Sy sz ST T W
arfy ®Y g% g% SO Agr faAr o
o o fp IR 957 %Y gufaa sgEear
TEY F & I |

TN WG © WG GEEH A
gy 39 fear & ?

s qEe AF aF AQ TEEH
TGT A AEE FT qFH § 7 TE T
wrgan § fF awet o A @y gl
wer %1 ré & fort B 7 grew 4 fod
&7 g | wT WA A S 7 R
anfied fif el Aot « garfieds Ay gl
& ford oY 7z #r€ FEw Io |

I aF Wi F GEAIE w1\
FH ¥ areeT 8, faamy a2 3@ S
F W G G €A 9T T qEr §1
waeqr AT & W T &34 7 6w
g faore gt €

st g w1 gEA g UF
9T 93 g F7 Fue 5 faav ¥

ot TEw TR A &7 q qFAT
g | & A T ar | 7 $1E G T2
ST | WA T F o
qreY agy freT | A9 € TR TRY
¥ %7 W aw o7 T qW O ¥ IO
F¥IT | QX AT FT AGT IHY W sqEreqm
‘flimﬁééwtﬁmmw,

e Y qTr W f | gt T Only
Yo T 9T |

o & oF 2 6t Wit il g W
AT FTATE | AT 3w ¢ e
& qrg W T o R §, gy A
qafecamT Wi A f dst Moz &1
TET TC CEHY saereqy ¥ Y wifgR
g = R W OE WA duw bk
JErT R AT AT ¥ | grew g A
w1 {oe et ot § i et Ay orrer
AT WY W ) TH W AATHG W
ST 7Y Tar § W 3 g g e W
WER W

9 7% §% i w1 7 & g
N 7 gfaT qEde # aar qugd
% AT gt & 1 fhw @ ¥ fafe-
ARIAT G, TEHT CF AAT &
94 ATHA 3T FT@TE | TF T Fo
firx 37 W @ afF gfraa & s
FE@T ¥ | AZ AGT WG FIH FA
T g WK € ofeedr & owoer
FTH AT ¢ | IEWI AT FHOTR
7@ & wit fr 3w qfam &1 oF aee
&1 & aars fr goncat g

St mETa & F AT g By
Yoo ATH T gFaT § foewt fis axferar
fr i § o S gfaae 7w v
q 1

Wt AW T AT FAA GAAT wA
sTgan a1 T sws faerw 1 faeae
TQ & W A Faw a9y g W=
TR R AR g R e o
W W 9 ] )

WY & gL wiaw www I aedrely
T & SO QE AT wew
W THAT AT § | T NI WY
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yedifrat wek  wowre At ) W
¥ farmrs, s oY wd ¥ feas W%
w¥¥ ) qq ¥ ferars wrT O W
AreargT @ Tt § | ®F ¥ W gE-rAy
§ wgr war § —

“It shall be the duty of every
railway servant to endeavour to
prevent any member of the family
from taking part in, subscribing in
aid of, or assisting in any other
manner any movement or activity
which is or tends to be directly or
indirectly to be subversive of the
‘Government as by law established
and where a railway servant is
unable to prevent a member of his
family from taking part in, or
subscribing in aid of or assisting
in any other manner any such
movement or activity, he shall
make a report to that effect to the
Government.”

§ Y o § e fese i w=faw
F M wagRNas N Paag
¥ ag TECFT A

uF G dr I GFHerT mEE T
AT T F7 HH U FQ@OE | =1
2o ¥ AF AT ITEET T @A {Lo—0—
R 9T | T F A Loo-Y-15Y
FUTI QAR T ITF WA HT {o~¥-{ Yo
¢ faqr T AR WW 9g Ro—¥-3e
w3 foqr T ¥ 1 FF F QUo—9-Y
w7 73 firem gor & wrafs @ #Y oW
aga ww fomr mw g A wwAg
fr € a<g o1 feafsimam a8 s
ot Wfgd | do9 § s & Qno-
- F JT foerriw fear ar
¥fFr wAEm 7 IEw wwp A
{1 F =g g e WY wEET T NI
= £

% GETT WK | ATIRY 3T g
g forad sy S §i 1 7g T

¥ w? gfaafaat & fiet & fsd wm
woft 81 wAge F faei F @R
arefer § | o e wAra oy o 9w
g9 Tg a7 qra 14 ot fin e v foe
9 TIAT 9k WY & | W wTet o
T QT A & AT age T o
or O ¥ 1 o v ww@E W 7 fawr
aft %7 oY & @ faer frsrwe ey
&9 & faar arer § a7 AwTEY W< i
I g 1 q g § R woere o
A ow 2

it wrorafey o - SaTere weew . L .

Mr. Deputy-Speaker: Shri Raghu-
nath Singh was at the top; but, he

was absent at that time. Therefore,
he has suffered.

Shri Raghunath Singh: I am sitting
here since the last 4 hours.

Mr. Deputy-Speaker: When his turn
came he was not in his seat.

Shri Raghunath Singh: Then, tomor-
row, I may get a chance.

Mr. Deputy-Speaker: Surely.

ft ot Ter ;9 WA 7 oY
favmm *d fear @, ooy faeely oY
waET ®Y Ty, 9 §

afer & wreg W e awm
WE T F1 o9 99 ol ¥ 2 S
N X faerar wgaw § faw A a<w
@ faamr & ww wwr o A T
sl v 1 WY fred B e ¥
WIS % o1 T Far R AR Saw !
9T T T & | ST & qEe 1@y 1
UF G a7 8% 97 9gr 9% fv gy
O T WY AT T SqraE Xewnt
) I RITAE R o
wve & 1 Afer T o qT o
RTHT T 1€ FF T § | FEh
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ag W § fe agt o N iy & &
T ¥ ford ey s § Sy ager Wl
mmtl Yuo%hﬂ{ooo*
Y JUFT 3F TR ¥ W g
W e F e ar A 1w
s § ot arc frar s g d v g
s TRy
wrafr o a7 sefaor aar v g
&% fot wewr & e ¥ faar ag
foed wrfoel w1 oo gfew & %
afrr wror o ¥ X o srdard
W & agar g fr W adew
WA

wgt IX O dfeT w0 W T ¥
arfot & fad & 1 oY oy agr fear
oTaT § #g e arT T § 1 99 2euR
A ¥ vk T AT AN ARy Wy
o o O arwfan fear § afew
TR AT I W R & AR 7
g wréard g v § 1 | v
wOT § WA WEIRG X W WA
&1

TS 1 € AT 39 #y
¥ AT W § WK T I "R
¥ TS Y Gy e WY W e
trgufer guetag mrar q@
warar war fe QY Aewmt w e
& fodt o srafuer ®t srerar ¢
WA FT AT WTHT 9T T
& R e o g -t T @ g
* ¢ ) afer woft o v = T g
£ 1 % ewHnt ¥ gat Newnt o I
TR gy o oY § 1 a1g
6 o e T T 9T § IW w)
o€ S A § 1+ T T ag e
s T & awer e d g W gt
gk FHxsa@ g & =

oY aTATT WET AT wr § Wi it
oY W D § § TrwTy IsTRT W Ay
& ey wreim sf ofr

T WP ATy S ¥ fod
W R oW W E o e &

STATEMENT RE: RAILWAY ACCI-
DENT AT SONARPUR STATION
L2

The Deputy-Minister of Rallways
(Shri Shahnawax Khan): Sir, I very
much regret to inform the House
about an accident which occurred at
Sonarpur station on the Sealdah Divi-
sion of the Eastern Raflway this mor-
ning.

Whule 8. 241 Up Canning to Cal~
cutta local train was moving out from
the branch platform line at Sonarpur
Station across the Down main-line, S
370 Dn local train which was appro-
aching from Calcutta, collided with
the fourth bogie coach of S 241 Up at
6 A .

As a result of this accident, five
passengers were killed, ten received
grievous and 37, minor injuries,
Seventeen passengers with minor
injuries were treated locally and dis-
charged. The injured requiring hospi-
tal attention have been removed fo
the N.R. Sarkar Hospital and the B.R.
Singh Railway Hospital at Sealdah.
27 have been admitted into the former
and three into the latter.

The cost of damage to Railway pro-
perty is estimated at about Rs. 87,500.
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It is difficult at this stage for me to
say anything about the cause of this
accident which will be fully enquired
into by the Government Inspector of
Railways.

Shri 8. M. Banerjee (Kanpur):
May I enquire whether the hon. Min-

muimwm.mﬂhamté--
ment tomorrow?

Mr. Deputy-Speaker: When he has-
some more information, he will in-
form the House certainly. Now....

shri Braj Baj Singh (Firozabad):
Has any enquiry body been set up?

Mr. Deputy-Speaker: The House-
will now stand adjourned.

17-62 hrs.

The Lok Sabha then adjourned ¢ll.
Eleven of the Clock on Thursday the-
27th November, 1958.
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Poor Students Aid Fund

Settlement of Khas Land
in Tripura
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cation 1n Madhya Pradesh
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Output of Coal
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W'RITTBN ANSWERS TO QUESTIONS

Uﬁs Q. Subject CoLuMNS
663 D:n
logy Workers Union . 2467
«664 Pakistanis in India . 2467
665 Scholars in
West Gm'ﬂld! . 2468
666 Indebtedness of Sche-
duled Tribes 2468
«667 Untouchability . : 2469
MOTION FOR ADJOURN-
MENT— 2469—76
‘The Speaker withheld his
consent to the moving ofan
notice of by Sarvashri S.M,
Banerjes, Prabhat s
VP. Nayar,
on the of the
o Rivorats Limited
on the 2sth February,
!PAPERS LAID ON THE
2476-77

1 A ot‘enchofthe
() copy

79 of the (ge.l.h;
Mwﬂd;::l Corpo ‘ation Act,
1957 i—

(i) Notification No. F. 1/58-
Elec. D.M. ted

the 1st Pr.-bmry 1938,

M.umn ration
(Election o?o'a:undl-
lore) Rules, 1958.

(ii) Notification @No. FR.
phirg s?hhﬁ.“,;
(-

1958, making
ng:nsmd.mcm to theDelhl
Muni(%ral_ Ta-
tion (Election of

cillors) Rules, 1958

A of the Annual

) Rgp;n.?p,of the Nauonal

PAPERS LAID'ON THE TABLE—somd.

Swubject CoLuMns
tiony of Tndia g

with the IAn e

for the the

REPORT OF CO
ON PRIVATE MEMBERS'
AND RESOLU-

BILLS
TIONS PRESENTED 4 4. 2477

Fifteenth Report was presented
STATEMENTS BY MINIS-
TERS . . . . 2477-78
i) The Minister of
O tncaton” and " Scientific

Rescarch (Shri M. M. Das )

mide a statement regarding

students of

REPORT OF BUSINESS
ADVISORY CDMMITTE E
ADOPTED 2478
Nineteenth Report was adoptcd

BILL PASSED 2479
The Deputy Minister of

Finance (Shri B. R. Bhagat)
moved the motion for consi-
deration of the Appropna-
tion Bill. The Motion w.s
adopted. After c ause-by
cdause conmderation the
Bi w:1s passed.

RAILWAY BUDGET - GENE-

RAL DISCUSSION . . 2479

General Discussion on the
Buadget (Raulways), 1958-59
commzaced. The discassion
‘was not co wclauded.

AGENDA FOR T[HURSDAY,
27TH FEBRUARY, 1958.
Fuarther General discussion

01 the Rulw.y Budget,
1958-59.



